Thursday, April 21, 1960

Second Series, No.54 Vaisakha 1, 1882 (Saka)

LOK SABHA
DEBATES

Tenth Session
Second Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

[Second Series, Vol. XLIII—April 18 to 29, 1960/Chaitra 29 to Vaisakha g, 1882 (Saka))

No. s1—Monday, April 18, 1960/Chaitra 29, 1882 (Saka)—

Oral Answers to Questions—

Starred Questions Nos 1542 10 1544, 1546, 1548 to 1552, 1555 to 1563 and

1568 . . . . . . . .
Written Answers to Questions—

Starred Questions Nos. 1545, 1547, 1553, 1554, 1564, and 1566. .
Unstarred Questions Nos. 2199 to 2261 : :

Papers laid on the Table
President’s assent to Bill
Demands for Excess Grants, 1957-58 (leways)
Estimates Committee —
Eighty-Sixth Report :
Correction of reply to half-an-hour dlscusmon heid on Io0- 3-60
Statement re: Food Supply position in Mizo Hills District of Assam

Election to Committees—

1. Estimates Committee
2. Public Accounts Committee

Correction of Statement by Minister
Public Accounts Committee—
Association of Members of Rajya Sabha
Representation of the People (Amendment) Bl.ll—lmroduccd
Business Advisory Committee—
Fiftieth Report.
Demands for Grants—
Ministry of Finance . .
Appropriation (No.2) Blll—lntroduoed
Daily Digest . ] : .

No. s2—Tuesday, April 19, 1960/Chaitra 30, 1882 (Saka)—
Members Sworn

Oral Answers to Questions—
Starred Questions Nos. 1567 to 1569, 1571 to 1574, 1576 to 1578, 1580 and
1582 to 1584 . . i . . .
Written Answers to Questions—
Starred Questions Nos. 1570, 1575, 1579, 1581 and 1585 to 1590
Unstarred Questions Nos. 2262 to 2310 . . .
Point of Procedure—
Defence Audit Report
Papers laid on the Table
Public Accounts Cofnmittee—
Twenty-seventh Report 5
Statement re: Movement of Civilian Traﬂic of Indm and Paklstnn

COLUMNS

12147-86

12186-89
12189-230

12231-32
12232
/12232

12232

1223233
12233-38

12239
12239-40

© 12240-48

12248-49
12249

12249-50
12250-384

12385-86
12387-92

12393

12393-428

12428-33
12433-59

12459-62
12462-63

12463
12463-64



-
=4

CoOLUMNS

Appropriation (No. 2) Bill, 1960 . . " : . . . . 12465—70
Motion to consider . . N : . - N . . . 12465—70
Clauses 1 to 3 . . ] ’ . . . ] , : 12470
Motion'to Pass . . . . . . . . . . 12470

Bombay Reorptnisation Blll . . . . . . . I12471—632
Motion to consider, as reported by Joint Comrmm::: . . . . . 12471—546
Clauses 2 to 96, the Schedules, Clause 1 and the Long Title . . . . 12547—604
Motion to Pass . . . . : . : . . B . . 12604—32

Daily Digest . . " i . ; . . . . . . 12633—36

No. s3—Wednesday, April 20, 1960f/Chaitra 31, 1882 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 1592, 1593, 1611, 1594 to 1597, 1599, 1600
1602 to 1604 and 1607 to 1609 . . . . 12637—75
Written Answers to Questions—

Starred Questions Nos. 1591, 1598, 1601, 1605, 1606, 1610 and 1612 to 1614 . 12675— 8o

Unstarred Questions Nos. 2311 to 2374. . . . . . . . 12680—720
Calling Attention to Matter of Urgent Public Importance . . 12721—27,127136

1. Election to South Calcutta parliamentary constituency. . . . 12721—27

2. Closure of hosiery factories in Ludhiana . 127236
Re: Motion for Adjournment—

Alleged failure to meet demands of Manipur people . 12727—29
R,: Motion of Privilege . . . : " . 12729—34
Papers laid on the Table " . i . . . 12734-35
Message from Rajya Sabha . . 12735
Committee on Private Members’ Bills and Rcsolutlons—-

Sixty-third Report . . . . i . 12735
Estimates Committec—

Seventy-fifth Report . 12735-36
Finance Bill—

Motion to consider . . . . 12736—898
Daily Digest ... ... . . . . . 12809—904

No. s4—Thursday, April 21, 1960/ Vaisakha 1, 1882 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 1615 to 1629 . . . . 12905— 41

Short Notice Question No. 13 . . . . . 12941—46
Written Answers to Questions—

Starred Questions Nos. 1630 to 1638 . . . . . . 12946—52

Unstarred Questions Nos. 2375 to 2416 . . . . . 12952—78
Motions for Adjournment—

Jeeps case. . . . . ' . . . . « 12978—93
Papers laid on the Table . : . . . . . - . 12993
Message from Rajya Sabha . . . . . . " 12993
The Hindu Marriages (Validation of Proceedmgs) Blll—

Laid on the Table as passed by Rajya Sabha . . . . ‘ 12994
Estimates Committee—

Eighty-eighth Report . . 12994
Election to Committee — '

Indian Central Sugarcane Committee . . . . . . . 1299495

Estate Duty (Amendment) Bill—Introduced . . . . . . 12995



—
—
=

Finance Bill, 1960 . . .
Motion to consider

Clauses 2 to 23, the Schedules, and clausc Ie . . . .

Motion to Pass . . . . . . . . . .
Business Advisory Committee —

Fifty-first Report . . : : . . : ) ’ :
Daily Digest . ; : . . : . . . . e

No. 55—Friday, April 22, 1960V aisalha 2, 1882 (Saka) —

Oral Answers to Questions—

Starred Questions Nos. 1639 to 1653
Written Answers to Questions—

Starred Questions Nos. 1654 to 1664

Unstarred Questions Nos. 2417 to 2487
Papers laid on the Table :
Public Accounts Committee—

Twenty-eighth Reporth . N .

Estimates Committee—
Eighty-seventh Report .
Calling Attention to Matter of Urgent I’ubllc Importanoc-—-—
Murder of Police Officer in Delhi ; g i
Business of the House .
Reserve Bank of India (Amendmcm) Ball—lntroduc:d
Business Advisory Committec—
Fifty-first Report

Resolution re: Appointment of a Con'nmttee to review rate of dwldc.nd
Payable by Railway Undertaking to General Revenues. :

Demands for Excess Grants (Railways), 1957-58
Committee on Private Members’ Bills and Resolutions—
Sixty-third Report
Resolution Re: Establishment of various Dcfcnc:e Counm]s—-Neganved
Resolution Re: Withdrawal of Kashmir Case from U,N.O.—Withdrawn

Discussion re:
Constituency

Daily Digest

Oral Answers to Questions—

Starrgél Questlons Nos. 1665 to 1670, 1672, 1674, 1675, 1679 to 1683
1685 . .

Written Answers to Questlons-—

Starred Questions Nos. 1671, 1673, 1676 to 1678, 1684 and 1686 to 1691.

Unstarred Questions Nos. 2488 to 2533
Re: Motion for Adjournment
Papers laid on the Table
Messages from Rajya Sabha .
Fstimates Committee—
Eighty-fifth Report .
Calling Attention to Matter of Urgent Publlc Importam:e—-
Strike by mica dealers in Bihar
Statement re: Finance Minister’s reply to Gcneral Ducusswn on Budgct
Demands for Excess Demands (Railways) 1957-58

Photographs of voters of Calcutta South-West Parliamentary

No. 56—Monday, April, 25, 1960/ Vaisakha 5, 1882 (Saka)—

CoLuMNE
. 12995—13160
.12995—1I3112
13112—25
13125—60

. 13160
) 13161—66

.13167—13200

13200—06
13206 —45
13245-46

13246
13246

1324748
13248—s51
13251

I3252—55

13255—95
13295—324

13324
13325—36
. 13336—-13420

13420— 62
13463—70

and

13471—511

13511—16
13516—47
13548
13548-49
1354950

13550
13550—53

13553—77
- I13577—93 -



iv

Corum
Representation of the People (Amendment) Bill—
Motion to consider . . . . . . 13593—639
Motion re: Annual Report on the Worklng and Admmlsl:ratlon of Companiee
Act . . . . . . . s g . 13639—86
Daily Digest . . . . . . . . : . 13687—92

No. 57—Tuesday, April 26, 1960/V aisakha 6, 1882 (Saka)—
Oral Answers to Questions—
Starred Questions Nos. 1692, 1694, 1695, 1697 to 1699 and 170I to 1707 . I13693—728
Written Answers to Questions—

Starred Questions Nos. 1693, 1696, 1700 and 1708 to 1719 . 13728—37

Unstarred Questions Nos. 2534 to 2607 . . . . . 13737 .1
Motion for Adjournment— '

Situation in Manipur * 13781—91
Papers laid on the Table . 13791—805
Message from Rajya Sabha . . . 15806
Committee on Absence of Members—

Twentieth Report . : . 13806
Estimates Committee—

Ninetieth'Report 13806
Appropriation (Railways) Na 3 Btl]—-lnlroduccd 13807
Representation of the People (Amendment) Bill 13807—86

Motion to consider . . . . . 16807—59

Clauses 2 and § and 1 . . 13859—85

Motion to pass g . 13885
Estate Duty (Amendment) B:ll . 13885—007

Motion to consider . . . 13885—904
Clauses 2, 3 and 1 . 13904—05
Motion to pass . . 13905—07
Reserve Bank of India (Amendment] Blll 13908—32

Motion to consider . 13908—32

Clauses 2 and 1 13932

Motion to pass . 13932
Business of the House . 13932-33
Half-an-Hour discussion re:

Interception of coal wagons on Railways N 13933—54

Daily Digest . . . . . . . . . . 13955—62
No. 58—Wednesday, April 27, 1060/Vaisakha 7, 1882 (Saka)—
Oral Answers to Questions——
Starred Questions Nos. 1720 to 1732, 1732A and 1733 . . 13963—98
Short Notice Question No. 14 . 13998—14000

Written Answers to Questions—-

Starred Questions Nos. 1734, 1735, 1735A, 1736 to 1752, 1752A 1753, 17534, .
1754, 1755, 1757 o 1759, 1759A, 1760 to 1768, 1768A, and 1769 to 1777. 14000—30

Unstarred Questions Nos 2608 to 2684, 2686 to 2752 27 54 to ;-78 I, 2781A to

27811 . . . 14030—134
Papers laid on the Tablc . . . . . . . i 14135, 14138
Point re: Discussion on Sino-Indian rcl.ntmns . . . " . . 14135—37
Committee on Private Members’ Bills and Resolutions—

Sixty-fourth Report . 8 : : . . 14138

Estimates Committee—
Ninety-third and Ninety-fourth Reports . 14138



COLUMNS
Calling Attention to Matter of Urgent Public Importance—

Road Transport Operators strike in Bombay . . . . ] . 14139—43
Appropristion (Railways) 3 No. Bill, 1960—passed . . . . . . 14143~44
Supreme Court (Number of Judges) Amendment Bill . . : . . 14144—236

Motion to consider, as passed by Rajya Sabha " " i . : . 14143—232

Clauses 2 and 1 . . . A . . . . . . . 14232—36

Motion to pass . . . . . . . . . i 14236
Indian Boilers (Amendment) Bl]l . . . . . . . . 14236—s7

Motion to consider, as passed by Rajya Sabha ' . ; . . . 14236—56

Clruses 2 to 21 and 1 . . . . : ; B i . . 14257

Mounon to pass . . . . ' . . . . ; 14257
Delhi Primary Education Bxll—

Motion for concurrence to refer to Joint Committee : . . 14257—62
Half-an-Hour Discussion re: Doubling of Vuayavada-Gudut Secuon . . . 14262—72
Daily Digest . . , . . . . . . . . 14273—84

No. s9—Thursday, April 28, 1960/Vaisakha 8, 1882 (Saka)—

Oral Answers to Questions—
Starred Questions Nos. 1778 to 1785, 1787 to :789, 179: 1793, 1793-13 1794 to
1796 and 1798 . . . . . 14285=—320

Written Answers to Quesuonn-—

Starred Questions Nos. 1782-A, 1786, 1790, 1792, 1793:\, 1797, 1798-A, 1799
to 1801, 1801-A, 1802, 1802-A, 1802-AA, 1802-B, 1803 to 1808, 1808-A,

1809-A, 1810, 1810-A, 1810-B, 1811 to 1814, 1814-A and 1814-B. . . 14330—40
Unstarred Questions Nos. 2782 to 2870, 2870A, 2870-B, 2870-C, 2870-D. 14340—-99
Papers laid on the Table . . . . . . . . . 14399--408
Minutes of Parliamentary Committees . . . . . . . . 14409
Ninety-second and Ninety-fifth Reports . 14409
Calling Attention to Matter of Urgent Public I'mpomnoe—«

Reported danger to water transport on Brahmputra 14410—12
Business of ske House . . . . 14413,14414-15
Delhi Primary Education Bill . : . 14413~14, 14415—s508

Motion for concurrence to refer to Jmnt Commlttee ; . 14415—508
Children Bill—

Motion for concurrence to refer to Joint Committee i 14508— 31
Hindu Marriages (Validation of Proceedings) Bill as passed by Rajya Snbhn . 14532—35

Motion to consider and pass . . 14532—35
Half-an-Hour Discussion re: Bolani Ore Mmes 14535—50
Daily Digest 5 . . . . ; : s i s 14551 —60

No. 60—PFriday, April 29, 1960/ Vaisakha 9, 1882 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 1815 to 1828 and 1832 . 1456 1—96

Short Notice Questions Nos. 15 and 16 . . 14597—600
Written Answers to Questions—

Starred Questions Nos. 1829 to 1831, .1833, 1834, 1334A, 1334.B. 1835 to

1839, 1841 to 1847, 1847A, 1848 and 1850 to 1852 . 14600—14

Unstarred Questions Nos. 2871 to 2949 and 2951 to 2975 14614—85
Re: Motion for Adjournment . . . . . 14686-87
Papers laid on the Table Ce . . . 14687—91
Committee on Absence of Members— :

. . . . . 14691

Minutes f . . . ' . .



LOK SABHA DEBATES

12905
LOK SABHA

Thursday, April 21, 1960|Vaisakha 1,
1882 (Saka)

The Lok Sabha met at Elever of the
Clock.

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

F.A.0. Survey of Ganga-Brahma-
putra Basin

+
S Shri Ram Krishan Gupta:
| Shrimati Mafida Ahmed:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
946 on the 16th December, 1958 and
state:

*1615.

(a) whether Government have rece-
ived the official report of the survey
of Ganga-Brahmaputra basin done by
the U.N. Food and Agriculture Orga-
nisation;

-(b) if so, the main recommenda-
tions therein; and

(c) the steps taken to implement
them?

The Deputy Minister of Agriculture
(Shri M. V., Krishnappa): (a) The offi-
cial report has not so far been rece-
ived,

(b) and (c¢). The recommendations
will be examined after the official re-
port is received from the Director-
General F.A.O,

Shri Ram Krishan Gupta: In reply
to a previous question it was said that
though the official report has not yet
been received some of the details are
available and that is the fuller utili-

289 (Ai) L.S.D.—I1.
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sation of the waters of this basin.
May I know whether any scheme has
been chalked out in this regard?

Shri M. V. Krishnappa: The synop-
sis of the report of the tenth session
of the F.A.O. Conference was made
available to the delegates. Accord-
ing to that synopsis, we could get
some details. But the official wver-
sion has not yet been received. . As
soon as we get it, we can consider or
think of some scheme,

Dr. Ram Subhag Singh: What was
the chief purpose of undertaking
this survey and what has been done
for implementing that?

Shri M. V. Krishnappa: It is the
F.A.O. census and they want to have
a detailed survey for developing the
land and water resources of parti-
cular areas. For that purpose they
selected first a pilot project in India,
the Ganga-Brahmaputra lower basin
including Bihar, Assam and West
Bengal. And the survey was condue-
ted by the F.A.O. experts. The main
purpose was the better utilisation of
the waters and the land in that area.

Shri Braj Raj Singh: From the
nature of this survey, it seems that
the decisions or conclusions arrived
at by the survey will not be binding
upon the Government of India. But,
since one of the main recommenda-
tions was available to the Govern-
ment of India, may I know what is
the difficulty in implementing or at
least working out the details as to
the better utilisation of water?

Shri M. V. Krishnappa: The F.A.O.
has not yet submitted the official re-
port. Withouk that report how can
Government plan expecting some-
thing that is going to appear in the
report? *
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Shri Hem Barua: In view of the
fact that a synopsis of the report was
made available to the delegates of the
Tenth F.A.O. Conference, may I know
what are the broad provisions of the
synopsis besides the two mentioned
in reply to the previous question?

Shri M. V. Krishnappa: The broad
outline of the synopsis was fuller con-
trol and use of the water, stepping up
of crop raisings through irrigation,
fertilisers, farm improvements and
good cultural practices.

Shri V. P, Nayar: The hon. Deputy
Minister said that the survey was for
the better utilisation of the waier re-
sources and land in a given area. I
would like to know what is the per-
centage of such utilisation at present
in respect of both land and water re-
sources,

Shri M. V. Krishnappa: They say
that at present we are utilising 25 per
cent and that it could be raised to 100
per cent,

Dr. Ram Subhag Singh: As was in-
dicated by the hon. Deputy Minister,
the chief purpose of undertaking this
survey was the fuller utilisation of
the Ganga-Brahmaputra basin and
increasing agricultural production.
May I know whether the Government
of India did have any consultations
with the F.A.O. and more particularly
with the UNO regarding the projects
which have already been undertaken
by Government in this basin and also
regarding the projects which are
likely to be undertaken?

Shri M. V. Krishnappa: In fact,
these experts came twice and they
took into consideration the projects
which are working in that area.
After taking into account the pro-
jects working there, they have come
to this conclusion.

sye-aTe  "Yw

e sty e - amT
qfcagn aqr dwT 54 & feasas, feue
& arafes wow get g F I X
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g ¥ g qaTd FT TH b .
seggfr  MaMiwe-adime  az%
& fasm & gvaww ¥ ga S A T
gafa gE & ? '
qfeage a1 da” dAxemw |
TR-AN (st W w@ER) o mr
srfom ® szqam F & qTH
aad & fom o <y e e M
R qefAT w97 faar mar &1 z9%
garar 39 foam # femesw, qeve &
wowafq adi e e, .

st W& [T ;. IH FIF o+
gI 91X fawrw 71 F14 @g AT
oY St #r w@Efa & 7@ e
¥ qreew fEar T 91 | #|@T S9R
9T FER FH § FH 4g 944 2 @Y
¢ f& a8t g9-adfy Fio=T & 971 aF
ag F14 QU F7 femr mgan ?

S5t T QP . AT "I
#1 gg war  wifa fafes @ f& azw
F FAA—fAAIT FH F TRfoE
A gufas Iwifaa asa avaT
F1 2 fog ¥ w7 7 oft Fr
agraar 39 ® &Y g A WA {9
#1 gg WY fafeq ¢ fs qerei & asw
frsre=T 1€ wraA T @i g £ 4
TE A FTIH AAG FE@T g W FIDY
gat g g 39 & fawm g1 @
g

Shri C. D. Pande: As the Central
Government ig spending about Rs. 6
crores for making roads in the
northern border from Almora to
Himachal Pradesh, will Government
think it feasible to make roads from
railheads a double-way traffic so that
the money spent in the northerm
borders may be utilised? If there is
a bottleneck up to Badrinath, there
will be no use for new roads there,

Shri Raj Bahadur: I cannot say
how much the total amount is, whe-

-
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ther Tt .; Rs. 6 crores or more. But,
I would only point out that to make
a double-way road in mountainous
areas would be almost fabulously ex-
pensive for us to undertake for the
present,

st NN IRA . ATAT FAY ST
7 gamn & fe 9 g3w & fantu ek
-_ln:f"'ﬁl'ﬂr F1 IAvRfaea =7 TTFHTT FT
v, SIFT FE a9 52 17 7.7 ¥ wrearaq
fear o q#7 & f5 37 @ew &1 ¥
) B MT 97 I F TG
“a €A FATGAY | F g AT TR
g ¥ ¥ a8 w15 wag< o7 997
o e A8, 1 @ ¥ ;A qrer
g7
Wt W @Y o AF A A
W g fF T oaw F aw
wrared fear gt fr ag 39 &1 o
art # oford 7 ¥ oJ@ oA
q& S &, a8 Fer T @ 6 9fE
Zfwza & fog, odes ¥ fad a8 o=%
MIAYF {IF &, TAfTA T9 I q479
FT @FT FTH AT § IEG g
g I AR I F9E 2 fF W a|-
WA w3 {23 @t &7
FIFTT F AT AT HIF F9 o |

-

Y wET A wredt o T q
1A wHaT g (6 T wwy o affeafaar
2 & "THA Iufeaa €, 99 F) 2@ ge
& AT A AT qEF I
FER G A I A 5 @ ?

ot U9 ¥R ¢ 7 ArAar g fw
NFTF FEATEE, SR T TF
M wgew fagr mar 8, *@ qdEwl
sy arfrat # gz & faar mar
gl o dIWT ® FIH FT 9 g,
IR qI A AT HATHG & Ao fawan
o1, d I

ft TRt o oIl &
frwior & @rq arq Aty )
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gfaumsit & fag ot way & forg N
grsar aarg v g 7

st T wET S E, T oaE
® &% a7 ag qarar v @ & fv 9
% ga-gfaur & fam, 3z & fem,
faym % fed, w we gfawmi &
fau 727 #a7 yaw fFm moT @ AR
T AT T H 3
Shri Ram Krishan Gupta: May 1

know the length of the portion of the
road which has still to be constructed?

Shri Raj Bahadur: There is only 18
miles of bridle track which hag yet to
be converted into a full-fledged road.
That is between Joshi Mutt and
Badrinath. But it 1s not proposed to
take up the whole of it. So we have
only got a proposal about it and
that also has not yet been approved
or accepted as such,

A WeT THA : T qTAAT wAY
AT F9 AT 1 AgAT F & 6 Fawr
qizst @ gfee ¥ & & vhw
g R gfT A qeE w1 wEA
¢ A< g fag awt oF A fae &
frafor fear mar & 7 7w feafa &
T T FTH A IS arg s arfe
THY AT qg FTH QWO & J09 7

st T wgT ¢ gg Toaw ¢ fw

@ &1 g sl {fer ¥ o 3,
fes zg A foradt STy qm 1 g,
JaA WA dEEq w1 AT |

Legislation for Hotel Industry

L
(Shri Pangarkar:
1617 Shri Ram Krishan Gupia:
% Shri Ajit Singh Sarhadi:
LSlu-l D. C. Sharma:

Will the Minister of Tramsport and
Communications be pleased to refer to
the reply given to Unstarred Question
No. 655 on the 30th November, 1959
and state the progress so far made in
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preparing a comprehensive legislation
covering all aspects of Hotel industry?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Details in res-
pect of the proposed legislation are
still being finalised in consultation with
the various Ministries of the Central
Government and the State Govern-
ments. In addition, the representa-
tives of the travel trade have to be
consulted. Since this would be a
comprehensive legislation covering all
aspects of the hotel industry, its en-
actment is likely to take time. How-
ever, all possible efforts are being
made to finalise it expeditiously.

Shri Pangarkar: May I know whe-
ther legislation contemplated will be
applicable to all hotels irrespective of
their size and income?

Shri Raj Bahadur: It is essentially
going to be a Central piece of legisla-
tion and as such should broadly ap-

ply to the hotel industry as a whole.

Shri Ram Krishan Gupta: May 1
know whether any representation has
been received from the State Govern-
ments in this regard?

Shri Raj Bahadur: In the first place
a question was raised whether it
would be constitutional for us to
undertake this piece of legislation at
the Centre. A constitutional doubt
was raised, that now has been cleared
by the Law Minister himself. After
that the necessary draft and docu-
ments are being prepared and consul-
tations have been held with the
Ministry of W.H.S.,, the Ministry of
Home Affairs and we are yet to have
the advice of the Labour Ministry in
this behalf. After that we will go to
the State Governments. Apart from
that, we have already sent them a
communication, giving them a broad
idea of the lines on which we pro-
pose to undertake legislation.

Shri Ajit Singh Sarhadi: Has pub-
lic opinion been consulted on the
subject?

APRIL 21, 1960
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Shri Raj Bahadur: I have already
indicated that we shall consult the
hotel industry or the travel trade in-
dustry as such because they are the
people vitally concerned with this
particular industry. When the legis-
lative measure is brought forward, I
hope this House will have amgle op-
portunity to reflect the views of the
people.

Shri D. C. Sharma: May I know
whether there is any Central organi-
sation covering these travel agencies?
Is the Minister consulting that orga-
nisation or the various travel agencies
that are in India?

Shri Raj Bahadur: The travel
agents have organiscd thmselves
under the aegis of what is known as
the All India Travel Agents Associa-
tion which holds its meetings annu-
ally and those meetings are gzining
in momentum and importance from
year to year.

Shri Tyagi: What are the main
features o©f the proposed legislation
and cannot the objective be realised
by means of giving patronage to hotels
which come up to certain specifica-
tions?

Shri Raj Bahadur: It is with a view
to organise the hotel industry pro-
perly, because we would like the
foreign tourists who come here to
have a clear idea of hotel facilities in
this country so that according to their
pockets, they may pick and choose
the various classes of hotels and take
advantage of them. For that we
want to have a spzcific measure which
can regulate the hotel industry.

The main features would be the
provision for registration, the privi-
leges granted to registered hotels, the
obligations of a registered tourist
hotel, cancellation or suspension of
the licence and so on, These are the
normal features and I think they will
broadly meet the requirements of the
trade as well as the requirements of
the tourists who visit our country.

Shri D. C. Sharma: While prepar-
ing the legislation, may I know whe-
ther any note has been taken of the
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experience of the other countries such
as France and Switzerland and others
which specialise in this hotel industry?
What method has been employed to
gather that information?

The Minister of Transport and
Communications (Dr. P. Subbrayan):
I am very obliged to the hon. Mem-
ber for the information he has given.
Naturally, when such legislation is
undertaken, we will consider all as-
pects of the question.

Brldse over Ganga near Ghazipur

1618, {Shrl Ram Krishan Gupta:
Shri Kalika Singh:

Will the Minister of Ra.llways be
pleased to refer to the reply given to
Starred Question No. 557 on the 3rd
December, 1959 and state:

(a) the progress since made in fix-
ing the site for a bridge on the river
Ganga near Ghazipur,

(b) whether the Chairman of the
Railway Board had visited the site
with a view to assess the necessity of
the aforesaid bridge and to collect
other information; and

(c¢) if so, the nature of the decision
taken?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
feasibility and economics of provid-
ing a bridge crossing over the Ganga
River near Ghazipur is still under
study.

(b) No, Sir.

(c¢) Does not arise.

Shri Ram Krishan Gupta: May I
know whether any model test has
been undertaken so far and if so with
what result?

Shri S. V. Ramaswamy: Yes, Sir.
Some quick reconnaissance survey was
made.

Pandit D. N. Tiwarl: May I know
whether Patna has been considered as
one of the probable places for con-
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structing a bridge over Ganges, as the
capital of Bihar lacks this very much?

Shri S. V. Ramaswamy: Only three
schemeg are being considered: one- is
at Ghazipur, the other is at Buxar
and the third scheme is to have aerial
transport between Tarighat gnd
Ghazipur. The question of Patna
does not arise.

Dr. Ram Subhag Singh: In reply to
part (b) of the question, the hon.
Deputy Minister said, ‘No) May I
know whether in response to the
request made by the citizens of
Ghazipur any special officer of the
Railway Board or of the Railway of
that area visited that place and made
an on-the-spot enquiry anq gave an
assurance there that the survey work
will be undertaken by them for con-
structing this bridge?

The Minister of Railways (Shri
Jagjivan Ram): Well, I visited Ghazi-
pur and there was a very persistent
demand for the construction of the
bridge there. Then, I asked the Rail-
way Board to have some preliminary
survey and investigations made.
Pursuant to that officers of the North
Eastern Railway visited the place. I
cannot say whether they had given
any assurance, Nobody was compe-
tent to give any assurance to the
people there.

Pandit D. N. Tiwari: May I know
whether representations were received
by the Government for constructing a
bridge at Patna?

Shri Jagjivan Ram: As the hon.
Member is aware, when the question
of construction of a bridge on the
Ganga wag being considered, Patna
was also considered and it was at that
time decided that Mokameh was pre-
ferable to Patna and that is why the
bridge at Mokameh was constructed.
The Bihar Government has been
requesting for the construction of a
bridge at Patna and on some
occasions, I have formally and infor-
mally advised the PWD Minister there
that they ghould also exert g little and
have their own road bridge at Patna.
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Dr. Ram Subhag Singh: The hon.
Minister has said that as directed by
him some officers of the North Eastern
Railway visited that place and con-
ducted some sort of enquiries there.
May I know what is the nature of
the report submitted by them and
whether this project construction work
is going to be undertaken there?

Shri Jagjivan Ram: The hon.
Deputy Minister has already said that
the feasibility and the economics of
the construction of a bridge at this
place is still under investigation.

ot §IN qUET ;AT WAAD
qA wglg FqNIqd HI FAT FT (F
FqT IAI NIA W qH T Fr fA-
Fzaa W7 fqam $1 3797 F a7
Famwgaradi qaw g ?
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STAFTY g, TET F1E TF 7] AATE |

Soil Testing Laboratories in Orissa

#1619, Shri Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government of Orissa
have approached the Government of
India for opening soil testing labo-
ratories in any districts of the State;

and
(b) if so, with what results?

The Deputy Minister of Agricul-
ture (Shri M, V. Krishnappa): (a)
Yes.

(b) The matter is under considera-
tion. .
Shri Sanganna: What is the crite-
rion for opening such laboratories?

Shri M. V. Krishnappa: The criter-
ion is that we had planned to open
24 laboratories in the Second Plan and
we have completed all the 2¢. We are
intending to have thirty more in the
Third Plan period. According to the
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needs of the various States in the
country these soil testing laborataries
will be opened.

Shri {Sanxarma: May I know whe-
ther soil erosion is one of the factors
for opening such laboratories?

Shri M. V. Krishnappa: The soil
erosion scheme is a different scheme,
This is fertility and soil testing of the
land.

Shri S. R, Arumugham: May 1
know whether the soi] testing labor-
atories are going to be opened only
in Orissa or they will be opéned in
other States also? If they are going
to be opened in other States also,
may I know what are those other
States?

Shri M. V. Krishnappa: There are
24 laboratories opened already all
over India, out of which there is one
in Orissa at Sambalpur. In the Third
Plan we have a plan to have 30 more
laboratories all over India.

Shri P. R. Patel: The hon. Deputy
Minister said that 24 soil testing lab-
oratories have been opened and 30
more are going to be opened in the
Third Plan period. I want to know
how many of them have been opened
in Gujarat and how many more will

be opened there during the Third
Plan period?
Shri M. V. Krishnappa: There is

one at Junagadh in Gujarat,

Shri Radhelal Vyas: May I know
whether the hon. Deputy Minister will
place on the Table of the House a
list of the laboratories that have been
opened in the different States?

Shri M. V. Krishnappa: Yes, Sir, I
am prepared to place a list on the
Table of the House. I will place it.

Some Hon. Members rose—

Mr. Speaker: Order, order. Hon.
Members may look into that list.
This relates only to Orissa. Every
qestion relating to a particular State
is tried to be enlarged and questions
are asked about the whole world.
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Delegation to Israel
+
Bhri Shree Narayan Das:
*1620,

Shri Radha Raman:
Shri Halder:

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given
to Starred Question No. 1091 on the
21st December, 1959 and state:

(a) whether the report of the Indian
delegation to Israel to study the
working of co-operatives in that coun-
try has been received by Govern-
ment;

(b) whether the same has been
considered; and

(c) what are the important features
of the report?

The Minister of Community Deve-
lopment and Cooperation (Shri 8. K.
Dey): (a) Yes Sir, the report has been
received by the Government recently;

(b) It is being examined;

(c) The report describes the main
characteristics of the Cooperative
Movement in Israel. The various
types of agricultural co-operatives,
particularly, the XKXibbutz, moshav
ovdim, moshav shitufi and the moshav
obin and also the consumer and the
urban producers cooperatives have
been described in detail. A summary
of the main conclusions and recom-
mendations relating to the cooperative
movement of Israel is laid on the
Table of the House. [See Appendix
IV, annexure No. 39.]

Shri Radha Raman: May I know
whether this delegation after having
gone to Israel and studied the co-
operative movement there went to any
other country other than Israel and
studied the co-operative movement
there?

Shri S. K. Dey: Yes, Sir, Yugosla-
via also.

Shri Radha Raman: The hon.
Minister has just now said that the
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report is under examination. May I
know how long it will take and
whether the report will be laid on the
Table of the House?

Shri §. K. Dey: We shall be very
happy to lay the report on the Table
of the House as soon as it is printed.
The report has been received only
recently. It would take a month or
so before we finalise our views on the

report,

Shri Raghubir Sahai: Has any com-
parative study been made of the work-
ing of co-operatives in Israel and those
in India; if so, may I know in what
particular manner the experiment of
Israel can be made successful here?

Shri S. K. Dey: As I mentioned,
the entire report is under examina-
tion, but one broad conclusion has al-
ready emerged, namely, that the co-
operative sector can and must be a
balancing factor between a fast grow-
ing State sector and the private sec-
tor. We have also learnt many expe-
riences from Israel from which we
should gain.

Dr, M. S. Aney: Has that conclu-
sion been drawn after having gone
through the whole report or only a
part of the report?

Shri 8. K, Dey: I said: “broadly”.

Shri P. R. Patel: The delegation
has given information on co-opera-
tive farming in Israel. May I know
how many persons there were in the
delegation who were working with
farmers' organisations of the country?

Shri S. K, Dey: There were six
members. One was the Development
Commissioner, a functioning Develop-
ment Commissioner of a very impor-
tant State.

Shri P. R, Patel: I was asking
about farmers' organisations.

Shri S, K. Dey: There was one
who was a managing director of a
successfully operating co-operative
farm in the State of Bombay. There
was another person who was the
President of the Apex Marketing
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Society in Andhra—he is now &
Minister of the Andhra Government.

Shri P. R. Patel: I want to know

Mr. Speaker: Order, order. The
hon. Member put two supplementa-
ries, in spite of that he is not satis-
fied.

Dr. Ram Subhag Singh: This dele-
gation was sent to Israel and Yugo-
glavia with a view to studying the co-
operative movement in those coun-
tries so that the ideas obtained from
those countries can be implemented in
India in the context of the resolutions
adopted by the House as also by the
Congress. May I know to what extent
the Government have benefited from
the study made by this delegation
about the co-operative movement in
those countries and how the Govern-
ment are going to implement the re-
commendations made by this delega-
tion?

Shri S. K, Dey: I can give a more
definite reply to this question after the
report has been fully examined. I
hope the hon. Member would have a
little patience.

Shri Warior: Is it a fact that the
main finding in the report is that we
have nothing much to learn from the
co-operatives in Israel because the
conditions there are quite different?

Shri 5. K. Dey: I am very sorry,
it is not so. There are plenty of expe-
riences which we can have from
Israel, Yugoslavia and also other
countries which have been doing this
work.

Shri Warior: I meant only Israel
Shri 8. K. Dey: In co-operatives,

Shri T. B. Vittal Rao: The question
was whether the main finding of the
delegation is that we have nothing
much to learn from Israel with regard
Lo co-operatives.

Shri 8. K. Dey: I do not know how
the hon. Member draws this conclu-
sion. I have already stated very cate-
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gorically that we have plenty of ex-
periences from Israel and also from
Yugoslavia from which we can bene-
fit (interruption).

Shri T, B. Vittal Rao: What does
the report say? The Minister is giving.
his own opinion. What does the re-
port say?

Mr. Speaker: Order, order. Hon.
Members will wait till the report is.
placed on the Table of the House.

Import of Rice from U.A.R.

*1621. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an agreement has been
signed between India and U.A.R. for
the supply of 100,000 tons of rice; and

(b) if so, the conditions of supply?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). Yes. The rice will be
supplied during the period April to
July 1960. Payment for the rice will
be made in non-convertible Indian
rupees to be utilised for purchase of
additional Indian goods for export to
U.AR.

Shri Raghunath Singh: May 1
know the price of this rice in com-
parison to the price of Thailand rice
and Burmese rice?

Shri A. M, Thomas: It may not
be quite advisable to give the exact
price because we are having negotia-
tions with other countries also. Any-
how, I may state for the information
of the House that the price that we
pay for this rice does compare favour-
ably with the price of rice that we
paid to Burma.

Shri V. P. Nayar: May I know how
the landed cost of the UAR rice com-
pares with the landed cost of rice that
we are getting under PL.4807

Shri A, M. Thomas: PL.480 is
altogether under different conditions,
so that there may be difference in
cost which will be compensated by the
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element of grants that the United
States is giving us under the PL.480
agreement. Therefore, it cannot be
compared with the imports that we
are having under PL:480.

Shri V. P. Nayar: There must be
some calculation of landed cost. We
are not concerned with the grants. 1
only want to know how the landed
cost of this rice compares with the
landed cost of the rice that we get
under PL.480.

Shri A. M. Thomas: I have already
stated that it is not advisable to give
the price of rice. If I am to answer
this question, it will be indirectly
getting from me the details with re-
gard to price.

Shri V. P. Nayar: I wanted the
comparative figures and not the price.

Shri Sadhan Gupta: May I know
what quality of rice is being import-
ed, whether it is fine, super-fine or
parboiled rice?

Shri A. M. Thomas: This may not
be parboiled rice, this is what is cal-
led “White Mansouh”, up to 20 per
cent, broken.

Shri Raghunath Singh: May I
know whether this rice will be import-
ed to India by Indian ships or by
foreign ships?

Shri A, M. Thomas: As far as possi-
ble, if we get Indian ships, we will
try to bring them by Indian ships; of
course, it is left to the buyers, it is
left to us to charter any ship.

Shri Bishwanath Roy: Will this rice
when imported be at once sent to the
market for sale or it will be kept in
the stock?

Shri A. M, Thomas: It will form

part of the central stock from which
it will be distributed.

Shri B. K. Gaikwad: What will be
the cost of one lakh tons of rice in-
cluding transport charges?

Shri A. M. Thomas: It will be about
—I may just give the range—Rs. 4
crores to Rs, 44 crores cost and the
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freight may come to round about
Rs. 30 lakhs.

Anti-T.B. Drug

3
' Shri Nek Ram Negi:
*1622. { Shri Inder J. Malhotra:
Shri Bahadur Singh:

Will the Minister of Health be
pleased to refer to Unstarred Ques-
tion No. 1106 on the 8th December,
1959 and state:

(a) the name of the Anti-T.B. drug
discovered as a result of research at
the Patel Chest Institute;

(b) whether it is an Ayurvedic
herb and where it is found;

(c) the number of T.B. patients
(hospital-wise) on which it has been
tried; and

(d) the results achieved?

The Minister of Health (Shri Kar-
markar): (a) No name has been
given to the new anti-biotic which,
it is claimed, has anti-tubercular pro-
perties;

(b) It is not an Ayurvedic herb,
but is an anti-biotic prepared from
soil fungus:

(c) It has not been tried on any
patients so far;

(d) Does not arise.

! AF TH AWM : w\ FW
AETH TH @ F T FT SAH
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Shri Karmarkar: The drug is being
tested. We are at the preliminary
stage. It is being experimented upon
at the Sardar Vallabhbhai Patel Chest
Institute in Delhi.

Shri Bahadur Singh: May I know
whether the Government have made
any assessment of the raw materials
and whether the raw material is
available in sufficient quantities?

Shri Karmarkar: The raw material
is the soil fungus. For all ant-
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biotics, fungus is the raw material. If
this is tested and found to be good,
then there will be no dearth of raw
material.

Shri C. R. Pattabhi Raman: May I
know in what form it will be used—
tablets, ampules, or intravenous injec-
‘tions?

Shri Karmarkar: The drug will
have to be proved to be a drug, and
then we will try to use it.

Shri V. P. Nayar: May I know whe-
‘ther till now any toxicity tests have
‘been made?

Shri Karmarkar: As I said, the
drug is in a very preliminary stage
and it has not been used on human
beings, if at all it is possible, and even
otherwise, it ig still absolutely in the
preliminary stage. It is indiscreet to
«disclose anything now. I wish that
runless it has come to a particular
-stage, it js not worth-while discussing
:the matter.
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Shri Hem Barua: May I know how
“far the work of purification of this
anti-biotic has proceeded, and may I
know how far the preparation of this
anti-biotic in larger quantities for
studies and tests as an experiment
with regard to tuberculosis in the
‘Sardar Vallabbhai Patel Chest Insti-
tute in Delhi has been successful or
has been developed so far?

Shri Karmarkar: As I said, the
anti-tuberculosis propertiegs of this
particular drug have first to be
established and then the non-toxicity
property in experimental cases with
animals has to be taken up, because
we come to human beings. It is all
4in a very preliminary stage.
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Dr. Samantsinhar: Is it only for
tuberculosis of the lungs or all sorts

of tuberculosis?

Shri Karmarkar: The whole thing
has to be tested. It is too early to say
anything now.

River Transport in Brahmaputra

*1623. Shri P. C. Borooah: Will
the Minister of ‘Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Central Government have turned
down a proposal from Assam Gov-
ernment to bring an expert from the
United States to examine the feasibi-
lity of introducing ‘Pushtow’ barges
as a form of easy water transport in
the river Brahmaputra;

(b) if so, the reasons therefor; and

(c) the alternative suggested to the
Assam Government?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.
Necessary foreign exchange is being
made available to Assam Government
to secure the services of an expert.

(b) and (c). Do not arise.

Shri P. C. Borooah: In view of the
fact that 40 per cent of Assam’s total
traffic from Calcutta—93 per cent of
tea and 90 per cent of jute to Cal-
cutta—are being moved by the inland
water transport system, may I know
what concrete measures have the Gov-
ernment taken for the improvement
of and the development of the inland
water transport on the Brahmaputra?

Shri Raj Bahadur: Perhaps the hon.
Member is aware that we have pro-
vided for conservancy on the river.
Formerly, it was the responsibility of
the joint steamer companies. But now
as against a sum of Rs. 14500 per
annum provided by the State Gov-
ernment we have also provided a
grant of Rs. 5 lakhs per annum for a
period of three years beginning from
1957-58. Apart from that, we are
making arrangements for the pur-
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chase of a dredger and also we have
sanctioned the development of the
port of Pandu.

Shri P. C. Borooah: The Gokhale
Committee recommended an invest-
ment of a sum of Rs. 50 crores for the
improvement of the inland water
transport system on the Brahma-
putra. May I know whether that re-
commendation has been accepted by
the Government?

Shri Raj Bahadur: We are informed
that a tentative provision of Rs. 5
<crores only is being made for the
development of inland water transport
in the country by the Planning Com-
mission.

Shri Aurobindo Ghosal: May I know
how many Pushtow barges have been
purchased by the Brahmaputra Board
out of the amount allotted to them.

Shri Raj Bahadur; I said we have
given something to them for conser-
vancy and we are trying to see that
there should be a provision for the
purchase of dredgers. For barges,
there might be some separate scheme
about which we require notice.

Shri Aurobinde Ghosal: Is there
any proposal to ask for these barges?

Shri Raj Bahadur: They are already
operating a cargo service and I think
that is all that I know about it.

Shri Hem Barua: In view of the de-
mands made by the joint steamer
companies plying their boats on the
Brahmaputra are mounting up from
year to year and they threaten to dis-
continue the service until and wunless

- Government steps in with financial
ssistance, may I know whether Gov-
rnment propose to displace this
ompany by making arrangements for

shtow barges and ultimately hav-

g some steam boats there?

4 Shri Raj Bahadur: The joint steamer
eompanies are, to our knowledge,
running the service satisfactorily, so

as the transport of goods is con-
rned, and we do not propose and
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would not like to dislodge them or
displace them unless there is some
good reason for that., I think we are
satisfied with the services that they
are offering at the moment.

Suratgarh Mechanised Farm

*1624, Shri Aurobindo Ghosal:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any Agricultural Col-
lege will be attached to the Suratgarh
Mechanised Farm; and

(b) if so, when?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No,
Sir,

(b) Does not arise,

Shri Aurobindo Ghosal: Have the
Government any proposal for bring-
ing studenes from agricultural colleges
in India to this farm for training in
mechanised agriculture?

Shri M. V. Krishnappa: We have
not got any such programme and it
is yet too early to bring college
students and give them training there.
But we have a programme to train
about 20 workers there every year in
mechanised farming in our own farm
and training workers from other farms
also.

Shri Balakrishnan: May I know
which are the States which are
suitable and which possess such a
bulk area to start mechanised
farming?

Shri M. V. Krishnappa: Govern-
ment of India have decided to go in
for some more mechanised farms to
grow pedigree seeds in the country
on the model of the Suratgarh farm
and for that a committee has been
appointed and the committee has sent
questionnaires to all the States and
some of the States have suggested
some areas.
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Shri Aurobinde Ghosal: May I
know on what basis these students
will be selected for training?

Shri M. V. Krishnappa: This is
training for ourselves first. We first
train our own people in the farm,
because we are not wused to this
Russian machinery—these harvester-
combines. In India there are no
harvester-combines. We have to train
our farmers on that; it is mechanised
farming. We have first to train our
own workers and then pick up
workers from other farms and train
them.

Shri Yadav Narain Jadhav: How
many States have been approached
for these farms and what is the
acreage that they are willing to give?

Shri M. V. Krishnappa: About four
to five States have sent in their
suggestions. Rajasthan is one. They
have suggested two or three places.
The question is, they must suggest to
us an area of 30,000 acres. It must be
contiguous, and such areas are very
few in India. Andhra also has
suggested two places.

Shri Rami Reddy: What are those
places in Andhra Pradesh?

Shri M. V. Krishnappa: One place
is near the Emmiganur block, under
the Tungabhadra command area, and
the other is in the Godavari delta.

Shri Rami Reddy: Does the Gov-
ernment propose to give assistance to
the State Government for the mecha-
nised farms?

Shri M. V. Krishnappa: Certainly
we do give.

Shri Balakrishnan: Apart from the
starting of mechanised farms by the
Government itself, is it not feasible
to encourage the individual farmers
to start mechanised farms on a co-
operative basis?

Shri M. V, Krishnappa: Both are
being done. We do want model
farms also and to the extent possible
we want to mechanise the farms. At
the same time, a big country like
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India should have some big mechani-
sed farms—ten to 12 in the whole
country—to grow pedigree seeds.

Shri Raghubir Sahai: By what time
it is possible to start giving training
to our young men in these mechanised
farms?

Shri M. V. Krishnappa: The scheme
has to be worked out. It may not take
much time. I think about six months’
training will do.

/' Ral Link with Pakistan

4

([ Shri Achar:

Shri D. C. Sharma:

Shri N. R. Muniswamy:

== | Shri Madhusudan Rao:

Shri P, K. Deo:

Shri Aurobindo Ghosal:

Shri Agadi:

*1625. { Shri Wodeyar:

[ Shri Sugandhi:

Dr. Ram Subhag Singh:

Shri P. G. Deb:

Shri Arjun Singh
Bhadauria:

Shri P. C. Borooah:

| Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

(a) whether correspondence is going
on between the Governments of India
and Pakistan for establishing a direct
rail link between the two wings of
Pakistan;

(b) whether there are any advan-
tages to India by starting such a link;

(c) whether it is a fact that a Pakis-
tani delegation is coming over to India
to negotiate on this question; and

(d) if so, when?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (d).
Attention of the Honourable Mem-
bers is invited to the statement made
on the subject on the floor of the
House on 19-4-60.

Shri Achar: May I know whether
any discussion has taken place regard-
ing the railway connection between
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Howrah and the places in® Assam
through East Pakistan?

Shri Shahnawaz Khan: As I said,
at this stage we would not like to
give any details, Oviously the discus-
sion was for this purpose. But we
would not like to give any details at
this stage.

Shri Tyagi: It is a matter of con-
siderable political importance. I would
like to know as to what route is being
considered for the proposed direct
link, and whether the trains running
on this link will belong to Pakistan
or India? I would also like to know
whether the operational staff will be
Indian nationals or Pakistanis.

The Minister of Raillways (Shri
Jagjivan Ram): As has been stated,
all these aspects will be taken into
consideration. But, at this stage, when
we are more or less in the process of
negotiation and further details are
being collected in respect of passenger
traffic, perhaps it will be desirable not
to discuss the matter.

Shri Tyagi: Perhaps the Govern-
ment agreed in principle to giving a
sort of direct link to Pakistan.

shri Jagjivan Ram: There is no
question of link. It is a question of
direct transportation.

Shri Tyagi: Have they agreed in
principle?

Shri Jagjivan Ram: Both the Gov-
ernments are investigating the possi-
bilities. They will have certain direct
transportation and we will have the
required direct transportation through
Pakistan territory. These are the
broad proposals for which further
information is being collected.

Shri D. C. Sharma: A delegation
from Pakistan came to India and met
a delegation from India. May I know
if any further date has been fixed for
the meeting of these two delegations
and, if so, whether that meeting will
be in India or in Pakistan?

Shri Jagjivan Ram: The date and
venue have not been decided. But it
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is expected that during the course of
a month or so negotiations may be
resumed.

Shri N. R. Muniswamy: Who is the
initiator of this grand idea? Is it not
a fact that the Indian High Commis-
sion in Karachi have not approved of
this suggestion? If so, what are the
reasons behind Pakistan insisting upon
this?

Shri Jagjivan Ram: Well, I have
not got that information which the
hon. Member has got. Both the parties
felt that it is a proposition worth
considering to the advantage of both
the countries.

Shri Raghunath Singh: What was
the exact proposal of Pakistan in this
respect?

Shri Jagjivan Ram: As it is gene-
rally known, the idea is to have direct
transportation of goods, parcels and
passengers from one part of Pakistan
to the other part of Pakistan. In the
same way, from our side we have
proposed direct transportation to
certain parts of our territory through
Pakistan.

Shri Tyagi: A very small stretch of
land.

Shri C. R. Pattabhi Raman: What
steps are being taken to prevent the
smuggling of arms across the frontier?

Shri Jagjivan Ram: That is a ques-
tion which might be put to the Minis-
try concerned.

Shrimati Renu Chakravartty: May
I know whether the negotiation is to
have the old Assam Bengal Railway
from Santahar to Amingon and up to
Agartala? Have both these routes
been considered and put forward from
our side?

Shri Jagjivan Ram: This will be
kept in view. As I said, I am not
prepared to disclose the details at the
present stage,

An Hon. Member: What is the re-
action of the Government of Assam
in this matter?
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Mr. Speaker: The hon. Member
does not belong to Assam. This ques-
tion relates to Assam and Members
from Assam are interested in it.

Shri Vajpayee: It is not a question
in which Assam alone is interested. It
is a question in which the whole of
India is interested.

Mr. Speaker: But how many hon.
Members can I allow to put questions?

Shri Vajpayee: That is a different
matter.

Mr. Speaker: I have already called
about eight hon. Members. If I call
other hon. Members, I am sure they
will also be interested in putting
questions. But there must be a limit
to it. Therefore I give preference in
this matter to hon, Members from
Assam.

Shri Hem Barua: Hem Barua is
coming from Assam and he has not
yet put a question.

_Mr. Speaker: 1 know. The hon.
Member has asked questions about
transport in Brahmaputra and every
other matter relating to Assam except
on this. I will now proceed to the
next question. I cannot give oppor-
tunity to every hon. Members coming
from any particular State. P
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M<, Speaker: The hon. Member's
questions are so long, as long as the
Himalayas itself. Therefore, the hon.
Minister is not able to reply pointedly.
He has generally answered the whole
question.

Rice for Kerala

-+

Shri A. K. Gopalan:
*1627. { Shri Warior:
LShri Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the State Government
of Kerala has requested for two lakh
tons of rice from the Union Govern-
ment to tide over the lean months in
Kerala; and

(b) if so, the decision taken there-
on?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
(b). The Kerala Government origi-
nally asked for 2 lakh tons of rice for
13 months from December, 1959 to
December, 1960. The matter wag dis-
cussed between the State Government
and the Government of India in the
light of over-all availability and the
requirements of other deficit States
and it has been agreed that 1 lakh
60 thousand tons of rice will be made
available to the Kerala Government
during the year 1960.
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Shri A. K. Gopalan: What is the
quantity of rice supplied to Kerala
from the beginning of January?

Shri A. M. Thomas: So far we have
supplied every month at the rate of
10,000 tons. We have already sup-
plied 50,000 tons.

Shri A. K. Gopalan: What was the
quantity of rice supplied to Kerala in.
the lean months in 19597

Shri A, M, Thomas: In 1959 we"
supplied altogether 1,23,000 tons.

Shri Warior: It is stated that the
Kerala Government have requested’
the Central Government to include
Kerala also in the package system.
What is the package system and how:
it operates?

Shri A. M. Thomas: My colleagues,.
Dr. P. S. Deshmukh and Shri
Krishnappa are concerned with that.
Package system is for the intensive
development of agriculture and {for
that we have got schemes in different
States. We select one district in each
State and our idea is to cover all the
States in India. At present only T
States are taking part in it.

Shri V. Eacharan: Out of the ricge:
supplied to Kerala how much is
imported and how much is internal
production?

Shri A. M, Thomas: Nothing is being.
procured internally. We are supply-
ing from central stocks, mainly
imported from Burma, which is gene-
rally preferred in Kerala.

Shri Kunhan: Are the Government
aware that the price of rice in Kerala
in the open market has risen due to
insufficient supply of rice made avail-
able to the fair price shops?

Shri A, M. Thomas: That is not
correct. It must be remembered that
Kerala is now in a surplus zone. The
commitment of the Centre to meet
the deficit of Kerala has considerably
lessened because it is in the surplus
zone now. The prices in Kerala are
not very high. The latest price list
with me indicates that the price in.
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Kozhikode is Rs. 19.50 nP. per maund,
in Trivandrum it is Rs. 21.81 nP. per
maund and in other places it varies
4rom Rs. 20 per maund to Rs. 22 per
maund.

Shri A. K. Gopalan: What is the
quantity of rice that had been moved
to Kerala on private account from
Madras and Andhra?

Shri A, M. Thomas: In fact my
Ainformation is that a considerable
quantity is moving by road as well as
by rail to Kerala from Madras and
Andhra.

Shri Yadav Narain Jadhav: I
want to know the comparative prices
this time last year.

Shri A. M. Thomas: Compared to
Jlast year the prices are not higher.

Delhi Milk Supply Scheme

H.
Shri D. C. Sharma:
*1628. / Shri Ram Garib:
i Shri Assar:

Will the Minister of Food and Agri-
culture be pleased to state:

. (a) whether it is a fact that people

‘have to stand in queues at the milk
supply booths and it takes about 45
minutes to an hour for a person to
.get milk; and

(b) if so, the measures proposed to
‘be taken to eradicate it and to save
-valuable public time?

The Deputy Minister of Agriculture
{Shri M. V. Krishnappa): (a) and
Ab). It is a fact that people have to
stand in queues at milk supply booths,
It is difficult to give the precise dura-
tion of the time spent by a person in
‘this manner. Steps are being taken
‘to augment the supply of milk which
is very popular. Some administrative
measures have also been adopted. Milk
-cards have been issued to persons who
pay the price of milk in advance and
the supply is guaranteed to them.
.Milk is also sold on cash payment on
ithe principle “first come, first served”.
Arrangements have also been made

for women and children to stand in
separate queues from men.

Shri D. C. Sharma: The hon. Minis-
ter has said that some administrative
measures are being taken, Are the
administrative measures only those
which he has mentioned just now or
are there some other measures being
taken to reduce the congestion at these
milk booths?

Shri M. V. Krishnappa: Most of the
administrative measures I have men-
tioned in the main answer itself. Other
than those there is no administrative
measure that will go to help in the
matter.

Shri Assar: May I know whether
it is a fact that due to the shortage
of milk and faulty system of distri-
buting milk blackmarketers are pur-
chasing milk at all centres in bulk,
about 20 to 25 bottles in every centre
per man......

Mr. Speaker: What is the question?

Shri Assar: I am asking the ques-
tion. It is a very big problem. They
are selling that milk at higher prices
in the market and real consumers do
not. get that milk. What steps are
Government going to take to stop all
this?

Shri M. V. Krishnappa: Early
morning today at 5 o’clock I got up
and inspected 25 booths in Delhi, I
could see that the milk was so popu-
lar, good and cheap that there is great
demand for it and people stand in
queues. But the queues are of people
who come only for cash purchases.
The regular card holders are never
disappointed. Their quota in every
booth is separated. First come the
card holders whose quota is reserved
in every booth and then come the
people who come for cash purchases.
Often, because the population in New
Delhi and outside is a floating popu-
lation, one day they come and on
another day they do not come. It is
this type of people who have to stand
in queues because we have to meet
the demand of cardholders first.

Shri V. P. Nayar: The hon. Minis-
ter has stated that this morning he
visited 25 booths. Could I know whe-
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ther his attention was drawn to a
press report in today’s papers that
flies were found in the milk and also
that most of the bottles supplied had
broken tops?

Shri M. V. Krishnappa: I also read
that report this morning. One Mr.
Scott has given that news. I am pre-
pared to admit any defects and try
to rectify them. But the hon. Mem-
ber should know that there are vested
interests, middlemen who are trying
to make our scheme unpopular.

Shri V. P. Nayar: I want to know
whether Government is....

Shri M. V. Krishnappa: We never
meant to meet the entire demand of
milk in Delhi within one year. The
demand of Delhi is 7,000 maunds per
day and at present we are supplying
1,300 maunds per day. We have not
yet started the scheme. The scheme
will be inaugurated by the President
in the first week of August. After
that we will be meeting at least 60
per cent to 70 per cent of the demand
in the first year and in the second
yvear we will be able to meet the
entire demand. We will not be able
to meet the entire demand in the first
year. For that there are two reasons,
One is that there are about 5,000
middlemen and if we meet the entire
demand of the people they will be
displaced immediately and we will be
creating dislocation. The second thing
is that we do not want to procure
much more ithan we can. We are
having a phased programme and we
are trying that within two years we
will be able to meet the entire demand
of Delhi city.

Shri Assar: My question has not
been answered by the hon, Minister.

Several Hon. Members: May 1

Mr. Speaker: A number of hon.
Members are interested in it. As a
matter of fact every hon. Member is
interested in it. So if they have any
suggestions to make they can kindly
pass them on either straight away to
the hon. Minister or to me either here
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or in the Table Office or to the Secre-
tary and I will pass them on to the
hon. Minister.

Shri V. P. Nayar: I only wanted to

Mr. Speaker: There is no good in
asking questions here.

Shri Goray: I rang up the affice
and told them as to what the difficul-
ties were that we were facing. Noth-
ing is being done, Where else do we
make these suggestions then?

Mr. Speaker: All hon. Members
may send whatever suggestions they
have got to me and I will pass them
on to the hon. Minister.

Shri M. V. Krishnappa: I request
hon. Members to visit the booths
when they go for early morning walk
as most of these booths are situated
in that area. Shri Tarigq, a Member
of Parliament, rang me up the other
day and told me of some defects in
the seals, queues and various things.
You may ask Shri Tariq. I have taken
him along with me. He has helped
us very much. I request every hon.
Member of Parliament when they go
for a walk to visit the milk booths
and tell us as to what the difficulties
are. ... (Interruption).

Shri Goray: We go and stand in
the queue for half an hour....(Inter-
ruption)., We cannot go for a walk..
(Interruption). At that time we are
standing in the queue.... (Interrup-
tion).

Mr, Speaker: Order, order.

Shri Goray: From 5.30 to 6 we have
to stand in the queue ourselves....
(Interruption).

Mr. Speaker: Order, order. We
cannot go on like this. How many
hon. Members can I allow to ask a
question? On a prior occasion I
remember to have suggested to the
hon. Railway Minister that he may
hold a small conference in the Central
Hall. Likewise, today or tomorrow,
at the earliest convenience the hon.
Minister will gather all hon. Members
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who have to make some suggestions
and discuss amongst themselves.

Shri M, V. Krishnappa: This morn-
ing before the starting of the sitting
of Parliament I had a talk with Shri
Tariq. I told him....(Interruption)
that I would offer sweetened and
flavoured milk and ice cream....
(Interruption). We hope to start a
booth here in the Parliament House
for the use of hon. Members. We are
prepared to sell here from the next
Parliament sweetened milk, flavoured
milk, ice cream, butter, ghee....
(Interruption). I have written to your
office. In fact I wanted to contact
you on that matter.

Mr. Speaker: I may also suggest
one thing. What I have been doing
for some time past is that every week
1 go to some booths in North Avenue,
South Avenue, wherever their office
is there, request all the hon. Members
to gather there and hear from them
what complaints they have. I will
suggest the same course to the hon.
Minister. He may go to North
Avenue, South Avenue, Western
Court, Constitution House and some
place on Ferozeshah Road, give notice
and gather all the people and try lo
see that these difficulties are avoided.
So far as this place is concerned,
certainly I will allow him to give as
many sweets as possible.

Shri Braj Raj Singh: Could I sub-
mit one thing? I have got personal
experience. I was myself standing in
the queue and I was not given milk.
I very much appreciate the quality of
milk and I want the scheme to be
successful. But the management is
not so good.

Shri M. V. Krishnappa: Let me
explain and let there not be any mis-
apprehension. There is no control or
rationing for milk. This is a trial of
a scheme which has not yet been
started. We are now distributing
1,300 maunds of milk in Delhi city
whereas Delhi's demand per day is
7,000 maunds. We want to cover this
7,000 maunds in two years and not in
one year because we want to go slowly
as it 15 a very complicated thing. So
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long as the quality of milk is good
there are bound to be these queues,
We cannot help it. It is a good sign
and I welcome it because the quality
is good. There is no control or ration-
ing for milk. It is available every-
where. We are tapping the source
from the rural parts. We have not
tapped the normal milk sources in
Delhi city.

Mr. Speaker: Next question. Shri
Khushwagt Rai.

Shrimati Renuka Ray: May I ask
a question?

Mr. Speaker: I have passed on to
the next q_uestion.
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Mr. Speaker: The Question Hour is
over.

Suort NoOTICE QUESTION

Recommendations of Textile Wage

Board

H
S.N.Q. r'Ssl:u;.ii S. M. Banerjee: )
No. 13, hri T. B, Vittal Rao:

L Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Chairman of the Indian Cotton Mills
Federation in his speech at Bombay
on 13th April, 1960 had opposed
implementation of the recommenda-
tions of the Textile Wage Board;

(b) whether he has also opposed the
appointment of a Bonus Commission
as suggested by Government of India;
and
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(¢) if so, the reaction of Govern-
ment thereto?

The Minister of Labour and Employ-
ment and Planning (Shri Gulzarilal
Nanda): (a) to (c). Government have
not- received a copy of the speech of
the Chairman, Indian Cotton Mills
Federation, Shri Kasturbhai Lalbhai,
delivered at Bombay on the 13th
April, 1860. His speech has, however,
been published in some newspapers.

2. From the press reports it appears
that the Federation is not wholly
opposed to the Wage Board's recom-
mendations though it has criticised
some aspects of the Wage increase.
The Federation is reported to have
set up a committee of employers to
resolve any differences arising out of
the Board's recommendations and to
arrive at settlements.

3. After extensive consultations,
Government took certain decisions in
respect of the recommendations uf the
Wage Board. The State Governments
were requested to take necessary steps
to secure implementation of the
Board’s recommendations in consul-
tation with the parties. The State
Labour Ministers have also been
addressed in this connection. The
decisions of Government stand and
there is no reason at all why there
should be any delay in the implemen-
tation of the recommendations. This
however does not rule out the possi-
bility of the parties agreeing and
arriving at any settlement. It must
be remembered that the representa-
tives of employers had agreed to the
setting up of Wage Boards and it is
one of the measures included in the
recommendations of the Second Five
Year Plan on the basis of the consent
of all the parties. In the Standing
Labour Committee the employers had
also agreed that the unanimous recom-
mendations of a Wage Board should
be implemented by all

4. Shri Kasturbhai Lalbhai's criti-
cism of the proposed Bonus Commis-
sion is based on erroneous assump-
tions. The question of evolving norms
and standards in respect of bonus and
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profit-sharing has been under con-
sideration since the Industrial Truce
Resolution was passed in 1847. The
employers themselves have been
anxious that some mutually accept-
able set of principles should be evolv-
ed as early as possible, At the meet-
ing of the Standing Labour Com-
mittee held on the 11th March, 1960,
it was agreed that a Bonus Commis-
sion should be appointed which should
go into the question of Bonus and
evolve some suitable norms. It was
also agreed that the proposed Com-
mission should at the same time, con-
gider the question of making bonus
payment to workers in the form of
shares. The contention of Shri Kastur-
bhai Lalbhai that the setting up of
Bonus Commission is tantamount to
sitting in judgment over the Supreme
Court pronouncements is wholly mis-
conceived. In a recent judgment the
Supreme Court had itself wisualised
the appointment of a high powered
commission for the revision of the
formula relating to the payment of
bonus. The Supreme Court had
stated: “if the legislature feels that
that claims for social and economic
justice made by labour should be re-
defined on a clearer basis, it can step
in and legislate in that behalf. It may
also be possible to have the question
comprehensively considered by a high
powered Commission which may be
asked to examine the pros and cons
of the problem in all its aspects by
taking evidence from all industries
and all bodies of workmen”. In
appointing a Bonus Commission the
Government will, therefore, be dis-
charging a responsibility which has
arisen out of the judgment of the
Supreme Court.

Shri Palaniyandy: What about the
Cement Wage Board's recommenda-
tions?

Shri S. M. Banerjee: May I know...
Mr. Speaker: The statement has

been quite a detailed one. Therefore,
hon. Members will be brief.

Mr. Banerjee.

Shri S. M, Banerjee: May I know
whether the attention of the hon,
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Minister has been drawn to the news
item in the Press containing the
following statement of Shri Kastur-
bhai Lalbhai: “One can understand a
statement coming from a Union leader,
but it is difficult to understand how
the hon. Minister for Labour, repre-
senting the Government of India, can
think of brushing aside so easily the
weighty  pronouncement of the
Supreme Court.”? 1 want to know the
reaction of the hon. Minister to this
statement terming the hon. Minister
as a Union leader.

Shri Nanda: No special reaction to
this, I have already explained that
the President of the Federation had
wrongly assumed that I was doing
something contrary to the wishes of
the Supreme Court. That was not so.
And when I say something in favour
of rationalisation, productivity, peace,
etc, they do not call me a spokes-
man of the employers. So it is entirely
wrong to talk of my being a trade
union leader.

Shri T. B. Vittal Rao: The hon.
Minister has enumerated some of the
steps taken for the implementation,
or effective implementation of the
recommendations of the Wage Board.
But so far, though two months have
elapsed, not a single unit has imple-
mentied the same. May I know what
further steps he is going to take?

Shri Nanda: I am writing again to
the Labour Ministers, and I will watch
for a few more days, and then I will
consider what further action has to
be taken.

Shri T. B, Vittal Rao: Am I to
understand that legislation for giving
effect to the Wage Board’s recommen-
dations will be considered after the
Labour Ministers’ Conference? Then
it will be another six months.

Shri Nanda: No, I have not said
that we would wait so long.

Shri Anthony Pillai: Various trade
union organisations like the INTUC
in West Bengal, the AITUC and HMS
have decided to organise strikes in
view of the fact that the employers
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are refusing to implement the Wage
Board’'s recommendations. It is not
merely the President of the Textile
Federation who has indicated his un-
willingness, but also at the conference
convened by the Minister of Labour,
Madras, the millowners have refused
to implement the recommendations.

Shri Nanda: I hope, Sir, that no
hasty action will be taken, that no
direct action will be taken by the
workers. We shall try to do our duty
in the matter.

Shri Palaniyandy: There is no
controversy about the Cement

Shri S. M. Banerjee: Mr. Arvind
N. Mafatlal and Mr, Bharat Ram were
the two representatives of the
employers in the Textile Wage Board,
and the recommendation was signed
unanimously by all the members. May
I know whether that is not a fact,
and if so, why the employers are now
refusing to implement the recommen-
dation?

Shri Nanda: I cannot answer on
behalf of the employers. It is true
that they were there as employers’
representatives in a representative
capacity.

Shri Palaniyandy: Since Govern-
ment accepts all the demands of the
employers, may I know whether
Government will come forward and

accept at least the Cement Wage
Board’s recommendations?

Shri Nanda: I do not think there
will be much difficulty about it.

Mr. Speaker: Shri Sadhan Gupta.

Shri Sadhan Gupta: My question
has been covered.

Shri Tridib Kumar Chaudhuri: May
I know if Government have any infor-
mation from the State Governments
as to the action taken by them in
consultation with the interested parties
for the implementation of the recom-
mendations of the Wage Board? Has
any State Government lifted its little
finger?
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Shri Nanda: Yes, I am receiﬁ?ﬂ
reports, letters, from the State Minis-
ters of Labour, and we are setting up
also very soon a national tribunal
regarding some of the matters which
have to be resolved through that
process.

Shri Goray: May I know from the
hon. Minister what will happen in
places like Sholapur and other cities
where the workers have agreed to a
lower wage in view of ‘the fact that
the mills were running at a loss and
they were closed down?

Shri Nanda: These are special cases
which have to be resolved by a pro-
cess of adjustment between the
parties.

Shri T, B. Vittal Rao: May I know
whether the wage increase hag been
computed and it is only 2 per cent
of the value of the production of the
textile industry?

Shri Nanda: Sir, we are not going
into the merits of the question of
wage increase.

WRITTEN ANSWERS TO
QUESTIONS

Cuttack-Bhubaneswar Telephone Line

*1630. Dr. Samantsinhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that tele-
phone line between Cuttack and
Bhubaneswar is not working properly;

(b) whether the number of urgent
phone calls on this line have increased
in recent months;

(¢) whether it is a fact that on the
4th April, 1960 the journalists were
unable to despatch the proceedings of
the Orissa Assembly from Bhubanes-
war to Cuttack by phone due to de-
fects on the line;

(d) if so, what are the causes of
such recurrent line defects;

(e) what action has been taken in
the matter; and
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(f) by what time the defects would
be rectified?

The Minister of Transport and Com-
munications (Dr, P, Subbarayan): (a)
There have been complaints about de-
layed traffic on this line.

(b) Yes.

(c) to (f). A statement is laid on the
table of the Sabha.

STATEMENT

Out of sixteen telephone calls book-
ed by Journalists on 4th April, 1960,
fourteen were put through effectively
and the remaining two were cancelled

the Journalists themselves on
grounds of delay. There were no
particular defects on the lines on that
day. But the delay was due lo a
general increase of late in the trunk
trafic between Bhabaneswar and
Cuttack.

This increase in the trunk traffic has
been due to the shifting of Govern-
ment Offices from Cuttack to Bhuban-
eswar. To meet the increased traffic
demands, action has been taken to
provide additional trunk circuits bet-
ween these places. These circuits are
expected to be ready by June, 1960.

Cigarette Smoking and Lung Cancer

*1631, Shri P. G. Deb: Will the Min-
ister of Health be pleased to state:

(a) whether Government have seen
the World Health Organisation study
group report about cigarette smoking
and lung cancer; and

(b) if so, the reaction of Government
thereto?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The report of the study group of
the WHO lays stress on the finding
that cigarette smoking is a major
causative factor in the higher inci-
dence of cancer of the lung. The re-
lationship of tobacco smoking with
cancer is already the subject of study
at the Indian Cancer Research Centre,
Bombay. The factors leading to the
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causation of cancer have not yet been
accurrately established. It was reveale
in a recent study of 1460 unselected
patients admitted to the Tata Memorial
Hospital, Bombay that the habit of
bidi smoking was associated with the
cancer of the Pharynx and the upper
part of Oesophagus. There are also
indications to believe that the habit of
chewing and smoking tobacco results
in a large number of cases of cancer
in the region of the mouth. The Gov-
ernment of India is conscious of the
need to find out the factors that cause
cancer and research on the subject
{s progressing.

Paradip Port

Shri Ram Krishan Gupta:
Shri Sanganna:
Shri §. C, Samanta:
Shri Chintamoni
Panigrahi:
[_Shri P. G. Deb:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 401 on the 30th November,
1959 and staie the nature of progress
since made regarding the development
of Port facilities at Paradip in Orissa?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The results of
further model tests recommended by
the Technical Officers of this Ministry
are awaited.

. 1832.%

2. The Central Government have
given loans of Rs. 28,01,000 to the
State Government during the last
seven years for the development of
Paradip.

B.C.G. Vaccine

*1633. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state: .. e

(a) whether the plant for the manu-
focture of the freeze-dried B.C.G.
V.ccine has gone into operation;

(b) whether the manufacture
of vaccine has been tested: and
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(c) it so, the result thereof?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) and (c¢). Do not arise.

Major Port on West Coast

(Shri A, K, Gopalan:
Shri Kuftikrishnan Nair:
Shri Maniyangadan:
Shri Jinachandran:

Shri V. Eacharan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any decision has been
taken about the location of the new
major port on the West Coast;

(b) whether it is a fact that the
Chacko Committee reported Beypore
in Kerala as the high location; and

*1634.

(c) whether Government have con-
sidered his report?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A
statement is laid on the table of the
Sabha.

STATEMENT

Intermediate Ports Development
Committee appointed by the Govern-
ment of India for selection of suitable
Intermediate ports in India for inten-
sive development is expected to sub-
mit its report by the end of April,
1960. Thereafter, a clear picture of
the development of ports in the Third
Plan will emerge.

There was no Committee under the
Chairmanship of Shri I. G. Chacko
appointed to investigate the develop-
ment of Beypore as an all weather
port. However, Shri Chacko, who is
Officer on Special Duty (Minor Ports),
visited Beypore and submitted a preli-
minary report to the Government on
the development of the Port. As in
the meantime, the Government had
appointed the Intermediate Ports De-
velopment Committee to examine the
further intensive development of .In-
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termediate Ports including Beypore. it
was decided to await this Committee’s
report.

Locust Invasion

Shri Achar:
Shri Raghunath Singh:

Will the Minister of Food and
Agriculture be pleased to state:

*1635.

(a) whether Government are aware
of the danger of locust swarms that
may come to India, as warned by the
Anti-Locust Research Centre in
London;

(b) whether Government are pro-
posing to take any steps in the matter;
and

(¢) if so, the nature thereof?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the Sabha. [See Appen-
dix IV, annexure No. 40.]

Concrete Sleepers

Shri P. C. Borooah:
Shri Raghunath Singh:

Will the Minister of Raillways be
pleased to state:

(a) whether it is a fact that the
Railway Ministry has given a con-
tract to the Hindustan Housing Factory
in New Delhi for the manufacture of
reinforced concrete sleepers; and

(b) if so, the details thereof?”

Railways
(a) Yes,

*1636.

The Deputy Minister of
(Shri 8. V. Ramaswamy):
Sir.

(b) An order for 50,000 Nos. Re-
inforced Concrete sleepers, 30,000 Nos.
Through Type and 20,000 Nos, Block
Type, has been placed on the Hindu-
stan Housing Factory for supply to
the Northern Railway. The rate is
Rs. 16:50 for Through Type and
Rs. 14:50 for Block Type, excluding
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cost of cement and steel which will
be supplied frete of cost to the factory.
Delivery is to be made at the rate of
6,000 sleepers per month.

d Food Polsoning in Karaikal

S Shri D. C. Sharma:
'LShri Madhusudan Rao:

Will the Minister of Health be pleas-
ed to state:

*1637.

(a) whether it is a fact that thirty-
two persons were admitted into hispi-
tals on the 7th April, 1960 with symp-
toms of food poisoning at Karaikal;

(b) whether it is also a fact that two
girls aged four and five have died;

(c) if so the condition of the per-
sons admitted;

(d) whether there have been any
more cases of the kind and persons
admitted to the hospitals;

(e) steps taken to prevent further
cases; and

(f) the cause of the incident?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) Yes.

(c) The remaining patients are out
of danger and are progressing satis-
factorily.

(d) The total number of persons
affected was 37, of whom 32 persons
were admitted into the hospitals,

(e) and (). A statement giving the
cause of the incident and the steps
taken to prevent further cases is laid

on the Table of the Sabha. [See Ap-.

pendix IV, annexure No, 41,]

Consolidation of Motor Vehicles
Taxes

Shri Ram Krishan Gupta:

Shri Pangarkar:

Shri Raghunath Singh:

Shri Ajit Singh Sarhadi:
(_ Shri Vishwanatha Reddy:

Will the Minister of Transport and
Communications be pleased to refer

*1638.
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to the reply given to Starred Question
No. 430 on 30th November, 1959 and
state the progress made so far in per-
suading the State Governments to
agree to a ceiling of motor vehicles
taxation at 75 per cent. of the prevail-
ing rates in Madras State and to the
consolidation of the existing taxes,
direct and indirect on motor wvehicles
into one tax to be levied directly by
the State Governments and collected
by a single agency?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The whole ques-
tion was considered at the meetings of
the Roads and Inland Water Trans-
port Advisory Committee and Trans-
port Development Council held in
January and March, 1960, respectively.
At these meetings, the representatives
of the State Governments were not in
favour of laying down a ceiling for
taxation on motor vehicles. It has,
therefore, been agreed that this matter
should not be pressed for the time
being. The proposals relating to con-
solidation of taxes, except the tax on
passengers and goods carried by road,
elimination of indirect taxes and col-
lection of taxes through a single
agency have, however, been generally
accepted by the State Governments.

Railway out-agencies in Bombay State

2375. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) the number of Railway out-
agencies in Bombay State opened dur-
ing 1959-60; and

(b) the number of new out-agencies
to be opened during the year 1860-61?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) Two,
out of which one was closed in the
same Yyear.

(b) Proposals to open out-agencies
at 38 places in Bombay State are
under examination; but it cannot be
stated deflnitely at this stage whether
out-agencies at these 38 places will
be opened during 1960-681 or opened
at all. Also, it is possible that out-
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agencies at other places may be open-
ed during that year.

Movement of Foodgrains out of
Bombay

2376. Shri Pangarkar: Will the
Minister of Railways be pleased to
state:

(a) the quantity of foodgrains which
moved out of Bombay during the year
1959-60 and the quantity of foodgrains
brought to Bombay during the same
period by railways;

(b) the freight charges earned by
Railways on these movements of food-
grains; and

(¢) the number of wagons locked up
for these movements?

The Deputy Minister for Railways
(Shri 8. V. Ramaswamy): (a)

Quantity of foodgrains
moved out of Bombay
during 1959-60 3,02,87,812

mds. or
52,775
wagons

Quantity of foodgrains brought

to Bombay during 1959-60 -1,13;51,861
mds. or

20,499
wagons.

(b) Freight charged earned by
an' ways on these move-
ments of foodgrains :
For outward traffic Rs. 3,06,70,945
For inward traffic Rs. 1,13,15,895

(c) Presumably this means the
number of wagons utilised for these
movements. If so, the reply is already
covered in answer to part (a) of the
question.

Bombay Railway Station

2377. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state
the number of incoming and outgoing
passengers at Bombay V.T, station,
Central Railway, in 1958-597?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Incoming—
4,61,98,727.

Outgoing—4,43,67,298.
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Jawahar Tunnel

2378. Shri D, C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No. 315
on the 20th November, 1959 and state
the further progress on the work done
so far in the completion of Jawahar
Tunnel which will provide an all
whether road between Jammu and
Kashmir?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The progress of
the Western and Eastern Tubes of the
Jawahar Tunnel is as given below:—

Western Tube.

The work on this tube has been com-
pleted and the tube is open to traffic.

Eastern Tube.

The main work of the tube has been
completed.

(i) Widening to full section—an-
other 20 per cent work done.
Entire work is now completed,

(ii) Lining of the tube—

Another 50 per cent. work
done.,

Entire work is now complet-
ed.

(iii) Work on Roadway footpath
ete.—

70 per cent. work has been
done.

(iv) Work on North and South
portals almost completed.

Import of Foodgrains

2379. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the total quantity and
cost of foodgrains, both rice and wheat,
imported in 1959-60?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
About 385 lakh tons costing about
Rs, 14884 crores.
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Village Roads

2380. Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Government of
India has set apart a sum of Rs. 60
lakhs in 1958-59 for meeting the Cen-
tral Government’s share of the cost of
village road works for the different
States;

(b) if so, what amount has been set
apart for Orissa Government for the
village road schemes;

(c) whether the Orissa Government
has submitted its village road schemes
for this purpose; and

(d) if so, the names of such village
road schemes submitied by the Orissa
Government for approval?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A total sum
of Rs. 60 lakhs has been set apart for
the years 1858-59, 1959-60 and 1860-61
from the Central Road Fund (Ordin-
ary) Reserve for meeting the Central
Government's share of the cost of vil-
lage roads in all the States.

(b) The State Government of Orissa
have been requested to submit their
proposals for village roads requiring
grant upto Rs. 7 lakhs.

(¢) and (d). Yes; a list i¢ laid on
the Table. [See Appendix IV, an-
nexure No. 42.]

Station Masters and Assistant Station
Masters

f{ 2381, Shri Madhusudan Rao: Will
the Minister of Railways be pleased to
state:

(a) the total number of Assistant
Station Masters and Station Masters
in Secunderabad Division of Ceniral
Railway during the period between
January, 1959 and December, 19859;

(b) the number of vacancies filled
up during the above period;

(c) the number of vacancies not
£lled up so far; and
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(d) the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
number varied between 6268 and 667.

(b) 56.
(c) As on 31-12-1959—21.

(d) Due to non-availability of quali-
fied staff during the above period. All
these vacancies are expected to be
filled shortly when trained men be-
co&e available.

Tourism in Punjab

2382. Shri D. C. Sharma: Will the
Minister of Transport and Commauani-
cations be pleased to refer to the reply
given to Unstarred Question No, 1800
on the 21st December, 1959 and state:

(a) the progress made so far in
completion of the schemes included »
Part II of the Programme for de-
velopment of Tourism in Punjab; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
low income group rest houses at Kulu,
Manali, Dharamsala, Pathankot and
Nangal included in Part II of the pro-
gramme for development of tourism
in Punjab are being constructed by
the State Government with 50 per
cent. subsidy from the Centre. The
progress made so far and the details
of the schemes as reported by the
State Government are given in the
statement laid on the Table. [See
Appendix IV, annexure No. 43.|

Air Accidents

2383. Shri D. C. Sharma;: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the details of air accidents which
have taken place since 1st December,
1959 in which aircrafts of the Air
India International and the Indian
Airlines Corporation were involved;

(b) the reasons for each accident;
and
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(c) the extent of loss sustained in
each accident?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) to
(¢). The requisite information is given
in the statement laid on the Table.
[See Appendix IV, annexure No. 44].

-,

Telephone Exchanges in Andhra
Circle

2384. Shri Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many telephone exchanges
were there in Andhra Circle before
it was formed and their names; and

(b) how many new telephone ex-
changes were opened till 31st March,
1960 in former Andhra Circle and their
names?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) 24. A statement showing the in-
formation is placed on the Table of the
House. [See Appendix IV, annexur:
No. 45.]

(b) 79. A statement giving the in-
formation is placed on the Table of the
House. [See Appendix IV, annexure

No. 45.] .
/

2385. Shri Sarju Pandey: Will the
Minister of Food and Agriculture be
pleased to state the quantity of ferti-
lizers given to Uttar Pradesh during
the year 1959-60?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The required infor-
mation is given below:—

Fertilizers for U.P.

Position of
supply as
Name of Pertilisers on
31-3-60

Tons
1. Sulphate of Ammonia 1,45,934

2, Urea . . . . I1,196
3. Ammonium Sulphate Nitrate 8,145

4. Calcium Ammonium
Nitrate . . . 9,500
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Tons

5. Ammonium Nitrate 1,400
6. Mono Ammonium

Phosphate . . 1,800

7. throphosphatc . 840

Intermediate Port Development
f/ Committee

7]

hri Ram Krishan Gupta:

| Shri Madhusudan Rao:
LShri A. K, Gopalan:

Wil: the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 920 on the 16th December, 1959
and state:

(a) whether the Intermediate Ports
Development Committee appointed
for selection of suitable intermediate
ports in India for intensive develop-
ment has submitted its report; and

(b) if so, the main recommendations
thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. The
report is expected by the end of April,
1960.

(b) Does not arise. /

U.S. Development Loan Fund Loan for
Rallways

2387. Shri Ram Krishan Gupta: Will
the Minister of Raillways be pleased
to refer to the reply given to Unstarred
Question No. 864 on the 3rd December,
1959 and state:

(a) whether negotiations with the
United States Development Loan Fund

for a loan of $30 million to the
Indian Railways have since been
finalised; and

(b) the proposed ways and means
of utilisation thereof?
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The Deputy Minister of Rallways
(S8hri Shahnawaz Ehan): (a) No, Sir.

(b) Does not arise,
T TAT § feark
= ooq ¥
BG. -
ft we WA

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Pro-
posals for 176 village road schemes
estimated to cost Rs. 56,42,400 have
been received from the Government
of Bombay. Two works costing
Rs. 85,300 have already been approved.

- The remaining schemes which were
w1 &g aqr gy T ag aqm 7 received during the current month

g F4T 7 ¢ are under examination. It will be

) = necessary to limit further sanction to
(%) feoraer w@w & foalt about Rs. 4 lakhs.
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Village Roads in Bombay

2389. Shrl Pangarkar: Will the
Minister of Transport and Communi-

catlons be pleased to state:

(&) 77 ag &9 & f& @A
fomt § ae-Aw T W & FTw EA
gt &, fasivsT sareer AT faer
graeH! QoL A qE TEEE g WY §
foad swar & Wl w7

aWarfos faww Wi wger W
(st q®o ¥o ¥ ) : (%) Tom, e
qqT T@E T 9 FAA: TG FreAT
A, faer AT wAH qur g
farm w9 g wweaw wavfue fear
ST & |\ 9 Fafedi # fafww weit
F gfafafr @@ &§ sl EwE
ST G T AT {17 & IT F AT qATF
T AW AX | T wafeal
fragefas &7 § g et do%
FRFN # Afaraty @ oSiEw 6K

(a) whether any proposals regard-
ing construction of roads under village
road development co-operative scheme
have been received from the State of
Bombay and approved; and

qfeqrem & w ATl @EEl §1 §Q
FA & fod waw ol §

(w) wer & mfi woer
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Tube-wells and Ring-wells

2391. Shri Bangshi Thakur: Will the
Minister of Health be pleased to state:

(a) whether all the tube-wells and
ring-wells scheduled to be sunk and
constructed by the Tripura Terri-
torial Council, Tripura Administration
and the Agartala Municipality in the
Second Five Year Plan period have
almost been sunk and constructed;

(b) if not, whether in the remain-
ing period of the Second Plan sinking
and construction of the same will be
completed; and

(c) the target fixed for the total
number of tube-wells and ring-wells
for the Second Five Year Plan?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Yes, Sir.

(c) 1,622 numbers of Massonry
wells, tube-wells, R.C.C. wells etc. are
proposed to be sunk and constructed
according to the geological stratum of
the locality.

Minor Irrigation Works in Tripura

2392 f Shri Bangshi Thakur:
"\ Shri Dasaratha Deb:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount spent on minor
irrigation works in Tripura during the
years 1958-59 and 1959-60;

(b) the total amount budgeted and
sanctioned for the same purpose and
during the same period; and

(e) the location of works done and
its progress Division-wise?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) A sum
of Rs. 1,097,239 was spent on minor
irrigation and reclamation works dur-
ing 1958-59. Estimated expenditure
for the year 1959-60 is Rs. 3,85,200.

(b) Rs. 5,09,000 during 1958-59 and
Rs. 6,64,000 during 1959-60,
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(¢) The following works have been
completed under the Block pro-
grammes:— .

Kailashahar Sub-Division

1. Embankment on both sides of
Baguacherra in Satramear Howel.

2. Kutcha bunds over 21 cherras in
Kailashahar.

Kamalpur Sub-Division

Kutcha bunds have been construe-
ted at Mandhihour, Maharani, Basu-
devpara, Lembucherra, Tuiramcherra,
Barsurma, Battamani Choudhury Para,
Rangacherra, Lalchari and Balaram-
cherra.

Dharmanagar Sub-Division

1. 34 bunds and one tank in different
Village Level Worker’s Circles have
been constructed.

2. Bakbaki irrigation project has
been completed.

Amarpur Sub-Division

27 tanks|bunds have been construc-
ted in various places.

Sadar Sub-Division (Jirania)

Four Kutcha bunds at Nagraibari,
Ichamura, Chandrapur and Malaya-
nagar have been constructed and one
bund at Mandhainagar.

The following works have been com-
pleted wunder the Grow More Food
Programme: —

1. Bund at
Kailashahar.

Satramia Haor at

2. Construction of bund across

Ramdayal Cobra Beel.

3. Bunds across Champacherra near
Champaknagar.

4. Bund at Champaknagar.

5. Bunds across Mandhainagar.
Track Renewals

2393. Shri Kalika Singh: Will the
Minister of Rallways be pleased to
state:

(a) the sections of rail tracks on
N.E. Railway which were laid before
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1810 and have not yet been replaced
by new rails; and

(b) the stage at which proposals
for such replacements of overage rail
tracks stand at present?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and
(b). A list of such sections, indicat-
ing the position of relaying them, is
laid on the Table of the Sabha.
[See Appendix IV, annexure No. 46]

Family Planning

2394. Shri Kalika Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that con-
sumption of fresh foodgrains, fresh
vegetables, fresh meat and fish result
in generating great fertility;

(b) whether it has been proved by
experiments that tinned fruit, veget-
ables, meat and fish have resulted in
decrease in birth rate in Western
countries; and

(e) whetiler Government are con-
sidering proposals to distribute old
stored foodgrains to low income
groups in population as a method to
control population?

The Minister of Health (Shri Kar-
markar): (a) and (b). The subject
of correlation between the nutrition
and fertility is still very uncertain.
The Nutrition Advisory Committee of
the Indian Council of Medical
Research is considering this problem.
Their report is expected after the
mid-year meeting some time in July,
1960.

(¢) Government has no information
that it has been proved by experi-
ments in Western Countries that
tinned fruits, vegetables, meat and
Ash have resulted in control of births.
There is no proposal under the con-
gideration of this Ministry to distri-
bute old stored foodgrains to low
income groups as a method to stop
over-growth of population in such
groups.
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Rail Facllities in Orissa

2397, Shri Chintamoni Panigrahi:
Will the Minister of Rallways be
pleased to state:

(a) whether the Government of
Orissa made any representations to
the Union Deputy Minister of Railways
when he visited Orissa during October,
1958;

(b) if so, the nature of representa-
tions made; and

(c) whether the Ministry of Rail-
ways have considered any of these
representations?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) and (c). Do not arise.

Iron and Steel for Irrigation and
Power Projects in Andhra Pradesh

2398. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the quota of iron and steel
a.llatted to Andhra Pradesh for irriga-
tion and power projects during 1959-
60;

(b) the quantity supplied so far;

(c) the reasons for the non-supply
of full quota;

(d) the time by which the full
quota is proposed to be supplied;

(e) T.he projects, the progress
according to schedule of which is held
up and the extent of ayacut affected
thereby; and

(f) whether the full quota of iron
_nnd steel allotted for 1958-59 for the
irrigation and power projects has
been supplied?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (1).
The requisite information is being
collected and will be placed on the
Table of the House in due course.
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Payment of Compensation

2399 Shri §. M. Banerjee:
* | Shrimati Parvathi Krishnan:

Will ‘the Minister of Railways be
pleased to state:

(a) whether it is a fact that com-
pensation to the family of one
chowkidar employed in the office of
the Deputy Chief Accounts Officer,
Northern Railway, New Delhi who
was murdered in March, 1957 while
on duty has not yet been paid;

(b) if so, the reason for this heavy
delay; and

(c) the steps taken by Government
to expedite the payment?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (e).
The chowkidar was mnot governed by
the Workmen’s Compensation Act.
No compensation under the Act is,
therefore, admissible in this case. The
widow of the deceased has already
been pa.d the Provident Fund dues
of her husband and also compassionate
gratuity as admissible under the rules.
The question of granting extraordinary
family pension, as a special case, is
under consideration in consultation
with the U.P.S.C.

Contractor at Sahibganj

2400. Shri Arjun Singh Bhadauria:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
contractor at Sahibganj godown was
dismissed in August, 1959 because he
had handed over his contract to a
sub-contractor;

(b) whether the contractor at
Howrah godown has also handed over
his contract to a sub-contractor;

(c) whether it is a fact that a con-
tract was signed between the con-
tractor at Howrah godown and the
trade unions on 13th April, 1959 at
the Labour Office, West Bengal;
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(d) if so, whether it is a fact that
the above agreement has been signed
by a sub-contractor instead of a repre-
sentative of the contractor; and

(e) if not, the facts in regard
thereto?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The Government have no
information. Enquiries made so far
have not established any subletting.

(c) to (e). The Government have
no direct knowledge of any contract
as referred to in part (c) having been
signed. But it has been ascertained
that a memo. of settlement relating
to employment of workers was signed
between a representative of the hand-
ling contractors, Mls. Bird & Co. (P)
Ltd, representatives of the workmen
employed by them and the Concilia-
tion Officer, Howrah, on 30th April,
1959 (and not 13th April, 1959).

New Station on Darbhanga-Narkatia-
Ganj Line

2401. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that public
have requested the railway authorities
to open a mnew station between
Kamtaul and Mohammadpur stations
on Darbhanga Narkatiaganj branch of
N.E. Railway in the district of
Darbhanga;

(b) if so, whether the same has
been considered and decision taken;

(c) the nature of decision taken?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes.

(b) and (c). The request is under
examination.

Welfare Officers in P. & T.

2402. Shri 8. M. Banerjee: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether the
Posts and Telegraphs

newly formed
Board has
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decided to abolish the posts of the
welfare officers; and

(b) if so, the reasons for the same?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) and (b). The question of reten-
tion or abolition of some of these
posts is under examination.

Delegation of Farmers to Israel

2403. Shri Rameshwar Tantia: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether it is a fact that the
Sarva Seva Sangh recently sent a
delegation of farmers to Israel; and

(b) if so, whether this delegation
has been accorded any financial help
by Government?

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): (a) Yes, Sir; about 26 workers
of the Sarva Seva Sangh left for
Israel during the last week of
February, 1960 for attending a Semi-
nar on Co-operation held under the
auspices of the Histadrut—General
Federation of Labour in Israel.

(b) No, Sir.

Delhi Flying Club

2404. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Delhi
Flying Club is passing through finan-
cial difficulties and consequently lacks
in adequate planes for giving flying
facilities;

(b) whether the Club has asked for
aid from Government during 1958 and
up-to-date;

(c¢) if so, the precise nature of
assistance sought during the above
period; and

(d) the reaction of Government in
this regard?
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The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No, Sir.
The Club has at present three Tiger
Moth aircraft and it has been decided
to allot one more aircraft to the Club.
This fleet is considered sufficient for
meeting the flying commitments of
the Club.

(b) and (c). After the fire in the
Delhi Flying Club hangar on the 8th
May, 1958, as a result of the crash
of an ILA'F, Vampire aircraft on the
hangar, the Club asked for a minimum
of five aircraft, running and overhaul
spares and workshop equipment
valued at Rs. 78,000. At the same
time, the Club preferred a claim for
Rs. 2,66,590 for the alleged loss of
property suffered by it.

(d) An ad hoc grant-in-aid of
Rs. 60,000 was sanctioned to the Delhi
Flying Club for the purchase of neces-
sary workshop equipment. Four Tiger
Moth aircraft were made available to
the flying club to enable it to continue
its activities and three of these were
later on given to the Club free of
cost in consideration of the losses
suffered by it. Government also
agreed to the deferment by one year
of the recovery of the instalment of
Rs. 5,400 which was due to be paid
by the Delhi Flying Club during the
year 1958-59 against a repayable loan
granted to the Club earlier.

2
Passenger Air Fares

2405 J Shri Jinachandran:
"\ Shri Dinesh Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether passenger air fare is
charged according to weight of
passengers on any of the air routes
in India;

(b) if so, how this new scheme
compares with the existing fixed rate
system; and

(c) whether Government intend
extending this new system to other
lines also in the country?

289 (Ai) L.S.D.—=3.
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The Deputy Minister of Civil Avia-
tlon (Shri Mohiuddin): (a) No, Sir.

(b) and (¢). Do not arise.

Sea Island Cotton

( Shri Maniyangadan:
2406. { Shri A. K. Gopalan:
Shri Warior:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quantity of sea island
‘Andrews’ variety of cotton produced
in India during this year and last
year respectively;

(b) the respective prices at which
auction for this variety of cotton took
place this year and last year;

(c) the areas now under cultivation
of this variety of cotton in the coun-
try State-wise;

(d) the cost of production of this
cotton;

(e) whether the price the agricul-
turists obtained this year at the
auction compares favourably with the
cost of production; and

(f) if not, what steps are proposed
to be taken for increasing the prices?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) About 600 bales
of 392 lbs. each are expected to be
produced in 1959-60 against 208 bales
produced in 1958-59.

(b) Price ranging from Rs, 2,230 to
Rs. 2,250 per candy of 784 lbs. was
obtained in auction during 1959-60
against Rs. 2,850 to Rs. 3,510 in 1958-59
auction.

(¢c) An area of 3,966 acres (3,055
acres in Kerala State and 911 acres
in Mysore Stats) was under cultiva-
tion during 1859-60.

(d) The estimated cost of produc-
tion is calculated at about Rs. 300
per acre.

(e) and (f). Although the prices
during 1959-60 are lower than the
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prices fetched by the Sea Island
‘Andrews’ variety cotton during 1958-
59 yet keeping in view the prices of
other foreign varieties of equivalent
quality, the same cannot be con-
sidered low. The prices obtained are
higher than the prices of comparable
Egyptian Karnak Cotton and as such,
the price, the agriculturists obtained
during 1959-60 at the auction appears
to be reasonable. The Indian Central
Cotton Committee, who considered the
question of granting price protection
to this cotton felt that the price of
this cotton would have to be adjusted
in accordance with the world parity
prices for similar styles of cotton. It
was further decided that attempts
should be made to obtain as high a
price as possible for this cotton and
recommended that results of the
auction should be watched and that
in case the biddings did not come up
to the level of the offers made by
certain individuals privately, action
might be taken to call for tonders in
preference to auctioning and the
highest tender accepted. As the
highest bid was only Rs. 2,250 it is
proposed by the Cotton Committee to
resort to tender system.

Buffer Stock of Foodgrains in Assam

2407. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any buffer stock of
foodgrains has been built in Assam
this year;

(b) what is the quantity of food-
grains so stocked; and

(c) where they are located?

The Deputy Minister of Food and
Agricul'ture (Shri A. M. Thomas):
(a) to (c). The Assam Government
have purchased and stored about 22
lakh maunds of winter paddy in
different godowns scattered all over
the State.

The Government of India are also
maintaining Central Storage Depots
in Assam at important centres and
hold substantial stocks of rice and
wheat in these depots.
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Village Road Development
Co-operative Scheme

2408. Shri Bali R-ddy: Will the
Minister of Transport and Communi-
cations be pleased to siate:

(a) the amounts allotted State-wise,
for wvillage road development co-
operative schemes during the years
1958-59 and 1959-60; and

(b) the amounts used by States
during the above period separately?

The Minis‘er of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A statem nt
is laid on the Table, [See Appendix
IV, annexure No. 47.]

(b) Information about total expen-
diture is not available at present.

Stoppage of Madras-Howrah Janta
Express at Yellamanchili

2409 J Shri Viswanatha Reddy:
* 'LShri P. C. Borooah:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Madras-Howrah Janta Express is
being stopp-d by people every day
from 4th April, 1960 at Yellamanchili
station because the stoppage at that
station has been discontinued;

(b) whether it is a fact that some
members of the State Legislature
also joined the large number of
squatters on the track; and

(c) what action, if any, is being
taken to remove the inconveni-nce
caused to the people by the mnon-
stoppage of the train at that station?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Refer-
ence presumably is to train Nos. 45
and 46 Howrah-Hyderabad Expresses
which run as Janata Express trains
between Howrah and Waltair. There
are no Janata Expresses on the
Vijayawada-Waltair section serving
Yellamanchili. The Howrah
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Hyderabad Expresses are not being

stopped by people every day at
Yellamanch.li since 4th April, 1960.

(b) On some occasions between the
1st and 3rd April, 1980, several mem-
bers of the public squatted on the
track in front of the trains to prevent
them from proceeding further. It is
not known whether any members of
the State Legislature were also among
the squatters.

(¢) The stoppag~s of Nos. 45 and 46
Howrah-Hyderabad Expresses at
Yellamanchili were eliminated with
effect from 1st April, 1960 because of
poor patronage of these stoppages by
the travelling public and with the
concurrence of the Zonal Time Table
Committee. As these stoppages were
being utilised by very few passengers,
not much inconvenience has been
caused to the public.

It is not propos~d to restore these
stoppages at present. The matter will
be placed before t&. new Zonal Time
Table Committee a* the next meeting
to be held in June st early July 1960
and necessary actica on the question
of restoration of these stoppages will
be taken as per decision arrived at
in the meeting.

Staft Councils

2410. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) the amount spent on the staff
councils on Railways at Divisional
level and at Hradquarters level dur-
ing 1957-58, 1958-59 and 1959-60; and

(b) the necessity of keeping these
staff councils when there are recog-
nised trade unions?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No
expenditure is incurred specifically on
the Staff Councils, except incidental
charges, cost of stationery, travelling
allowance paid to the members for
attending the meetings, the period
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spent in attending meetings being
treated as duty, etc.

(b) The object of setting up Staff
Councils is the establishment of
cordial relations between the Adminis-
tration and the employees and the
creation among the latter of a feeling
of unity of intercst with the former,
of which they are an active and
important part. The Staff Councils
are not intended to encroach upon the
accepted special functions of Trade
Unions.

Corruption Cases on Western Railway

2411, Shri Daljit Singh: Will the
Minister of Raillways be pleased to
state: I

(a) the number of corruption cases
committed by the Western Railway
employces during 1959;

(b) the nature thereof;

(c) the number of persons con-
victed; and

(d) the
acquitted?

number of persons

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 148.

(b) (i) acceptance of illcgal grati-
fication,

(ii) misappropriation of Railway
revenue.

(iii) accumulation of wealth dis-
proportionate to known sources of
income.

(iv) forgery.
(v) money lending.

(vi) obtaining employment under
false pretences.

(vii) utilising Railway labour for
private work.

(viii) misuse of Passes, etc.
(c) 4.
(d) 8.
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Quarters for P. & T. Employees,
Jullundur

2412. Shri Daljit Singh: Will the
Minister of Transport and Commau-
nications be pleased to state:

(a) the number of Post and Tele-
graph employees who have been pro-
vided Government quarters in Jul-
lundur Postal Division so far; and

(b) the number of remaining
employees who are not provided Gov-
ernment quarters?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
14 in Departmental Quarters and 43 in
rented buildings.

(b) 698.

Road Accidents in Himachal Pradesh

[ Shri Daljit Singh:
2413. .{ Shri §. N. Ramaul:
( Shri J. B. S. Bist:

Will the Minister of Transport and
Communicatlons be pleased to state:

(a) the number of road accidznts in
Himachal Pradesh during 1960 so far
(month-wise); and

(b) the steps taken or proposed to
be taken to check the accidents?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj} Bahadur): (a) 6, 5 and 4
during January, February, and March,
1960, respectively.

(b) The following measures have
been taken or are proposed to be
taken by the Himachal Pradesh Ad-
ministration to check the accidents:

(i) All public service vehicles
are required to be declared fit by
the Inspection Board twice annually.

(ii) Maximum safe laden
weights have been fixed in respect
of all roads in the Territory.

(iii) Steps have been taken to
improve the maintenance, service-
ing and repairs of all the transport

APRIL 21, 1960

Written Answers 12976

vehicles of the State Transport
Undertaking plying on the roads
in Himachal Pradesh.

(iv) Instructions have been issued
to the licensees of liquor shops(
prohibiting the sale of liquor to a
driver, conductor or any other
official on duty in a public service
public service vehicle,

(v) The surface and the gradient
of the roads are being improved and
the roads widened, wherever neces-
sary. Papet walls are also being
constructed on the roads.

Warehouses in Punjab

2414. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the names of places
in Punjab where warehouses for
storing foodgrains are proposed to be
constructed along with the cost and
capacity of each of them?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): A‘
Abohar construction of a warehouse
of 5,000 tons at an estimated cost of
Rs. 657 lakhs has been sanctioned by
the Central Warehousing Corporation.

At Patiala and Kaithal the Punjab
State Warehousing Corporation pro-
poses to construct warehouses with
3,500 tons capacity at each centre at an
estimated cost of Rs. 5 lakhs each.
The location of two more warehouses
has yet to be decided.

Orchards

2415, Shri Viswanathg Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total acreage under orchards
in each State in the years 1958 and
1959;

(b) the total fruits produced an-
nually during 1958 and 1959; and

(c) what are the special efforts
being made to increase the production
of fruits?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Avail-
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able information is laid on the Table.
[See Appendix IV, annexure No, 48].

(c) In order to increase fruit pro-
duction in the country, a scheme for
the development of fruit production
has been sanctioned in all States and
the Union Territories of Himachal Pra-
desh, Tripura and Delhi during the
Second Five Year Plan. Under this
scheme, long-term loans @ Rs. 300 per
acre (Rs. 500 per acre for hilly areas)
for planting of new orchards and
short-term loans @ Rs. 65 per acre for
rejuvenation of old orchards, are
being given to fruit growers through
the State Government concerned.

2. Technica] advice is also rendered
to fruit-growers through the State
Agriculture Departments,

3., State Governments have also
taken steps to establish fruit nurseries,
etc. wherever necessary, in order to
supply reliable fruit plants to growers.

Banaras-Calcutfta Air Service

Shri Agadi:
2416. Shri Wodeyar:
LShrl Sugandhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the air service between
Banaras and Calcutta has been dis-
continued with effect from 1st April,
1960;

(b) the reasons for discontinuing the
service; and

(c) whether any representation has
beelt"received from Travel Agents As-
sociation of India and the public pro-
testing against the decision?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Upto 31st March, 1960, the Indian
Airlines Corporation were operating
two services daily between Delhi and
Calcutta via Banaras as follows: —

(1) Delhi|Lucknow|Banaras|Cal-
cutta
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(2) Delhi|Agra|Lucknow|Allaha-
bad/Banaras/Patna/Calcutta.

With effect from 1st April, 1960, the
Delhi | Lucknow | Banaras | Calcutta
service. has been recast, for the con-
venience of tourists and it operates
now 4 days in @ week from Delhi to
Kathmandu via Lucknow and Banaras.
The other service continues to provide
a daily connection between Banaras
and Calcutta.

(c¢) No, Sir.
12,09 hrs.
MOTIONS FOR ADJOURNMENT
JEEPS CASE

Mr. Speaker: I have received notice
of four adjournment motions. The
subject of all the four motions is the
same. One of them reads:

“The reported decision of the
Indian Government waiving the
claim for damages amounting to
£250,000 in the ‘Jeeps Case’ and
settling the same out of court,
resulting in a loss to the Indian
Exchequer, the case being due for
hearing on the 2nd May, 1960, in
the Queen’s Bench Division of the
High Court of London”.

They have supported this by a news-
paper cutting from the Times of India
dated 21st April 1960.

Shri Goray (Poona): This case re-
garding the jeeps has been popping
up many times during the last ten
years, and the Public Accounts Com-
mittee and the Auditor-General have
also made their comments, I do not
want to refer to those comments, but
we were told that the Government
themselves had gone to the court, and
the case fixed up for hearing on 2nd
May. Then we were told that be-
cause the Defence Minister was cited
as a witness, the Law Minister, who
is now in England, is trying to settle
it out of court. Today we aro told
that it is being settled out of court,
and that the Government are waiving
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[Shri Goray]

their claim, which is of the order of
£250,000. I would like the Prime
Minister to tell us why it is that after
having gone to the Court themselves,
they are trying to settle it out of court,
and why it is they are waiving such
a big claim.

Shri Braj Raj Singh (Firozabad):
May I just. ...

Mr, Speaker: Order, order. Here-
after, the practice will be, as in the
case of Calling Attention notices, that
only one Member will be called, and if
it is disposed of, all the others will
be barred. There is no meaning in
allowing every hon. Member to speak
on this. At this stage, I am concerned
only with the admissibility.

Some Hon. Members rose—

Shri Vajpayee (Balrampur): When
separate notices of adjournment
motions are given, I fail to understand
how they can be considered as one
motion.

Mr. Speaker: The hon. Member asks
how, it several adjournment motions
are given, I can dispose of one, and
say the others are barred. The hon.
Member will refer to the rules. If a
decision is given either by the House
or by an order, I need not go on with
it if 100 Members give the same
motion. It is not that each has to be
taken up. The adjournment motion of
Shri Goray is No. 132, and is the first
in point of time. The substance of
the others is the same. Therefore, it
is a regular practice, and is also cover-
ed by the rules and procedure of this
House that if a matter is disposed of,
the same matter cannot be raised, the
other motions are barred. Therefore,
I will not give an opportunity to all
the other Members to go on.

Mr. Speaker: This is the right pro-
ing from the long-established practice.

Mr. Speaker: This is the right pro-
cedure that I am adopting.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
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Nehru): I may submit that the ques-
tion of an adjournment motion,
especially at this stage, does not arise,
but I can well understand the desire
of the House to have the facts as
we know them.

It is not particularly easy for me to
state all the facts fully at this stage
because it has not reached a final
stage yet there, and it may not be per-
haps quite correct, when certain steps
have not been taken in the High Court,
London, for me to say much about
them, but I think I can give some in-
formation which may partly at least
satisfy the desire for knowledge of
hon. Members.

There was a claim by the Govern-
ment of India in this suit for
£254,498. There was a counter-claim
against the Government of India for
£270,028. Apart from this, and rather
separate from this, there were two
arbitration proceedings in which the
claim against the Government of India
—this is about the supply of ccrtain
materials—was for £20,000. Although
these arbitration proceedings have not
been finalised, in fact, in the course
of those proceedings, on behalf of the
Government of India, this claim was
admitted to the extent of £14,000. We
would normally have paid this, because
we had admitted the claim of goods
supplied, but we did not pay it be-
cause of those other claims and coun-
ter-claims, and we tied them up with
it it so that we may use this as a set-
oft if necessary. This has been going
on for some time past.

Now, for the last eight months, or
may be a year, we have been appro-
ached repeatedly on behalf of the
defendants in the suit for an out-of-
court settlement. They have made
various proposals during this pericd
which we have not accepted, and we
decided to go on with it. We did not
accept those proposals, although we
were advised to accept them by our
counse] and solicitors there. One of
the main reasons for this advice was
that in the event of our success in this
claim, we would not be able to get
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anything out of the defendants; they
were in such a position that we could
not get anything out of them . .

An Hon. Member: That is the main
thing.

Shri Jawaharlal Nehru: . . .and that
we would have to spend a very large
sum of money, I do not quiie know,
possibly £50,000 to £60,000 in the
costs of this case, without the possibi-
lity of recovery of anything from that
side,

Shri P. R. Patel (Mehsana): What
has been spent up till now?

Shri Yadav Narain Jadhav (Jal-
gaon): At least these facts shculd have
been taken into consideration in the
beginning.

Shri Jawaharlal Nehru: Neverthe-
less we thought—and I should be
quite frank with this House—we
should pursue it. On the pure merits
of the case it was quite obvious that
in view of the facts which I have
mentioncd, we should compromise and
not spend much more moncy which
we cannot recover from the parties
concerned, there is no chance of re-
covery. But because this was a very
nld standing case in which this House
and the country had taken consider-
able interest, we rejected any idea of
compromise, lest it be thought that
there was an attempt to avoid facing

the Court onn this issue. We made,

every arrangement, and in fact, when
the case was booked for 2nd May, we
booked the passages of our witnesses
for it—I think about a dozen, ten or
twelve—and the Defence Minister was
to have gone there also to give evi-
dence. The Defence Minister might
have gone a little later, but the other
witnesses were booked to go the day
beiore, on the 18th April. Everything
was fixed, and there was no question
of the Law Minister going to London
to do anything,

When these talks about gn out-of-
court settlement, these proposals, were
put forward repeatedly, we had in-
dicated at an early stage that we were
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not interested in any settlement, but
that we might consider it on the basis
of no payment on either side, of the
money which we had to pay on the
arhxtratwn matter which was admitted
by us being treated by us as partial
damages on the part of the defendants,
i.e, £14,000. They had not accepted
it when we had suggested that we
might consider it.

So, it went on till about five days
ago. About five days ago we were
informed that the defendants’ solicitors
had advised their clients to accept
what we had said earlier—I forget,
may be a year or eight months ago—
that it was the least thai we might
consider, that is to say, that we
should not pay £14,000 which was
the claim admitted by us which we
had to pay to the other party; we
should utilise it as part payment for
the damages due to us, and the claim
and the counter-claim should be with-
drawn. Broadly, this is the position.

When this came to us, we conslder-
ed this matter. We have been con-
sidering it carefuly, and more especial-
ly because of the fact that we are
not likely to realise anything more
from the party in view of the condi-
tions there. So, we have decided to
advise our representatives there to
proceed with talks about this out-of-
court seltlement broadly on that basis.
Three days ago, i.e, on he 18th April
I think, some such settlement was
initialled. It has not been finalised
yet, we have not got the final copy
even, but I have said what the facts
are.

Thereafter, when we knew this, we
had to stop almost suddenly at two
days’ notice all the witnesses who had
booked their passages to go from here
to London by air, about ten or twelve
of them. And that 1s how the matter
stands.

As soon as we get all the other
papers, I shall gladly place them be-
fore the House.

Shri Hem Barna (Gauhati): May I
seek a clarification?
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Shri Braj Raj Singh: Was it not
known to the Government at the time
of the institution of the suit that the
party against whom we were going to
file a claim had broken, and the money
would not be recovered from  that
party? Has that knowledge dawned
upon the Government only now, that
they shall not be able to recover any-
thing from them?

Some Hon. Members rose—

Mr. Speaker: I shall allow one hon.
Member who is a party to this
adjournment motion to ask one ques-
tion for elucidation.

Shri Tyagi (Dehra Dun): On a point
of order. My point of order is whether
this stage is for putting questions or
only to obtain a ruling from you as
to whether the adjournment motion is
in order or net.

Mr, Speaker: The hon. Member is
putting me in a very delicate situation.

If there is no purpose served in
having an adjournment motion or =
discussion on this matter, and if the
matter can be settled by merely
clarifying whatever doubts hon. Mem-
bers have, and if 1 give an opportu-
nity to each hon. Member to put his
question and thereby the doubt is
cleared, we need not unnececssarily
take the time of the House either in
this adjournment motion or in  the
discussion, and we may close it, for,
the purpose will then be served.
Therefore, there is no harm in aliow-
ing hon. Members to put questions to
elucidate one or two points. The news
has appeared in the press. This mat-
ter has been pending for a long time.
About Rs, 30 lakhs, if it true, are
involved in this matter. Of course, it
is coming up in appeal on the 2ad of
May, and, therefore, if the House has
to express its opinion, it has to express
it before that.

These are all points which certainly
I am bound to take notice of, and I
would like, as far as possible, to see
that the House is satisfled, if it could
be satisfled, by allowing one or iwo
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questions to be put and then getting
some elucidaion,

Shri Hem Barua: Mav I know
whether it is a fact that Mr. Sorkice,
whose Legal Advise was obtained by
our Defence Minister Shri Krishna
Menon in London advised just a year
back that the Indian claim did not
have any leg to stand upon, and it
comes. ...

Shri Jawaharlal] Nehru: Who advis-
ed?

Shri Hem Barua: Mr, Soskice.

Mr. Speaker: The solicitor.

Shri Hem Barua: He was the Legal
Adviser whose advice was obtained by
our Defence Minister on his way back
from UNO, in London. That gentle-
man advised our Government, and he
was of the opinion that the Indian
claim—these are his words—does not
have any leg to stand upon, and that
much dirty line would be washed in
public, if the case comes up before
the Queen's Bench, and, therefore,
that case should be withdrawn. I just
want to know whether this advice was
given or not,

Mr. Speaker: Order, order. Hon.
Members will kindly bear this in mind.
Assuming we have a discussion, what
will be the scope of the discussion? At
this stage, we are not going into the
question as to how this money was
advanced, and how this money has
become recoverable, It is not denied
that so far as we are concerned, the
claim is a just claim. The hon. Prime
Minisfer says: Is it worth pursuing
this matter in view of the fact that.
there is no chance of its recovery
being possible? Also, there is a coun-
ter-claim which we have ourselves ad-
mitted. These are all the simple
points. Assuming that there is a dis-
cussion, nothing more than that can
be raised. We cannot go into the
original case, the history of the jeeps
and so on. That is absolutely irrele-
vant at this stage. The only point at
this stage is whether it is necessary
to compromise the case in view of the
circumstances that have been men-
tioned. If hon. Members make any
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suggestions, we may continue or not
continue. That is all the point. It is
no good saying that so much of dirty
linen would be washed in public and
so on. That is out of place here.

Shri Goray: The point here is only
this

Mr. Speaker: The point is whether
it should be settled out of court or
not.

Shri Goray: The Prime Minister has
just now said that there was no sense
in pursuing the matter, because the
party against whom we were trying
to proceed was a broken party. But
what 1 would like to point out is this.
From the very beginning when the
contract was entered into, it was
known that this party had no more
capital than £100. So, this is not a
new thing that we have discovered.
Knowing all this, when we proceed to
a court of law, why is it that we
compromise outside the court? Is it
because a particular person is involv-
ed, or is iy ouvcause we find now that
the party is now proceeding against

us? A

Shri Hem Barua: On a personal ex-.

planation. Government have now
decided to withdraw the case, This
advice was fendered to Government
by our solicitor earlier. Therefore, I
wanted to ask that question.

Shri Naushir Bharucha (East
Khandesh): As a result of this trans-
action, Rs. 30 lakhs have been lost.

Shri Sugandhi (Bijapur North):
Rs. 30 lakhs or £30 lakhs?

Shri Naushir Bharucha: Rs. 30 lakhs.
I want to know whether Government
intend, after the case is settled and
finally finished, to hold any judicial
investigation to fix the responsibility
on the party as a result of whose care-
lessness, the nation has lost Rs. 30
lakhs. '

Shri Vajpayee: There are doubts in
the public mind that the case is being
settled out of court, only to save the
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Defence Minister from being placed
in an embarrassing position. I would
like the Prime Minister to dispel these
doubts.

Shri Ehushwaqt Rai (Kheri): The
whole question is this. What was the
basis of the counter-claim made by
the defendant for £2,70,000, and did
that counter-claim implicate the De-
fence Minister in any way?

Shri P. R. Patel: May I know
whether before the filing of the suit,
legal opinion was taken, and if so,
what was the legal opinion? May 1
also know what amount has been spent
up till now in proceeding with  the
case?

Shri Yadav Narain Jadhav: May I
know whether all the relevant
papers, .....

Mr. Speaker: I am not going to
allow any more questions. I have
heard sufficiently over this aatter.

Shri Yadav Narain Jadhav: May I
know whether all the relevant papers
in this case will be laid on the Table
of the House and moreover, may I
also know whether some of the docu-
ments in this case are missing?

Mr. Speaker: The hon. Prime Minis-
ter.

Shri Yadav Narain Jadhav: I am
one of the members who had tabled
this motion.

Mr. Speaker: I have allowed a suffi-
cient number of Members already.

Shri Jawaharlal Nehru: I thought
I had given enough information to
the House. We cannot, as you were
pleased to say, discuss this old case,
this old contract, at this sage. Shri
Goray casually asked: Why was he
contract taken from a man who might
become bankrupt or who might not
be able to pay?

Shri Goray: Who was bankrupt al-
ready.

Shri Jawaharlal Nehru: Not at all.
(Interruptions).
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Mr. Speaker: Order, order. Let
him go on.

Shri Jawaharlal Nehru: May I be
allowed to continue? May I just
mention in passing that these people
had been, for years past, dealing with
various contracts and supplies to the
tune of millions and millions of
pounds to the Government of India.
It was not a novel thing, the dealing
with them. And they dealt with it
The fact that they were agents, their
capital was a small one and so on had
no relevance to this; they were go-
between getting things done by others.
However, I am not going into the
merits. I merely mentioned it.

There was an original jeep contract;
for a variety of reasons, that contract
failed. That is to say, our Army
people, when they got a few of these
jeeps, did not approve of them; they
did not think them good enough.

Shri Hem Barua: They were use-
less.

An Hon. Member: Unserviceable.

Shri Jawaharlal Nehru: The hon.
Member seems io know more than I
do.

Shri Hem Barua: It is in the papers.
They were useless.

Shri Jawaharlal Nehru: I might
tell him that they are still in use,
after ten years, those very jeeps.

An Hon. Member: After repairs,

Shri Jawaharlal Nehru: After some
slight repairs, no doubt.

Shri Hem Barua: This firm had
supplied conditioned jeeps. But Sir
James stepped in when this firm
came into liquidation, and then they
supplied brand new jeeps. (Inter-
Tuptions).

An Hon, Member: It is in the report
of the Public Accounts Committee.

Shri Jawaharlal Nehru: I know,
but sometimes, even the Public Ae-
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counts Committee's account may not
be wholly correct—sometimes, not al-

ways. ..

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): On a point of
order. The Leader of the House has
been pleased to say, unwisely, I think,
that sometimes, the Public Accounts
Committee’s statements are incorrect.
It is the responsibility of the Govern-
ment to provide all the facts.

Shri Jawaharlal Nehru: I wish the
hon. Member had waited for me to
complete my sentence—because, they
are made on insufficient information
which comes up later. They can add
to them. Their saying was that there
was this case, and certain jeeps were
ordered—I forgot how many, but it
was a large number. It was rather a
critical moment in our history, when
the Kashmir military.. ..

Mr. Speaker: It was 1500.

Shri Jawaharlal Nehru: I am say-
ing that the Kashmir operations had
started then, and they came, When
a few of them came, they were re-
jected by our Defence Forces as not
being good enough. Because we had
already paid for 75 or 80 per cent. of
them, an attempt was made there-
after to get some money back.
Therefore, a contract was signed for
new jeeps. The other ones were old
jeeps. And the present case is about
the second one. The question of
price arose and that was settled.

The counter claim was in regard
to spares. I am broadly hinting at
that. The case of the counter claim
was that certain spares etc. which
ought to be put to them were not
taken.  However, this has nothing
to do with that,

It is rather an unusual thing for
a Minister of a Government to give
evidence in a foreign court. It is
not normally done. I do not say it
is not done at all. In the local courts
it is a different matter. But this is
a foreign court. That is why about
a year ago, when the matter rather
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casually came before us we were not
wholly agreeable. We did not rule it
out. But we were not wholly agree-
able to the Minister giving evidence
unless it was considered absolutely
necessary. It was because the Minis-
ter’s evidence would largely be about
files and papers and all that which
are in the files,

Later, our Solicitors and Counsel
said that the Minister's evidence was
very necessary in such a case because
the other party was relying on oral
evidence. The factual evidence had
been taken; the paper evidence, the
documentary evidence was very good
entirely. But under English law
oral evidence can be used. When
the Counsel and the Solicitors said
that it was necessary, immediately
we decided. The Defence Minister
was cited to give it. The moment
they said that we informed them that
the Minister would give his evidence.
We were going along, completely
ready as I said. We had booked the
passage and everything till about
four days ago. (Imtcrruption).

They were o have gone the day
before yesterday and the Defence
Minister and others would, probably,
have gone in 3 or 4 days’ time, when
this development took place. (Inter-
ruption). The Defence Minister is
not directly involved in this at all

Shri Assar (Ratnagiri): He is one
of the parties.

Shri Hem Barua: He is the main
witness,

Shri Jawaharlal Nehru: The
Defence Minister’s evidence is only
about what the other parties say, the
allegation that some kind of an oral
assurance was given to them by the
High Commissioner or the Deputy
High Commissioner and one or two
others. That was the only point.
However, the position is this.

It is perfectly true as the hon.
Member hinted that, probably, we
realised it about a year ago. In fact,
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when we put in a case, we were
rather doubtful if we can get any
damages out of these people. But
because there had been so much dis-
cussien and talk about it we thought
we better put it in. And, this has
been our attitude.

And, in between, for the last 7 or 8
months, we have said that we are not
going to compromise this case except
we did indicate on the basis which
I have said. Now, when the defend-
ants apparently realised that this is
actually coming so on, at the 1last
moment, it was almost, say, 5 days
ago, they made that proposal which
had been hinted at by us some time
ago. When we had already express-
ed ourselves in favour of the pro-
posal, now to get out of it is gifficult
having regard to the fact that the
Council’'s opinion is strongly in favour
of it.

Shri Hem Barua said something. I
do not know from where he got the
Counsecl’s opinion, from what paper
or orally or documentarily out of con-
text. I do not think it is quite fair
to use a confidential document. I
do not think it correct if I may say
S0.

Shri Hem Barua: It was in a news
paper, Sir, and then there was a
supplementary which I put in the
House on that occasion.

Shri Jawaharlal Nehru: Maybe.
But if the Counsel’'s opinion was in
the newspapers it was very improper
for the newspapers. The Counsel’s
opinion is private. I have seen most
of these opinions. I have no recollec-
tion at all of any such phrase. We
have been living in these papers for
many years and repeatedly looking at
these for something or other for
foreign affairs and the Cabinet dis-
cussing all that.

Shri P. R. Patel: What about the
legal op‘nion before filing the claim?

Shri Hem Barua: It was in the news-
papers.
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Shri Jawaharlal Nehru: But these
are the two facts; there was no
chance at all of our getting any
damages or costs and our spending a
very large sum of money, Counsel’s
fees, witnesses going from here and
the whole thing taking quite a long
time. And, when they accepted
something which we had suggested 6
months ago, it was rather felt that
we should accept it instead of cast-
ing a further burden on our Ex-
chequer.

These are the broad facts. For the
rest, as soon as 1 get more facts—as
I said it is not absolutely finalised
yet—I shall place them on the Table
of the House.

Shri Braj Raj Singh: None of the
questions had been replied. How
much expenditure has been incurred
so far and whether it was known to
Government that the other party was
a broken one? None of these have

been replied.

Shri Jawaharlal Nehru: I do not
know. I do not think the expenses
will be heavy till the case is taken
up. I do not think much expense has
been incurred. I would say it would
be little—fees on opiniong etc.

Shri P. R. Patel: The Prime Minis-
ter said that the other party was rely-
ing upon some assurances given by
the High Commissioner. I want to
know the allegation of the other party
so far as these assuranceg are con-
cerned.

Mr. Speaker: It is a simple matter.
So far as the adjournment mption is
concerned it is simple. We are not
going into it. The adjournment
motion arises out of things that ap-
peared in a newspaper relating to the
pending case. If anybody shcould
compromise a pending case it is Gov-
ernment that has to do so. Should
we go into the question as to whe-
ther it is right to compromise this
case or not, whether the House
should engage itself in a discussion
and give advice to the Government
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that it ought not to compromise is a
different thing. @We are not going
further into other matters. (Inter-
ruptions).

Order, order. So far as that is
concerned, the hon. Prime Minister
has said not once but twice that the
present persons against whom the
claim has been put in i€ the defend-
ants, are not worth anything. That
is, the amount would not be recover-
ed from them, whatever may be the
original position. We are not going
into the original contract and other
matters. If money is not going to be
recovered, if it is not possible to re-
cover money—whether originally or
now—the only question is whether we
must proceed and then get into a
position of having to pay Rs. 14,000
and face a counter claim. This is the
position here. We are not going into
the other one. I do not think it is
right.... (Interruptions).

Shri Braj Raj Singh: They have
taken a wrong step.

Shri Hem Barua: History may not
repeat itself.

Mr. Speaker: Order, order. In a
democratic society, in a Parliament
the Cabinet is the biggest or the
most powerful committee of the
House. It is always open 1o the
House to censure that in an import-
ant matter. But the point for my
consideration is whether this is a
matter in which I should allow it. 1
have come to the conclusion that so
far as this compromise is concerned,
any Government which fills the seat
has got a right to compromise. (In-
terruptionsy,

Order, order. I am concluding. 1
have heard sufficiently. The only
point is whether having regard to the
importance of the matter and the
money involved in it, Parliament
should give directions or have a dis-
cussion about this matter. Notwith-
standing the fact that we have heard
go much about it and so much of time
has been spent over it, we have not
heard a word that it is possible to
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recover this money. It would be
only a question of throwing good
money after bad. In any case, an
adjournment motion is not the pro-
per course of settling this matter.
(Interruptions) ?

I am not going to allow this.

Shri Braj Raj Singh: It was a case
of censure of the Government that
they have been bungling with the
matter so long.

Mr. Speaker: Next item. Papers to
be laid on the Table.

12'39 hrs.
PAPERS LAID ON THE TABLE

Drarr ORDER FOR PRICE Pace
ScHEDULE FOR DAILY NEWSPAPERS

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): Sir, on
behalf of Dr. Keskar I beg to lay on
the Table a copy of the draft Order,
under the Newspaper (Price and
Page) Act, 1956, for a price-page
schedule for daily newspapers to-
gether with a copy of a Press Note on
the subject. [See Appendix TV, nn-
nexure No. 49.]

12:393 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary Rajya Sabha:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Hindu Marriages (Validation of
Proceedings) Bill, 1960, which has
been passed by the Rajya Sabha
at its sitting held on the 19th
April, 1960."”

—_—
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12°40 hrs.

HINDU MARRIAGES (VALIDATION
OF PROCEEDINGS) BILL

(LAID ON THE TABLE, AS PASSED BY
: RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the Hindu Marriages
(Validation of Proceedings) Bill, 1960,
as passed by Rajya Sabha.

12-4063 hrs.
ESTIMATES COMMITTEE

E1GHTY-EIGHTH REPORT

Shri Dasappa (Bangalore): Sir, I
beg to present the Eighty-eighth Re-
port of the Estimates Committee on
the Ministry of Labour and Employ-
ment—Part II (Directorate General of
Resettlement and Employment and
Labour Bureau).

12:403 hrs.

ELECTION TO COMMITTEE

INDIAN CrNTRAL STGARCAN®
COMMTITTEE

The Minister of Agriculture (Dr.
P. S. Deshmukh): Sir, I beg to move:

“That in pursuance of Rule I
of the Rules and Regulations of
the Indian Central Sugarcane
Committee, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Indian Central Sugarcane
Committee, subject to the other
provisions of the said Rules and
Regulations.”

Mr. Speaker: The question is:

“That in pursuance of Rule I
of the Rules and Regulations of
the Indian Central Sugarcane
Committee, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
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[Mr. Speaker]

direct, two memberg from among
themselves to serve as members
of the Indian Central Sugarcane
Committee, subject to the other
provisions of the said Rules and
Regulations.”

The motion was adopted.

12-42 hrs,

ESTATE DUTY (AMENDMENT)*
BILL

"The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill further to
amend the Estate Duty Act, 1953.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce s Bill further to amend the
Estate Duty Act, 1953.”

The motion was adopted.

Shri Morarji Desai: Sir, I beg to
introducet the Bill.

12:43 hrs.
FINANCE BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Morarji Desai on the 20th April, 1960,
namely: '

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1960-61, be taken into
consideration.”

I suggested originally eight hours
for the general discussion....
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Shri Braj Raj Singh (Firozabad):
We may have ten hours,

Mr, Speaker: Hon. Members wanted
nine hours. Then, I said that I
would consider. In that case, we
shall have three hours for the clause-
by-clause  consideration. If the
House so desires, we shall increase it
to nine hours. So, we have three
hours from now; it is 12:'40 now
How long will the hon. Minister take?

The Minister of Finance (Shri
Morarji Desai): Not more than an
hour in any case.

Mr. Speaker: We will carry on upto
3 with this discussion and I will ecall
upon the hon. Minister at quarter to
three and he can go on till 3-40.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The whole thing should be finished by
6'40. There is a one-hour discussion
after it.

Mr, Speaker: This will go on till
6-40 and thereafter we shall take up
the one-hour discussion.

Now, Shri P, C, Borooah may con-
tinue his speech.

Shri P. C. Borooah (Sibsagar): Sir,
in rising to take part in the discus-
sion on the Finance Bill, I would first
like o congratulate the hon. Finance
Minister for his tax proposals so far
as they reflect some relief to compan-
ies in the matter of direct taxation.
The changes proposed must have
come from a growing realisation of
the fact, that the various forms of
direct taxes have produced a dis-
incentive effect on their functioning.

I have been feeling that our pre-
sent procedure for considering the
Finance Bill in this House is not quite
effective. It not only contains
various new financial proposals of the
Government for acceptance by the
House, but also offers amendments to

*Published in the Gazette of India
dated 21-4-60.

Extraordinary Part II—Section 2,

tIntroduced with the recommendat ion of the President.
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the different taxation laws. As such
the procedure for considering such an
important Bill in this House, is of
vital interest to us all here. We con-
sider the Bill in a very general
manner on the floor of the House.
What is being done now is that, the
Finance Minister after introducing the
Bill, goes on feeling the pulse of the
House in the course of discussion on
various stages of the Budget, and
generally makes some adjustments
here and there at the time of the dis-
cussion on the Finance Bill. It is not
referred to any Select or Standing
Committee ag is done in the case of
other important Bills. Here, I feel,
lies the defect of our present proce-
dure so far as budgetary system is
concerned. As far as I could gather,
in most of the advanced countries
there is a standing or select or such
other budgetary committee of the
House to consider the Budget propo-
sals of the Government. For exam-
ple there is a standing Budget com-
mittee in Japan, a permanent finance
committee in Belgium, a standing
finance committee in Denmark and in
France, a permanent Budget commit-
tee in Germany, a permanent commit-
tee of Finance and Treasury in Italy,
expert committee in Netherlands, a
Finance and Custom committee in
Norway joint Budget committee in
Sweden, Budgetary committees in
U.SS.R.; and U.S.A. they are known
as Standing committee on Finance in
the Senate and Standing Committee
on Ways and Means in the House.

Mr. Speaker: The hon. Member
may come a little forward. He is not
audible to the Reporters at the Table.

Shri P. C. Borooah: Sir, in our
country also, the Direct Taxes Ad-
ministration Enquiry Committee has
recommended that all the substantial
changes in the taxation laws should
be effected through specific amend-
ing Acts which would provide an
opportunity for detailed consideration
by Parliament, instead of through
Finance Bill as at present.

I feel that without any radical
change in our present procedure, the
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Finance Bill can easily be referred
to a Select or Standing Committee
immediately after its introduction.
There will be enough time for its
detailed scrutiny and examination by
the committee. The report of such
committee will definitely form a
beiter basis for consideration of the
Bill by the whole House.

Then again, so far as the expendi-
ture side is concerned, we have devis-
ed an effective system of control by
this House, by the Public Accounts
Committee, Estimates Committee and
other ad hoc committees, but we have
none to control the revenue side of
the Budget. I feel that it is equally
important to have an effective con-
trol of the House over the revenue
measures also and as such I would
like to suggest for consideration of
the hon. Finance Minister the consti-
tution of some Select or Standing
Committee of the House for the pur-
pose.

Coming to the direct taxation pro-
posals, one can easily see that the
financial proposals of the Govern-
ment are now governed by the need
for increased revenue resources for
financing the Plan. The hon. Finance
Minister has himself stated that the
era of revenue surplus has come to
an end and the main consideration in
our current Budget is how to cover
the deficit by additional taxation.
Nobody can deny that during the last
few years there has been a large ex-
tension of the base of direct taxation,
so much so, that it actually brought
in some disincentive effect on the
economy of the country. It will be
seen from the analysis of tax revenue
given on page 91 of the latest Expla-
natory Memorandum on the Central
Budget, that since 1950-51, our reve-
nue from taxes on income has shown
a net increase of only about Rs. 13
or 14 crores during the year 1958-60,
that is over a period of ten years.
From the four new taxes, Estate Duty,
Wealth Tax, Expenditure Tax and Gift
Tax, we are expecting a meagre amount
of Rs. 860 crores during the new finan-
cial year. This shows that in spite of
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all attempts the Government has not
been able to realise sufficient re-
sources from the direct taxation.
This will go a good deal to prove
that we have almost reached a satu-
ration point so far as direct taxation
is concerned, This point also was
stressed by many hon. Members yes-
terday.

In regard to ‘indirect taxation, the
realisation that there is no further
scope for extension of the direct taxes
has led the Finance Minister to rely
more and more on the expansion of
the indirect taxation. Here also the
most striking feature of the pattern
of tax receipts of the Central Govern-
ment in recent years is the pheno-
menal rise of the Union excise duties
as a source of revenue. From a little
over Rs. 67 crores in 1950-51, the
figure has gone up to Rs. 37994 crores
for 1960-61. Thus it has become the
most important single source of re-
venue of the Government. The re-
venue from customs duties is becom-
ing more or less fixed, between
Rs. 160 crores and Rs. 180 crores, as
reflected in the last seven or eight
years' budget figures. Any marked
increase in the revenue from this
item appears unlikely in the near
future. e

In regard to excise duties, we see
that the principal source of revenue
of the Central Government now is
excise duties. Its percentage to the
total tax revenue has rgen from
about 19 in 1950-51 to 49 in 1960-61.
This is the phenomenal rise and we
must take into account the effect of
it on our economy. The incidence of
excise duties in our country falls on
articles of necessity and, therefore,
their burden on the common man is
greater. At the time when prices
are rising and people are clamouring
for some relief, the tendency on the
part of the Government to increase
the rates of excise duties is not an
unmixed necessity. I feel that the
shift in commodity taxation in the
direction of a greater emphasis on
excise duties in the search of fresh
sources of taxation has reached its
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economic limits and any further in-
crease in these duties is bound to
bring disaster to the economic condi-
tion in the country. I do not deny
the fact that with the growth of in-
dustrial development and economic
diversification, excise is bound to be-
come a major source of Government
revenue. 3ut the point is that the
shift on emphasis on this tax should
not be very sudden. It must be in
proportion to the rate of industrial
expansion and economic diversifica-
tion. Moreover, there must be a very
judicious selection of articles and
rates for excise so that the burden on
the common man is not dispropor-
tionately increased. I, therefore, feel
that the new tax proposals particular-
ly in relation to excise require a
thorough reconsideration.

Coming to the question of high cost
of collection, the fact that there is
great scope of making the adminis-
tration efficient and thereby save a
good deal of unnecessary cost will be
found from the Analysis of Tax
Revenue of the Explanatory Memo-
randum of the Budget for 1960-81—
page 91. From there it will be noted
that the total revenue under the head
Revenue from Estate Duty is Rs. 1C
lakhs only whereas the collection
charges is Rs. 7 lakhs. Again, the
total estimated receipt of tax on rail-
way passenger fare is Res 11 lakhs
and the estimated collection cnarges
is Rs, 8 lakhs. This state of affairs
is most deplorable, which make one
to question about the good of going
in for fresh taxation. May I request
the hon. Finance Minister to throw
some light as to why the collection
of these taxes has been estimated so
low and why the collection charges
are so high.

Much is being said about tax eva-
sion. I admit there ig evasion, but
not to the extent it is said. It has
come to such an extent, as if all
people are dishonest and whoever is
a tax payer, he is a tax-dodger or a
tax-evader, forgetting that only a few
lakhs out of the forty crores of our
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people are paying all the direct
taxes the country has introduced.

There are some evasions which
come out of the rigours of heavy
taxation. For example, if a man
makes a profit of one lakh of rupees,
he will have to pay a sum of
Rs. 55,000 as income-tax. But if he
forms a partnership of five persons,
then the tax comes down to Rs. 15,000
only, and there is no bar in law for
a new born baby also to be a partner.

What will you call it, evasion or"

human ingenuity?

Shri Narasimhan
Lawful evasion.

(Krishnagiri):

Shri P. C. Borooah: Many of the
evasions are of this nature. OQur tax
structure and procedures are also
very complicated. People are liable
to make mistakes unknowingly, It
has at present different rates of taxes
for different categories of assessees
namely, married man, unmarried man,
father of one child, father of two
children, company, association, part-
nership and so on. These create con-
fusion and have offered scope for
harassment and also opportunity for
evasion. I, therefore, would like to
make a humble submission for the
consideration of the hon. Finance
Minister, that he may have only two
categories of assessees with two
different rates, namely individual and
company. If this suggestion is found
acceptable and the partnerships are
made liable to pay at the same rate
of taxes as the companies, I am sure
we will be able to go a long way to
-make up the deficit financing provid-
ed for in the budget.

Sir, among the industries that are
vital for our export trade, tea occu-
pies a very important place. The tea
industry had earned during the last
ten years foreign exchange worth
Rs. 1072 crores, an amount that would
cover the overseas cost of a dozen
steel plants. Thus the Indian tea in-
dustry plays a very great role in
shaping the economic life of our
country. But the saddest part of the
matter is that, it is not fully realised
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by the Government and the industry
has been allowed to be drifted away.

‘It has been subjected to varied and

very high rates of taxation. The
policy adopted in this regard has been
a wrong one. It tends to tax on
production rather than upon profit.
On the one hand the industry has
been asked to step up production and,
on the other, whether a profit is
made or not, for every pound of tea
produced, a tax as high as 50 nP. is
charged. A charge of 50 nP. on a
small unit of pound in the overall
export of 500 million pounds makes
a big amount of Rs. 250 million.
With this amount on its back the
Indian tea enters the world market
and faces trouble against the teas of
duty-free countries.

In conclusion, Sir, I would urge
upon the hon, Minister that instead of
being in the constant search for new
kinds and rates of taxation, he should
pay immediate attention to the over-
hauling of the administration and of
the department. I feel that with a
clean administration, the existing or
even lower rates of taxes will be
able to bring in double the present
Government revenue and dismiss the
grounds for any deficit financing.

Shri Feroze Gandhi (Rai Bareli):
Mr. Speaker, Sir, the issue which 1
intend to raise before the House is
rather a delicate one, and if I do so it
is with a sense of responsibility and
I intend to steer clear of any contro-
versial issues which have been men-
tioned in the House by any of the
Members. I intend to focus the
attention of the House on something
quite different, and that is ‘proce-
dure’, whether the proper procedure
has been followed as provided for in
the Constitution and also by the
Auditor General himself in his own
set of rules, in laying the Audit
Report, Defence Services, 1960, before
the House.

Mr, Speaker, the other day, the
Finance Minister in his speech stated:

“Some reference has been made
to the haste with which the

Defence Audit Report, 1860 was

prepared by the Comptroller and
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Auditor-General and laid before
Parlﬁament."

“It is quite true that shortly
after Independence, due to various
reasons, Audit Reports and Appro-
priation Accounts used to be
considerably delayed. Naturally,
the Public Accounts Committee
was not happy about it, and want-
ed that, in order to be useful,
these Reports should be more
up-to-date. It is in order to
accelerate presentation of the
Audit Reports that the public.
Accounts Committee in 1952
decided that where there was
likely to be delay in the presen-
tation of the Appropriation
Accounts, the Audit Report might
be presented in advance.”

18 hrs.

My humble submission is that this is
not what the Public Accounts Com-
mittee stated or meant. What the
Public Accounts Committee stated is
very clearly mentjoned in the intro-
ductory chapter of the Public
Accounts Committee’s report, 1954-55
—Fifteenth Report. It says as follows:

“At their subsequent discussions
of the matter with the Auditor-
General it was decided that when-
ever any delay is anticipated in
the completion of the Apprpriation
Accounts, the Comptroller and
Auditor-General may present an
advance Audit Report—

please mark the words here—

to be described as Audit Report,
Part I, dealing with cases involv-
ing financial irregularities, losses
of public money due to fraud,
negligence or nugatory expendi-
ture and criticisms and comments
thereon”.

The Audit Report on Defence Services,
1980, to which reference has been
made in the House does not and can-
»ot fall into thig category. This report

APRIL 21, 1860

Finance Bill 13004

is a final report and includes a report
on the appropriation accounts of the
defence services and the commercial
appendix thereto. This is a final
report and the final audit report for
the particular year. It does not fall
mmto the category which the Finance
Minister mentioned the other day as
forming part of the directive of the
Public Accounts Committee,

Further, what the Public Accounts

. Committee in fact said ig the other

way. The argument is a little the
other way round. It was on the 26th
July, 1952. I have just mentioned the
1954-55 report. The Minister had
mentioned the 1952 report. Here is
the financial committees’ review issued
by the Parliament Secretariat in 1952.
Paragraph 4 of it says as follows:

“Expeditious compilation of the
appropriation accounts and audit
report thercon: At the above
meeting a suggestion was made by
the Committee that some
measures should be evolved by
the Comptroller and Auditor-
Gencral to ensure expeditious
compilation of the appropriation
accounts which were in arrears
so that the Committee could
consider the irregularities dis-
closed in the audit report”.

You will thus see that the emphasis
of the Public Accounts Committee was
on the appropriation accounts and not
on the audit reports.

Shri Bimal Ghose
Who  compiles the
accounts?

(Barrackpore):
appropriation

Shri Feroze Gandhi: The same
person.

Shri Tyagl (Dehra Dun): It is im-
material.

Mr. Speaker: Does the Auditor-
General compile the appropriation
accounts?

Shri Feroze Gandhi: It all comes
together. 1 do not know who com-
piles it.
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Shri Morarji Desai: It is the Finance
(Defence); that is, the Defence
Adviser, who does that.

Mr. Speaker: Not the Auditor-
General?

Shri Morarji Desai: The Auditor-
General only sends the audit report.

Shri Barman (Cooch-Bihar—
Reserved—Sch. Castes): There are
two departments—the defence and
the railways—for which there are
separate persons. So far as the defence
is concerned, it is the Controller-
General of Defence Accounts, and so
far as the railway is concerned, it is
the Financial Commissioner. They
compile them.

Dr. Ram Subhag Singh (Sasaram):
Both are under the Auditor-General?

Shri Raghunath Singh (Varanasi):
They are independent, or are they
under the Comptroller and Auditor-
General?

Dr. Ram Subhag Singh: They are
under the Ministry; not under the
Comptroller and Auditor-General.

Mr. Speaker: Order, order. Let the
hon. Member proceed.

Shri Feroze Gandhi: The other day,
when I was raising a point of order,
my contention was that the presen-
tation of the audit report, without the
appropriation accounts, does not con-
form to the procedure as defined
under article 151(1), read with article
149. I relied for that on the Audit
Code which itself derives its authority
from article 149 of the Constitution.
It is prepared by the Auditor-General.
Article 259 of the Audit Code reads as
follows:

‘“While article 151 of the
Constitution imposes on the Com-
ptroller and Auditor-General the
duty of reporting on the accounts,
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paragraph 114 of the Audit and
Acountg Order, 1936, requires that
the Comptroller and Auditor-
General shall prepare and present
both appropriation accounts in the
case of accounts kept by him and
finance accounts.

This is the point you were probably
raising, namely, the finance accounts—

“Thus, with the audit report and
the appropriation accounts, the
audited accounts in the form of
appropriation accounts and the
entire expenditure, voted or
charged, of the Government of
each financial year will be pre-
sented to the legislature concern-
ed”.

My emphasis is on the word “with”.
Here too, it ig clear that aecording to
the provisions of article 151 of the
Constitution, the Auditor-General
himself came to the coneclusion that
the audit report and appropriation
accounts must be presented to the
legislature together.

Shri Bimal Ghose: Will the hon.
Member -read article 1517

Mr. Speaker: Let him go on.

Shri Feroze Gandhi: Sir, it is going
to be a very brief speech,—not more
than ten minutes from now,

Shri Bimal Ghose: Just I wanted to
know it.

Shri Feroze Gandhi: He can read it
himself,

Shri Khushwaqt Rai (Kheri): We
have read it.

Shri Feroze Gandhi: I ghall read it.
Now, the fact that the appropriation
accountg and the audit report are one
document and are an integral part of
each other and cannot be separated
came up for disposal by your honour-
able self. I have already drawn your
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attention to it and pointed it out. I
shall very briefly explain how the
situation came about. This has
happened before. The Defence Minis-
ter, for some reason best known to
him, did not want the publication of
the appropriation acounts. He wanted
that the appropriation accounts should
be withheld both from Parliament and
the public. Now, this happeneq in the
year 1957—somewhere roundabout
July or August. The matter was
referred by the Finance Ministry to
the hon. Speaker. The Speaker refer-
red the matter to the Auditor-General.
Th Auditor-General said—this is not a
quotation but the report of Parliament.

Now, many questions were asked
and I remained silent because I was
going to bring this thing out. This
pertainsg to the appropriation accounts
and the audit report—defence. There-
fore, all the other points that hon.
Members were raising would be clari-
fied by this. This is what the report
Bays:

“While stating that it had all
along been the practice to present
Audit Resport with the Appro-
priation Accounts to Parliament,
the Comptroller and Auditor-
General’s Office expressed the
following view on the gpecific
point raised by the Ministry of
Finance (Defence): '

‘As regards the question whe-
ther or not the Defence Appro-
priation Accounts should be given
publicity, the matter is one for the
Government and Parliament to
decide’ ”.

Al]. these matters were then placed
before the hon. Speaker. I am con-
cerned only with Parliament. I am
not concerned with anything else.
The Auditor-General has the absolute
right to send any audit report that he
likes and Government can keep it in
the Pinance Ministry or do whatever
they like with it. I am not concerned
with that. My only concern is that,
as far as Parliament is concerned, it
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is the Speaker and Speaker alone who
shall decide the procedure of papers
being laid on the Table of the House.
Nobody, neither the Ministry of
Finance, nor the Ministry of Defence,
nor anybody else can tell the Speaker
how this is to be done.

Now, what did the Speaker do? The
matter was placed before the Speaker,
and this is what the Speaker decided:

“(1) If the Speaker authorises
the distribution or sale of any
document or report in copnection
with the business of the House
under rule 382 of the Rules of
Procedure, there is no provision in
the Rules under which the supply
of such documents can be with-
held from the press, as these also
become public documents.”

I am drawing the attention of the
House to this, because I think this is
one of the greatest rulings or directive
issued to the Government by the

Speaker of this House. Then the
ruling says:

“(2) The

counts”.

Appropriation Ac-

and this is the crucial point

"(2) The Appropriation Ac-
counts are the final outcome of the
process by which expenditure pro-
posals are submitted to Parlia=
ment, considered, discussed and
voted by it. When the moneys
have been spent, the results are
exhibited in the form of Appro-
priation Accountg which are laid
before Parliament. Moreover, the
Appropriation Accounts are the
documents which form the basis
of the Comptroller and Auditor-
General's Audit Report as enjoin-
ed in Article 149 of the Constitu-
tion read with paragraphs 18(1)
(i) and (iii) of the Government
of India (Audit and Account)
Order, 1936 as adapted under the
India (Provisional Constitution)
Order, 1947. The study of Audit
Report cannot be complete with-
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out a study of the relevant
Accounts on which it is based.
The Appropriation Accounts thus
form an inseparable adjunct of
the Audit Report and the Appro-
priation Accounts cannot, there-
fore, be treated as separate enti-
ties for the purposes of their being
1aid before Parliament as pres-
eribed in Article 151(1) of the
Constitution.”

Shri Ghose was referring to that. 1t
further says:

«3 When the Government of
India Act, 1935 was in force, it had
been the convention to lay the
Appropriation Accounts on the
Table of the House along with
the Audited Report thereon. This
itself appears to have been based
on the analogy of the provisions
contained in section 21 of the UK.
Exchequer and Audit Departments
Act, 1866.

4. Till such time as a law is
made by Parliament defining the
duties of the Comptroller and
Auditor-General in relation to the
Accounts of the Union, the Comp-
troller and Auditor-General will,
under Article 149 of the Constitu-
tion, perform such duties as were
performed by him jmmediately
before the commencement of the
Constitution in relation to the
account of the Dominion of India.
Therefore, it is incumbent upon
Government to continue the prac-
tice in this behalf that was in
force before the commencement of
the Constitution.”

The directive of the Speaker was con-
veyed to the Ministry of Finance.

Mr. Speaker, I do not think I can
produce a greater authority on the
interpretation of articles 151(1) and
149. I have given you the reading of
article 151(1) by the Comptroller and
Auditor-General and I have placed
before the House the directive of the
hon. Speaker. 1 can do no more.
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Ag 1 said, this is going to be one
of the briefest speeches that I have
ever made in Parliament, because it is

not 1 who am going to speak or have
spoken.

The hon. Minister hag stated "that
efforts have been made to speed up
the reports. That is very true. I
have received from Parliament
Library a statement of reports laid on
the Table of the House. I do not
know how they go to the Ministry and
how they come here, but this state-
ment has been given to me by the
Library. According to this statement,
I find that once or twice........

Mr. Speaker:
ment?

What is the state-

Shri Feroze Gandhi: This is the
statement I got from the Library, and
this gives the dates on which Audit
Reports and Appropriation Accounts
were laid on the Table of the House,
whether separately or together. This
is from 1854 right up to the submission
of this particular report.

Mr. Speaker:

Who prepared this
report?

Shri Feroze Gandhi:
who prepared this.

Mr. Speaker: The
Reference Section?

I do not know

Research and

Shri Feroze Gandhi:

I do not know
who prepared it.

Mr. Speaker: There js a Research
and Reference Section here to enable
all hon. members to get facts and
statistics on various subjects. It is
open to any hon. Member to get infor-
mation from there.

Shri Feroze Gandhi: I just want to
pay my tribute to that Section, because
it i; one of the most helpful sections
to all hon. Members. The last ten
days, the way the Library of this
House, the librarian and all the people,
have worked wih regard to thig sub-
ject, you have no idea. And the
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educational value of this discussion or
controversy, or whatever you might
like to call it, is great.

Now, according to the statement
that is given to me by the Library, I
find that from the year 1954 right up
1o 1960, before your directive, there
have been two departures. After
your directive, there has been one
departure and I am not in a position
to know whether it was with regard to
the same Appropriation Accounts
about which we had discussion. It
has not been possible to locate that.

Therefore, I think that even in spite
of the fact that this directive of yours
is there there is nothing to prevent
the Auditor-General from sending to
the House preliminary reports, as
authorised by the Public Accounts
Committee. But they must be pre-
liminary reports, and described as
such, and should not contain any refer-
ence to Appropriation Accounts, or
the Commercial Appendix. That
should be in Part IL

Mr. Speaker, the hon. Finance
Minister, the other day, said some-
thing. I am not in a mood to retaliate
today, because I think the matter is
much too serious. It is something
which is of interest to the House,
interest to the Members. I can assure
you that, as far as I am concerned for
the office of the Auditor-General I
have got the highest respect. My res-
pect for the Ministry and the
Ministers comes second to him, I res-
pect him more. I want that office,
and the offices of persons like the
Chief Justice of the Supreme Court,
the .Chairman of the Union Public
Service Commission, should be
thoroughly protected. But protection
does not mean that if they do some-
thing. then that cannot be questioned
at all. Parliament is supreme. If
certain procedural irregularities take
place, they have to be brought to your
notice,. When the other day I was
trying to raise it by way of a point
of order, 1 only mentioned this, and
it is you who have given this ruling.
1 wag very glad when I have just
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been informed by my hon. friend, Shri
Barman, that such a situation will
never arise or should not arise.

Shri Barman: I did not say “will
never grise”. I said that it might not
arise and there might not be occasions
like that.

Shri Feroze Gandhi: Yes, there
might not be occasions, because all
the arrears have been wiped out. We
were very happy to know from the
hon. Finance Minister himself that
things have been speeded up. 1
would like to add as on the high way,
so in Parliament, over-speeding some-
times results in accidents.

Mr. Speaker: Dr. Ram Subhag
Singh.

Dr. Ram Subhag Singh: Mr.
Speaker...... -

Shri Barman: Mr. Speaker, before
that, may I just read only two extracts
from the records on which this contro-
versy had arisen?

Mr. Speaker: Yes, Shri Barman.

Shri Barman: It was, first of all,
in the year 1952 that the Public Ac-
counts Committee felt rather uneasy,
because accounts were much in
arrears.

At that time I also was a member of
the Committee and Dr. John Mathai
was the Chairman. Some legal points
also were raised at that time as to
whether this Committee was compe-
tent to go into the accounts of the
pre-partition period and because of
two other factors which I may state
incidentally. Two departments,
namely, Defence and Railways, are
very big departments and naturally
the Controller General of Defence
Accounts and in the Railways the
Financial Commissioner took much
time in order to compile the accounts.
Naturally, the reports did not come
up before the Public Accounts Com-
mittee though they had much less
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work at that time. So consultations
were going on between the Public
Accounts Committee and the then
Auditor-General as to whether some-
thing could be done so that the Public
Accounts Committee might consider
matters which were urgent and not
wait till the Appropriation Accounts
came up because by that time it will
be rather futile to discuss that......
(Interruption). 1 will just read oul
paragraph 5, page 1, of the Report
dated the 25th January, 19850. It
reads thus—

“We were glad to hear from the
Auditor-General that he had
under consideration certain propo-
sals which will enable him to
bring before the Committee im-
portant financial irregularities for
consideration as soon as possible
after their occurrence thus avoid-
mng the inevitable delay involved
in bringing them to their notice
through the formal Audit Reports,
after the completion of the ac-
counts. The Committee will in
consequence have to meet more
frequently than at present. We
welcome this suggestion and we
trust that a decision on this matter
would be taken in consultation
with the Committee in time to
come in operation for the next
financial year.”

Next I pass on to........

Pandit D. N. Tiwary (Kesaria): All
these happened before direction was
given by the Speaker.

Shri Barman: 1 am not contesting
the hon. Speaker’s direction. I have
not followed what my hon. friend has
‘Just now said.

Shri Feroze Gandhi: The hon.
Speaker’s directive was conveyed both
to the Ministry of Finance and to the
Public Accounts Committec.

Shri Barman: 1 am referring to the
earlier incidents.

Again it is an extract from the
Seventh Report of the Public Ac-
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counts Committee, 1952-53. At that
time Shri B, Das was the Chairman.
The proceedings of the meeting of the
Public Accounts Committee held on
Saturday, the 26th July, 1852 read
thus—

“The Committee first considered
the suggestion made by the Comp-
troller and Auditor-General of
India at an earlier meeting that .
he contemplated to separate self-
contained paras, involving grave
irregularities etc. in his Audit
Report which did not contain any
direct reference to the Accounts
themselves and present them in
the form of preliminary reports.
Such reports, the Comptroller and
Auditor-General said, would en-
able the Committee to examine
these irregularities as soon as
possible gfter their occurrence thus
avoiding the inevitable delay
involved in bringing them to their
notice through the final reports.
The Compiroller and Auditor-
General also undertook to prepare
Part I of the Audit Report on: the
Appropriation Accounts (Civil)
for the year 1951-52 and forward -
it to the President in the usual
manner for being laid before
Parliament after which it could
be considered by the Committee
without waiting for the final
Report.

The Committee agreed to the
suggestion made by the Comp-
troller and Auditor-General.”

The third thing that I want to
place before the House through you
is an extract from the report of the
Public Accounts Committee, 1954-55. 1
will only read a portion of it. It
reads:

“In pursuance of this decision,
the Audit Report (Civil), 1952
has been presented by the Comp-
troller and Auditor-General in
two parts viz, Part I, Preliminary
Report dealing with cases involv-
ing financial irregularities, losses
of public money etc, and Part II,
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Supplementary Audit Report tion Accounts. But there have been

dealing with matters other than
those referred to in Part I and
also containing audit comments
and criticisms arising out of the
Appropriation Accounts, e.g., accu-
racy of budgeting, control over
expenditure, excesses and savings
etc.

The Committee are glad to note
that the reporting has now been
made current and the Audit
Report of 1954 has already been
presented to Parliament.”

Shrl Fereze Gandhi: Will you kind-
ly read the previous paragraph also?

Shri Barman: I have not got the
previous paragraph with me. What
I have, I have read out. This clearly
shows that in consultation with the
Public Accounts Committee since 1952
the Auditor-General was authorised,
or rather had been submitting Audit
Reports in the form of Part 1. Subse-
quently, there were the Appropriation
Accounts and also Audit Reports on
other matters which were not con-
tained in Part I which had been sub-
mitted earlier. Since that time there
had been several occasions regarding
different ministries on which the
Auditor-General had submitted Part I
Report separately and the Appropria-
tion Accounts came later on. Even,
so far as Defence is concerned, Ilast
year also the Auditor-General had
submitted Part I before the Appro-
priation Accounts were submitted to
the House. These are the facts.

Shri Feroze Gandhi: May I correct
the Chairman? There was no Part I
Report last year on Defence. It has
not come to the House last year and
it is not in the Library of the House.

Shri Tyagi: It is 18959 Report.

Shri Feroze Gandhi: Does it say it
is Part I? It will not say it is Part 1.

Shri Barman: I have got a list of
all the Reports that have been sub-
mitted on different ministries. Of
course, mostly the Reports have been
submitted along with the Appropria-

occasions practically in the case of all
ministrieg that earlier reports have
been submitted in the form of Part L.
I may just verity.

Shri Tyagi: I want to know one
thing. On account of the regularity
or irregularity, are the main points
which have been highlighted by the
Auditor-General irrelevant for us to
consider the objections that have been
taken...... (Interruption)? I want
to know whzther consideration of
those points to which the Auditor-
General has taken objection in the
Report which has come regularly or
irregularly on the Table of the House
is irregular,

Some Hon. Members: No.

Shri Tyagi: Why is this camouflage
of discussing the procedure
(Interruption)?

Shri Frank Anthony (Nominated—
Anglo-Indians): Yes, yes; that is what
it is. It is camouflage
(Interruption)?

.........

Shri Morarji Desai: It is a point of
procedure that has been raised. I
hope to place facts before the House
which, I am quite sure, will convince
the House that there is no irregularity.

Shri Tyagi: But what about the
main objection? Why is the Govern-
men{ not speaking about that? The
main objections raised by the Auditor-
General are the main concern of the
House. The House is anxious to know
your replies about those objections

and not about procedure or irregulari-
ties.

Some Hon. Members: It is for the
Public Accounts Committee.

Shri Barman: Generally, the prac-
tice ig that if the Auditor-General
submits a Part I Report that Report
will contain such matters which do

not depend on the Appropriation
Accounts.

Shri A, P. Jain (Saharanpur): We

have left the hare and are chasing the
hound.
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Dr. Ram Subhag Singh: I associate
myself with the remark made by Shri
Ajit Prasad Jain that we have left
the hare and are chasing the hound
because I was very much grieved to-
day when I heard so many qucstions—
1 also heard the hon. Prime Minister—
regarding the case which is still going
on in a London court.

An Hon. Member: It has practically
been withdrawn.

Dr. Ram Subhag Singh: I was in the
beginning under the impression (hat
the Government had flled this suit
with a view to vindicate the prestige
of the persons who had placed cer-
tain orders with that firm. But later
on that firm filed some counter-suits
and in one of the counter-suits I am
told—I am not very sure because it
was published in the papers a year ago
that the London firm, Sir James
Marshall Cornwall and Partners filed
a suit that the opposite party had field
an application for the liquidation of
their firm—they had named some
Indian dignitaries. The firm has not
‘yet been liquidated. I do not know
what that insinuation was. I would
like the Government to give a reply
to that.

Shri Tyagi: He is not listening.

Dr. Ram Subhag Singh: If they are
“ not listening, they will go on com-
mitting so many blunders in the future
also. Becausc, the case which was
raised today also comes inio the pic-
“ture here. I do not know whether at
that time the Audit Report had taken
note of it or not. This Audit Report
has given a special Chapter, ‘Other
Topics of Interest’. And in this men-
tion is made about some Japanese con-
tracts, and it is said that on the 9th
September, 1958, the Defence Minis-
try concluded an agreement with a
Japanese firm, who were not one of
the original tenderers. And it says
further on: “A technical team consist-
ing of the Director General, Ordnance
Factories, and another officer was sent
to Japan to investigate the perform-
ance of the tractors, but after the con-
tract had been concluded.”
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I do not know whether there is any
bungling here or not, but on the face
of it it is an irregular action that pro-
per tenders were not called; and, after
the contract was signed, officers were
sent there to inspect the tractors. If
anybody points out such irregularities,
I do not know why any one should
go against him.

Apart from that, we have taken the
oath to uphold the Constitution. And,
as regards the post of Auditor-General
—1I do not mean the present incumbent,
let anybody be the incumbent—but I
want to uphold the institution of the
Auditor-General.  Because, if we
malign any Constitutional post, it is
not proper. For instance, take the
President. Whoever is the President,
it is our duty, when we have taken the
oath by the Constitution, to uphold
the institution of the Rashtrapathi ot
India, And if Shri Morarjibhai or
any Minister gets up and says “The
Rashtrapati is not good”, I will
challenge his authority that he is not
doing justice by the Constitution.
Similarly the other day the Defence
Minister came and got up without any
information and started saying some-
thing about this Audit Report. As a
matter of fact, in the Defence debate
I had raised this point that there is
nothing in this report which I should
object to; because I know that so
many irregularities are being com-
mitted daily, and there is nothing new
here which I do not know of. There-
fore, it was not a new document for
me. But they take objection even to
such  innocuous documents because
they are not in a position to say that
it is wrong. If they are in a position
to point out any wrong facts men-
tioned in it, then I will be prepared
to bow to anybody here and say “all
right, I am not going to say anything
against the arguments which are pe-
ing placed here”. But they did not
say, “What about this Japanese firm?”

If you negotiated a contract with
Sir James Marshall Cornwall and
Partners, and after ten years you are
going to hide your face, this is the
most shameful action we have taken,
this Jeeps case. And it was good that
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they did not pursue it when the Gov-
ernment realised that we are not go-
ing to recover the amount of damage
even if we succeed. That was the
gist of the s a ement of the Prime Min-
ister. At tha. time also I was getting
up and I wanted that you shouid per-
mit me to ask this question with res-
pect to the initial error. That is,
there were certain errors committed
by the persons who placed that con-
tract with that firm. If this realisation
has dawned on the Government that
they are not in a position to recover
the amount, I wanted to ask whether
4his has also dawned on the Govern-
ment or not that the persons who had
committed the error of placing that
contract with them should no longer
be allowed to p ace another contract
with any other firm. I do not know
what is the position, and I would like
the Finance Minister to categorically
say whether the persons responsible at
that time to place those contracts, by
which I mean the ‘Jeep scandal con-
tract’, with those firms are still in a
position to place even bigger c.on-
tracts with bigger firms, and bigger
toreign firms, iu Japan, Germany und
.other countries. If this is the situat-
ion of the Government, then I would
acclaim the action taken by the
Auditor-General and say that the
Auditor-General must submit to this
House dai'y reports as to what kind
of irregular contracts are placed by
the Government. We should welcome
‘him here in this nation, and we should
invite him and say “you must point
out the daily defects of the Ministr-
ies, if they are committing errors of

the nature of this ‘Jeep scandal case’.

Now, there is another thing, ihis
Nanavati case. On that day I had
avoided and even today I want to
avoid saying anything on this, be-
cause this is a human thing. (An
Hon. Member: What human?) Be-
cause, a day or two after I had spoken,
I read a statement of the Law Min-
ister in London, not in India. And he
said that the jurors had agreed that
he should be exonerated, and some
judges had also differed. Because we
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are in the Congress we abide by some
principles and moral standards; we are
supposed to have at least some sort of
moral standard and nobody should go
by technical nicety. And the Law
Minister must also be knowing what
is the nature of the case and what is
the truth about that. I do not want
to go beyond that. This is also a
matter of dai y occurrence, because
Mr. H. M. Patel was also given a
fund by the Government to deiend
himself. Occasionally firings also take
place. There also, even in my State,
the Government had given large sims
of monéy for defending their officers.
because when they resorted to firing
they were on duty. I do not know
whether he was performing any
naval duty in the city of Bombay at
that time. Therefore, it was irregular.

My es‘eemed friend Shri Tyagi was
very correct when he said that if any-
body comes and repudiates the facts
we must accept it. And I am prepared
to accept every word and comma of
the repudiation. But they should go
and repudiate it, I deprecate it, and
deprecate it with full vigour, that it
should not be the business of any
Minister to hide facts under any
technigal nicety,

Now I want to say ano‘her thing.
Because, like the ‘Jeep scanda’, this
Indus canal wa'‘er di:pute is also a
very big question. Actually I was not
prepared to speak today, but what took
place in the Question Hour encourag- ,
ed me to participa'e in it. This is
about appropriation and accounts
business. Shri Barman was quite
right. And I bow to your ruling.
Whatever you say must be accepted
here in the House.

With regard to the appropriation ac-
counts of the Defence Ministry and
Railway Ministry—today it is a ques-
tion of the Defence Ministry—those
accounts are prepared by the Defence
Audit people, as was stated by the
hon. the Finance Minister. And the
Defence Ministry can at any tirge pre-
vent the submission of the Appropria-
tion Accounts. It cannot be certified
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by sBe Auditor-General unless and
usdi# the Appropriation Accounts are
substitted to him. And that submis-
sion can be delayed by the Defence
Ministry. If that right is possessed
by any Ministry, whether it is the
Finance Ministry or Defence Ministry
or External Affairs Ministry or Agri-
eulture Ministry, then that right is
no# a correct right. It should be taken
away and the Auditor-Genera. should
be given the full control of demanding
the Appropriation Accounts.

About railways, talks were going
on for giving rights to Pakistan for
having their railway between the two
wings of Pakistan., I think if the
Government yields here, it will be
esommitting the gravest blunder of its
eareer. Government must give full
epportunity to them to use Indian
zailways, planes or whatever means
of transport we are having, but we
should never allow any foreign Gov-
ernment to have their through trains
through our territory. If they effect
negotiations, I wou'd like you, Sir,
not to allow the Government to have
it negotiated before consulting this
House.

My next point is about Dadra and
Nagar Haveli. The International Court
has now given the judgment, and it
i8 now proved that the Portuguese are
not having any sovereignty over
Dadra and Nagar Haveli and that
these places are Indian. I think that
it is our duty that we should accord
recognition to both Dadra and Nagar
Haveli, and also encourage the forma-
tlon of an Indian Government in Goa,
Diu and Daman; or, they shou® form
a Government, and we should accord
recognition to that. They should also
be given freedom to join India when
they want to.

My next point is about the Defence
Ministry again, The other day I had
mentioned about one line in the Re-
port of the Defence Ministry for 1959-
60. The pity is that nobody in the
Ministry knows whether any such
mention has been made or not. I say
this because I have consulted the
External Affairs Ministry, Defence
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Ministry and everybody. When I re-
fer to External Affairs Ministry, I
mean below and up to the Deputy
Minister's rank. It is mentioned in
page 5, paragraph 5, line 5:

“A little later when there were
some incidents on the Ladakh
border of Tibet, in October, 1958,
the Army took over similar res-
possibility for the J. & K,
Punjab, Himachal Pradesh and
U.P. borders with T#bet.”

I think this is another blunder which
the Defence Ministry has committed,
because I do not see any sense in it.

SBhri Tyagi: May I request you not
to allow in the House any discussion
on this matter since this question is
being discussed between the two
Prime Ministers? It may have an
adverse effect on the negotiations.

Dr. Ram Subhag Singh: I very much
respect Tyagiji and I am always pre-
pared to implement his command, but
here this- is a printed documen‘, and
it is in the market also, and every
intelligent man will be having it. I
do not mean non-intelligent people
who have not read it, but here my
premise is......

The Deputy Minister of Finance
(Shri B. R. Bhagat): What document?

Dr. Ram Subhag Singh: The annual
Report of the Defence Ministry for
1959-60.

Shri Tyagi: The passage quoted is
adverse to our interests. Therefore,
I am saying.....

Dr, Ram Subhag Singh: It can never
go against our interests. It is written
in it:

“A little later when there were
some incidents on the Ladakh
border of Tibet,...... f

Shri Morarji Desai: Why should we
discuss it now?
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Mr. Speaker: The hon. Member has
pointed out the discrepancy of one
statement first, and another statement
now, but the opinion seems to be that
the discrepancy that has been com-
mitted by the officers who prepared
this Report is not an important mat-
ter to be raised today. Of course he
will have other occasions. He may
proceed to another point.

Dr. Ram Subhag Singh: My point s
that the whole premise of this Report
which runs into 91 pages is  that
some incidents occurred on the Ladakh
border of Tibet, and I want to re-
pudiate that premise, because there is
no foundation in that premise, No
incident occurred on the Ladakh
border of Tibet. All the incidents oc-
curred deep inside Indian territory,...

Shri Tyagi: That is true.

Dr, Ram Subhag Singh: ..... 45, 50
and 100 miles inside. One incident
occurred in 1949-50. According to
Mr. Chou En-lai’s letter, thousands of
Chinese solidiers were sent to con-
struct that road which runs over 100
miles in Indian territory, and that also
40 miles south of the Indian border.
That was the first incident. The second
incident occurred when they visited
the Shipki La pass in 1954. Again in
1956, they visited Bara Hoti, and in
1957 they visited the Khurnak Fort,
Spanggur and Mandal. Then they ar-
rested our solidiers 55 miles inside our
territory in July, 1958. Then again,
they arrested our patrol personnel in
September, 1959 about 685 miles inside
our territory, and the latest incident
of October, 20-21, 1859 was in Kongka
pass in Chang Chenmo Valley where
they killed nine Indian patrol person-
nel and arrested 14. Any Defence
Ministry worth the name would have
stated that our patrol personnel were
arrested by the Chinese 50 or 60 miles
inside our territory, that they were
killed by the Chinese 45 miles inside
our territory, and not bow to their
feet saying that the incident occur-
red on the Ladakh border of Tibet,
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There is another thing. Here is the
latest Chinese communication, and in-
cidentally the two are similar in
nature.

Shri Tyagi: Border means on the
side of the border, not exactly on the
border.

Dr. Ram Subhag Singh: Yes, two or
three miles, as in the case of Pakistan
where we are having that experience.
They are incidents a mile or two this
side of the border.

This is what the Chinese communi-
cation says:

“For China the occurrence some
time last year of tension and un-
fortunate incidents on the border
of the two countries was totally
unexpected.”

Mark the words “the border of the Lwo
countries”. Is the Defence Ministry
going to recognise that, and if they go
to recognise that I oppose them, and 1
will go on opposing them, and I will
see that they are never allowed to do
that.

Shri Braj Raj Singh: See to it that
they are not allowed to be in office.

Shri Birendra Bahadur Singhji
(Raipur): May I make a suggestion?

Dr. Ram Subhag Singh: I am not
yielding.

Accidentally yesterday I read the
Hindu of Madras, in which there is an
article about the misunderstanding
that arose in 1950 when India sent a
communication acknowledging Chinese
suzerainly over Tibet and renouncing
the special privileges enjoyed by her
in Tibet. It appears that the Indian
Embassy in Peking decoded the term
‘“suzerainty” into sovereignty through
a clerical error. I do not know whe-
ther that was a clerical error or whe-
ther that was intentional. Had it not
been intentional, it would have been
rectified long ago, but today, it is about
ten years since then. It occurred in
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1950 and today we are in 1860. There-
fore, I have always been saying about
the mistakes committed by these per-
sons; they are in Peking or other
places and here also.

Shri M. R, Krishna (Karimnagar—
Reserved—Sch, Castes): Which per-
sons? QOur Ambassad-r?

Dr. Ram Subhag Bingh: Today the
position is that negotiations are go-
ing on. Like Shri Tyagi 1 also wish
that an amicavle settlement is rrived
at. I wish godspeed to the two Prime
Ministers and pray that they succeed
in their efforts, but not at the cost of
India, because 1 want to be clear. We
know our recognised boundary, we
also know about our culture and tra-
dition, we also know that for the
Chinese it is one of the ten fingers.
And they counsider that also as some
mole or some such thing on one finger,
and all the other nine fingers are all
right. But, for us, there are only
three sides. Omne side which was the
safest up tiil now has now become a
live boundary. And it is going to be
so in future, Therefore, for us, it is &
question of life and death, For them,
is is a very easy question. Therefore,
1 want that the country should stand
behind the Prime Minister. In his
speech at the airport, which I read in
yesterday’s paper, and also in his
speech yesterday at the banquet, Le
has expressed the sentiment of the
country; he has reflected the true sen-
timents of India. Therefore, I support
him and give him wholehearted sup-
port, and I assure him that the coun-
try will be behind him; and he must
uphold the dignity of India and pro-
tect the frontier of the country in the
negotiations, and I hope that he will
protect.

For the future, I would say this.
Two things are going on now. One is
the Chinese colonisation corps in the

Ladakh area. I want to speak about

it again this time. There, they have
brought soldiers and they are colonis-
ing our area. You know, Sir, that
when Shri Karam Singh was travelling
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through that area, he was made to
travel through that area by one
truck-—bigger truck. The point ig that
they have developed a net-work of
communications, a system of road
communications. Last Sunday, I saw
the latest map of the fronier of India,
and I find that they have constructed
an airport also in our territory just
very near Chusul near Chang Chenmo
Valley. When they have developed
their area to such an extent, it is most
unfortunate that we have not so far
developed our area, and we are not
making any concrete efforts towards
developing them either. For, today,
about the Badrinath Road, it was said
that since December, nothing was be-
ing done on that road; and the hoa.
Minister said that that was the con-
cern of the Defence Ministry. If that
is going to be the chse, how can things
develop? Any Indian, however patrio-
tic he may be, living in the villages
in our border territory, if he would
see Chinese jeeps and all sorts of im-
plements etc. will begin to think ‘What
sort of Government are we having?'.
We are not even having a bullock-cary,
what to speak of jeeps and trucks and
other things.

Therefore, it is necessary that we
must develop India. And I would
appeal to the Finance Minister, that
he being a practical man, he should
see that all other Ministries are
roped in, and no development floun-
ders at the door of Finance. Let the
country finance the further develop-
ment of those areas. We must raise
all sorts of taxes, but for developing
those areas and not for filling the
pockets of corrupt officers and people.

I would like to say a word here
about the NCC and the Territorial
Army. I was talking a little while
ago about the Chinese colonisatiom
corps; they are colonising our area.
Here, our programme is to train the
students, It is good that our students
should be disciplined, and we must
train them, but no student can go there
and remain. It is only the ex-soldiers,
if they are sent there, who can form
a basti and do some work. Or train
the illiterate and send them in as large
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a number as you like. Invite the cr-
dinary youth of India and train them,
in the Territorial Army and others.
Otherwise, this mere business of zett-
ing salute from them and doing these
small things would not do. I am giv-
ing this warning here. Of course,
what is being done in the NCC is a
useful thing, and the NCC people can
become better officers, but they can
never go and stay in the Aksaichin
area. It is necessary that we should
prepare persons to go there and s.ay
there and develop some rivulets, cut
the snow and do other things there.
This realisation is not there at present,
namely to develop our country, not
only the frontier but the entire man-
npwer and other resources on the line
that the freedom of the country and
the country’s defence require. The
Territorial Army and the NCC are
good at their places, but the really
vigorous and virile people shou.d be
trained, and we must pay them well
and send them there, And light ar-
maments and other things also should
be manufactured. Every day, this song
of increased production in the ordnance
factories is being sung. I am very
much for that, and let them go on do-
ing tha', but ordnance factories are
not bania-shops where we should try
to manufacture something for profit.
We require solid things for protecting
our frontiers, such as light armaments,
radar, fighters, bombers, jeeps, small-
tonnage tractors and so on. But I find
that there is an argument going on,
and we are carrying on with all sorts
of arrangements. I want that there
should be a c’ear realisation of the
situation. So far, there is only a hazy
realisation. I do admit that our Prime
Minister has fully gauged the <enti-
ment of the nation, but below him it
is necessary that there should be a full
realisation of the situation, for, only
with realisation, there can be adequate
preparation.

Several Hon, Members rose—

Mr. Bpeaker: Shri Frank Anthony.
Thereafter, I shall call Shri Braj Raj
Singh, Shri Vajpayee and Shri
Xhadilkar.
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Some Hon. Members: What about
the hon. Members on this side?

Shri Rane (Buldana): Yesterday, so
many people spoke from the Opposit-
ion. But only a few Members have
spoken from this side.

Shri Raghunath Singh (Varanasi):
Sir, you have got two eyes, the left
eye and the right eye. You must see
on both sides.

Shri Morarka (Jhunjhunua): You
may extend the time.

Shri Khadilkar (Ahmednagar): You
may increase the time,

Mr. Speaker: What can I do for
time?

Shri Rane: The idea was that those
Members who had not spoken either
on the Motion on the President’'s Ad-
dress or on the budget should be
given chance, but yesterday, I found
that many Members who had taken
part either on the Motion on the Prasi-
dent’s Address or on the budget were
given chances, and other = Members
from our side are suffering because
of that.

Dr. Ram Subhag Singh: I support
this. I fu.ly support Shri Rane’s sug-
gestion, and he should see that all
Members who have not been put on
any committee so far, and who have
never got any chance should be put
on committees now and they should
also be given chances, Otherwise,
what is the sense in making this sug-
gestion?

Mr. Speaker: I have before me a list
of the names of the Members of the
Congress Party who want to speak.
But it so happens that only those per-
sons who constantly speak remain in
the House. As for the other persons,
I have been seeing around aund the
hon, Deputy-Speaker also has been
trying to caich their eyes; they never
care to catch our eyes, but we try
to ca‘ch their eyes, but they are not
here. While I have been repeatedly
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saying that I shall give opportunities
to those people, I find here in the list
before me a cross noted against their
names, saying that they are not avail-
ab.e in their seats.

Shri Muhammed Elias (Howrah):
We have been sitting here since yes-
terday morning.

Mr. Speaker: I know, I shall give
opportunities.

* With respect to this debate on the
Finance Bill, I would like to give
opportunities to all sections  which
bhave distinct political affiliations, in
addition to other persons who have
not taken part.

The time is limited. Sometimes the
speeches of some hon. Members are
very in'‘eresting and some new as-
pects are dealt with and the House
seems to be in a mood to go on hear-
ing. And, I am a little afraid of dis-
turbing. Therefore, hon. Members
will put up with this inconvenience.
They will have many opportunities.
{Interruption). i

Shri Muhammed Elias: At least one
Member from our party may be allow-
ed.

Mr. Speaker: If the hon. Members
are willing to have only a couple of
hours for the clause by clause consi-
deration—the hon. Minister has con-
ceded a number of things and I do
not think we expect any other conces
sions—otherwise we can extend this
general discussion. (Interruntions),
Whatever they want to say may be
sald in this discussion. I will call
upon the hon, Minister at 4.40.

14 hrs.

Shri Morarji Desai: If you call me to
speak at 4.40, that means the amend-
ments will be taken up at 540 and
they will go up to 7.40.

Mr. Speaker: I said previously that
I will call him at quarter to three.
Now, I will call him at quarter to
four.
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Shri Morarji Desai: Then, I think it
will be at 3.40.

Mr, Speaker: Yes; I will call him
at 3.40.

Shri Morarji Desai: You wore going
to call me at 2'40; now with this ex-
tension it will be 3-40.

Mr. Speaker: He will carry on the
reply till 4.40. Then, we will have
three hours up to 7.40. So far as the
one hour discussion is concerned, we
can postpone it till tomorrow.

Shri Morarji Desai: May I know
whether the House is going to sit till
7.40 or till 6.407

Mr. Speaker: We shall finish it to-
day.

Shri Morarji Desai: That is all right;
afterwards it will be very difficult.

Mr. Speaker: Shri Anthony. The

hon. Member will be brief.

Shri Frank Anthony: Mr. Speaker,.
Sir, I intend to be very brief. Ac-
tuaily, I have come to my feet to ans-
wer the position taken up by  Shri
Feroze Gandhi because as one of the
most senior Members of the House L
think the issue he has raised is basi-
cally an extremely important issuc.
While Shri Gandhi has purportec.
under the guise of some particular aff-
ection for procedure, to question ulie
right or the propriety of the action
taken by the Auditor-General I feel
it raises the question basically of the
position of the Auditor-General not
only vis-a-vis the Constitution but v1s-
a-vis this House nalso

Shri Gandhi referred to article 151
of the Constitution. Sometimes lay-
men know more law than lawyers,
But he left me completely unconvinc-
ed. I hope you will bear out my read-
ing of this article. Article 131 reads
as follows:

“The reports of the Comptroller
and Auditor-General of India
relating to the accounts of  the
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Union shall be submitted....... ”
I am unable to find......

Shri Feroze Gamdhi: Do not refer
10 me. That is the finding of the
. Speaker—not mine. It is the Speaker’s
ruling.

14.03 hrs.
[Mr. DepuTy-SPEAKER in the Chair]

Shri Frank Anthony: I am inter-
preting article 151 literally. And, you
Sir, who have got considerable judi-
cial experience know that it is a basic
maxim of interpretation to give the
ordinary, plain, grammatical mecan-
ing. And the plain grammatical
meaning of article 151 is this, that the
Auditor-General should report relating
to the accounts and the report shall
be submitted to the President. There
1s not a single word or phrase here
to suggest that the report of the
Auditor-General and the Appropriation
Accounts should be presented to the
President simultaneously. There is
nothing in the article to suggest that.

Then, T have here an extract from
the Audit Code. Shri Feroze Gandhi
suggested that the Auditor-General has
powers by and large; but, in any
event, in this particular case he acted
in a way which was repugnant to some
kind of Code. I have before me an
extract from the Code which reads as
follows:

“He"” (that is the Comptroller
and Auditor-General) “has com-
plete liberty in reporting relating
relevant facts and of expressing
opinions upon the conduct of de-
partments and of Ministries in re-
gard to their financial trans-
actions”.

. And this is the most important part.

“Nothing can fetter his discre-
tion or judgment in any manner as
to matters which he may bring to
the notice of Parliament in the
discharge of his duties.”

What I want to emphasise is this
- that apart from the extraordinary
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status the framers of the Constitution
have advisedly invested the Auditor-
General with, the Auditor-General, in
the final analysis—I wont's say he is a
servant of Parliament—has not only
a duty but a right to report to Parlia-
ment. And, I think we have to be
very clear in our own mind as to how
we are going to regard the Auditor-
General. Because, in certain ways I
consider the Auditor-General has been
placed in a position which is almost
co-equal with that of the President
of India. In certain ways he has a
position more exalted than even the
Chief Justice of India and the Judges
of the Supreme Court. I am reading
from article 148(4).

“The Comptroller and Auditor-
General shall not be eligible for
further office either under the Gov-
ernment of India or under the
Government of any State after he
has ceased to hold office.”

We have deliberately placed on him
this extraordinary seal of independ-
ence so that unlike the Judges of the
Supreme Court who tomorrow may
become a Governor, even the Chief
Minister of a State who may become
something less exalted than a Gover-
nor, the Auditor-General has been
given a peculiar position in the matter
of high status.

1 do not understand quite frankly
Shri Gandhi’s apparently deep con-
eern at a new ground allegedly being
broken by the Auditor General. The
Finance Minister said, I think it was
day before yesterday, that no more
than one occasion—I forget the num-
ber of occasions and he will tell us—
that on several occasions, in fact, the
Audit Reports have been presented to
this House before the Appropriation
Accounts.

Now, this has happened in the past
and no objection has been taken. I do
not understand why somebody should
suddenly acquire some kind of hyper-
sensitive rash and come to this House
and under the pretext of procedure and
irregularity......
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Shri Feroze Gandhi: Will you please
use proper English; otherwise you will
find it rather hot. Do not talk about
rash. What is this language?

Shri Frank Anthony: I repeat what
I stated that somebody with a hyper-
sensitive rash—what is wrong there...

Shri Feroze Gandhi: Do not use that
langunage in this House. Otherwise,
you will find it very hot for you. Speak
decently.

Mr. Deputy-Speaker: Order, order.
(Interruptions), I am calling for
order. Is it necessary that everybody
should get up.

Shri Frank Anthony: I must strong-
ly protest against Shri Gandhi......

Mr. Deputy-Speaker: The hon. Mem-
ber may leave it.

Shri Frank Anthony: It is highly
improper for Shri Gandhi to threaten
me that it will be very hot. I am
quite prepared to get heat from Shri
Gandhi, and Shri Gandhi’s betters (In-
terruptions).

Mr. Deputy-Speaker: Order, order.

Shri Feroze Gandhi: Is this the
kind of language to be used in Par-
liament?

Shri Frank Anthony: Are you tell-
ing me what kind of languagel should
use? You are not the Speaker. What
is wrong in saying hyper-sensitive
rash? It is a refined expression.....

Mr. Deputy-Speaker: Order, order.
‘Would the hon, Member listen to me?
Am I to stand in a queue to get an
opportunity to speak? Every hon.
Member begins to speak and does not
care whether the Chair is standing.
The hon. Member should attend to me.
I have calleq him to order because I
thought when these words were used
that they were not objectionable. So
he might continue his speech instead
-of having a fight over that.

Shri Frank Anthony: When I nuse
that language, I submit I used it with
restraint.

‘2898(Ai) LSD—5.
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Mr. Deputy-Speaker: If I do not
take exception to that, though it has
been objected to, why should the
Member then get so much sensitive?

Shri Frank Anthony: I am objecting
to the threat that Shri Gandhi has
been pleased to hold out.

I was saying....(Interruptions).
Mr, Deputy-Speaker: Order, order.
Now, let us listen patiently.

Shri Frank Anthony: Let him wear
it if the cap fits him. I was saying that
the Finance Minister has underlined
the fact that on several occasions the
Audit Report had preceded the Appro-
priation Accounts. My friend, Shri
Jaipal Singh, who has very particular
knowledge in these matters tells me
that the Defence Report in 1958 was
presented to the House, at least tiree
months before the Appropriation Ac-
counts. That is with regard to the
audit report in respect of the Defence
for 1958. I am also told that in 1959,
the Defence audit report was sent to
ithe President three weeks ahead and
that it was only because Parliament
was not in session that the report and
the Appropriation Accounts were pre-
sented simultaneously. In this parti-
cular case, the Defence Audit report
relates to the accounts of 1958-59, that
is, they have been signed almost a
year after the close of the financial
yvear. I think it was Shri Barman—
Or, I forgot who it was—who referred
to the fact that in 1952 the Public
Accounts Committee specially asked
the Auditor-General to report before
the accounts were presented in order
to avoid any undue delay.

Mr. Deputy-Speaker: If I can inler-
rupt at this stage, I may say that the
hon. Speaker only said that the 'hon.
Members should be brief. But he
desired that they should try to con-
clude their remarks within ten minu-
tes. I was going to ring the Bell.

Shri Frank Anthony: I will finish in
two minutes. I think it was on the
22nd  of February that the hon.
Speaker himself was pleased to say
that he had himself asked the Auditor-
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General to submit an interim report
to the House. As has been pointed
out, I think by Shri Tyagi, the De-
fence Ministry is in a peculiar position.
Some people may think that it is
fortunate or unfortunate according to
their point of view. They have their
own accounting organisation. I agrees
with my hon. friend Dr. Ram Subhag
Singh when he suggested that the ac-
counting in respect of Defence and the
Railways should not be separate. It
should, like the other Ministries, be
under the direct control and direction
of the Auditor-General. Now, what
has happened? 1 am told by my
friend, Shri Jaipal Singh, that the
Auditor-General has sent a letter to
the Speaker; the Speaker mentioned
it in the House. Has the Auditor-
General stated in that letter whether
there was any attempt—I do not say
it was deliberate—because of incom-
petence or any other reason to de-
lay in the presentation of the Appro-
priation Accounts? What would be
the position of the Auditor-General if
in the event, in the case of these two
Ministries which have their own ac-
counts organisation, deliberately—or,
let us give them the benefit of doubt,—
from sheer incompetence there is in-
ordinate delay about the Appropria-
tion Accounts? Is the Auditor-General
—knowing that irregularities are be-
ing perpetrated and have been per-
petrated—going to keep this House in
the dark? I say it would be dereliction
of duty.

Shri Barman: I am subject to cor-
rection. I think the Director-General
of Defence Accounts is under the
Auditor-General .. .(Sorme Hon. Mem-
bers: No.). I am subject to correct-
tion.

Shri Frank Anthony: I do not know.
But the position is that all that the
Auditor-General can do with regard
to Defence is to certify the accounts.
If the Defence Department, for some
reason or the other deliberately does
mot place all the requisite documents
before him, he is helpless. If there is
inordinate delay and the irregularities
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grow, which in the case of Defence
may go to the very root of the security
of this country, is the Auditor-General
going to keep his mouth shut and not
report to Parliament? I agree with
Dr. Ram Subhag Singh. He wou!d like
to see this practice harden into a rule
of law that in the case of Ministries
like the Defence and the Railways,
where they are their own separate
organisations, as a matter of law, or
shall we say convention that has hard-
ened into law, the Auditor-General’s.
report should always come to this
House in time. I would also like to
endorse what my hon., friend Dr.
Ram Subhag Singh said. From time
to time—there should be no time-
limit—whenever the Auditor-General
considers it expedient or necessary in
the interest of the country, he must
report to this House in respect of Lhe
irregularities. I feel strongly on this.
matter and I think this House should
take a firm stand and congratulate the
Auditor-General for having perform-
ed his duties with an extremely high
sense of duty. I do not know—Shri
Feroze Gandhi has gone out—why he
should have been ultrasensitive. Some
of us here feel that under the Con-
stitution we have set up deliberately
a person with this High office and
with extraordinary powers. What are
we seeking to do? We are seeking—
whether Shri Feroze Gandhi intended
it or not—to make the Auditor-
General an appendage of the Central
Government so that he should toe their
line. Shri Feroze Gandhi said that
it would be hot for me. I do not
mind. I have got broad shoulders but
I do not know whether he is sug-
gesting that it will be hot for the
Auditor-General.

Mr. Deputy-Speaker: Now, I must
express my regrets. I shall not be
able to give more than ten minutes to
anybody. It would be difficult. Four
hon. Members from the Opposition:
want that they should be called and
there are other hon. Members also.
One hour and thirty minutes is alk
that we have got. f
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Shri M. B. Thakore (Patan): I have
mot spoken at all. I may be given
time.

Mr. Deputy-Speaker: There may be
many others also. Now, Shri Braj
Raj Singh. I hope the hon. Members

would acco ate me today.
st Fez : SuTenstr wRYEw,
faarz Tz & 99 § 99y q4v

2 f& 29 9T uF o §¥T ;o
W ¢ | 9T § gF I OF FgA g
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I & faq & frdaw s
wTgaT § T gt a% wrew arfedt w1
Y §, 99 X qwe ¥ )T A
qga 99t g€ & 1 wrgAw fasr o == f
® x0T 7 ofr gaFr F fow s
t 1 i famiw afcag 7 ol ©F
IR w3t #r afafqg aarf & wrza
LT F s w1 ¥ fod , gew )
78, Ta% Iy gAY ¥ frd | Afew
# frdza @1 Igar § fF oadwna
ffaat & =93 791+ g8 oaa
& @xar ¢ 5 wrgw arga +r ges
f&ar o1 &% 1 W9 IgEr Hew A&
®< Fa0 | fag 7 Y W 7 AN
gerer gswifaa # wf & I9H FaQ@
T g fF enu-us ¥ @ifcaew
Wt ®¥rd 4, IAF qEHEw A WG
iy wfess sg o &1 F =4t
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AE F AT IF Tg FIW &Y ALY qAFAT
¥ zwfad wgi v aw Afa &
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gl § Ioarfeq AT F @ F A
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T FT gFaeY §, SHF SoITRq 39T
T rET g, IGF A A q@ FAT

W 9347 AT gAY WA WA

APRIL 21, 1960

Finance Bill 13040

wg W § fr 2w sfaow #r ag

wfas 7 f& 3@ w@a ¥m aw,
IAEY Jg T AT ALY ST wwQr § 0
W & & wiawe Swar & # dar-
TR 9 frit ol § 1 3@ oY dar
FET 8 I9F A A IR AT qF
g fafemm A w7 o€ ¢
f& fedt &t N &z #7T-
SAULECEIEC L B S 1 L S
Wy wfas aft gufagt am ik
FHEFNRL? JTWH A §
f3 ag aga & guta F @@ R
f&f sma  Iafr W gw gRATAE
FAT AG X FF E | & qgAT =TRar
g fF £ ¥ oo qHY Fwa T @EA
it fif gF i & A foas o= §
HIAT T A9Y  qIA w4l FT Q€
7T ®F | 3w aer 7 fEw
FET Aga § 7 gy g@R 98
T F¢ fr @dr #1 JarEe & I
o A g g AR Wa U8
T T q IWF AT T A
FL, g fafema % f& o &y
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Froor feqar gaver = ar w97 AT
g fag a@ ¥ @ N daEmE N
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Fftzg &0F 79 "X wH w g
g ot wdy &, SuF AT arw feaar
TIYT AIATATFATAT & THHT ATHIX

Y qar 4g ¥ 1A qAAaT § fF Yoo
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FAT ¥ T Qoo FAY T
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“woft gg W=t W@ @y g f§
w9 & S ARG AT FT grEAET
F@FR A w915 Y, IWH ag e
FCT ATgat &, Safew oo guAT"
et } | T N 7 Ao dg @
f& saar @ ST faar s 1 & gE
wrgaT g fF giw 8 ¥ =7 O TR
FTUS TG aF & S AT HATH
9 ¥ S FA &, I Q@ FH §
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aw FY oA ¥ fgm § qmrAT ARy €
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Aifs & @t 3 79 F5 @ AW
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wor F g ww faow go & W
wrar & @ & woAr 39 q@ w®Y
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AT FIAT @, agh A gwear qr
T 2, SRF WY g g wT & |
ot AT F owa At ogAR AW A
o g § WR gAR ¥ A F A
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a@ aF # wwwar g 5 qwm o«
gaar ¥ I qar @ fear
et § 1
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S & ar FE FAT ;T AT § Av w4
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surar gt feaft sk gEd w@
g AT g | qF v g fF w2
Y FAAT FT TGRT T AE T & A
ard ofdeafs # guaar == ], ard
qmEl # GARAT A g WK FF AT
qar W, IAR FIE AIAT T §
gafad & Fgm 5 wa 733 o w47 §
wq R B wIAr Gy Afqar 9%
Teiar qa® g faar Fear aifeq |
qqr Tar & fF dfrded & e ol
wIE #§ wIAT g, FHF W F 7R
N Aaaz £ T T A9 fow aw
¥IT @& Je¥ qar Far & fF 2|
QX TF FIT AT THIAT § AT IT @aR
¥ 2w A I F fAd ag gAs @
Tar g fF gw o fF staar & wfafafy
IT FT Tg AX &, A S W A
FqqT AfAF §, I F7qT FT TT QA
Aifgdt & warg w1 zofad &
FEU F IF §T FEFN B A F
gH AR d §EA WA, AMFT 43
FIFTC I AMA 3 a7 Jare 78 T
H AU T ¥ OF AT FE §
fF gw fafesd =7 & <7 2O & 5
@ & 5 2@ &Y st7ar & v &
AT JAGT ¥ AW FT A9 AT
aifgd | & '@ ¥ fad gRan wa,
Afer aER F T A 9 oA,
TAE FT FIE T TG AT T0MEd |
R 9« faeelt § Fidg F FHFRL A9
frar I ¥ W F gF g
g ¥ @ ag A feafa wrg Wik i
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gz N T fear qur samE wE
g A gE TR g
g fFely gt g€ aeE A gev Al
MR &, 3w FY rafaee 9 { g
F FWA FF WA @ AR FE
FWEITH AW, AfFTITH Q7 TaTH
a7 #Y wrew A4Y 8, qg I A AR ¥
fag ft dax af &, st @ T
FIA HT FHIC Fgar 9F 37 @00 {
o fr | s & waaw 4@ R
WTHY, gWIR 8§19 a1 &4, R§Er
FQq, AfFT wrg g7 ¥ faq Jac 7@
9 FFgnmagm g 5 @ WA
TR AT gg s T ¢ fw
TR G A [T 2 H Afq § soger
97 qfgdd #L 1 W a8 o & foq
qa @ gt & @ & WA gwe
Aszdmaam g R ¢ wE A g A
argfaee qEf At aX% ¥ N AT
99 W 8, 39 ¥ faq @ g
gAY | BH FIFTT FT 1T A& AL
§ & T FY AT AT AR § |
T 3T Y AAIT T * fA7 a8 wrAwmw
g At g fF g @ W A Faar
ST | T H FAQT AT AT A
qR I & | AT waar v gHdr
g1 # gaaar g fF aem ool ¥
AL I AT A& § AT A |
3 W1IE, 3T AT ATET FZEAT BT
FZ /A X v AT I T AT & AFAT
I A FT A a9 GhaT § | FIC
IZ W AT T TG AT AT A AGY
N FA wIfEAX I gEAT & T Wi

Eﬁrﬁmla&w:

Dr, Atchamamba (Vijayavada):
Sir, it is proper that we should give
first priority to defence because we
want to protect our borders against
external enemies. But we have in-
ternal enemies alsot to fight against,
and the greatest enemy that we have
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got in our country is poverty. The
best way of attacking it is to see that
we have sufficient food for all the
hungry mouths.

In order to achieve this, we must
conserve all water that is available
in our country. Conservation of
water means prosperity of a country.
America and India are similar in
that respect. They have the same
quantity of water resources—1300
acre feet of water. At the beginning
of the century—that is, 1900—Roose-
velt, the then President of America,
saw this very clearly and he appoint-
ed a commission to go into this mat-
ter, At that time they had conserv-
ed water only to the extent of 14}
million acre feet of water. But today,
after Roosevelt took up this work, in
1960, we have in America 600 mil-
lion acre feet of water conserved.

They have plenty of food, we know,
and they are sending food to other
countries like India. Even then they
are going on with this process of
conservation. In India also we have
1,300 million acre feet of water
resources. Even after finishing the
Bhakra-Nangal and other projects
which we have started in the first
and the second Five Year Plans, we
will not have more than ten million
to 12 ‘million acre-feet of water con-
served. The conservation of water is
necessary for production. Only then,
the irrigable land that lies in our
country will be able to produce food.
We must know that in sipte of the
fact that America is quite big and
all that, we have twice the amount
of irrigable land in our country com-
pared to America. Yet, we have got
today only about 12 million acre-feet
of water conserved. That means, we
will have to buy crores and crores
of rupees’ worth of food from other
countries which really we do not
want to, and that again means so
much of money goes out of the coun-
try. At the same time, for feeding
our people, we must have more and
more of these projects.
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We know that in the third Five
Year Plan, the amount of money al-
lotted is just enough or perhaps not
large enough to finish the projects
that have been started in the first
and second Five Year Plans. Then

" what are we going to do? Are we

going to buy food from other coun-
tries eternally?

Another thing is family plannjng.
Of course, the population is increas-
ing though it may be slowly increas-
ing. But still it is increasing. So,
as it is, we are not able to provide
food for the population that is today
mentioned in the census figures, After
ten years, what are we going to do?
What we have to do is this. We
must give great priority to food, next
only to defence. Food is of great
importance. In the third Five Year
Plan, if we are not going to have
more projects, I must say that we
are going to suffer from want of food
and other things, and the progress
of the country will suffer. That is
one important aspect.

The next is with regard to educa-
tion. We have to pay special atten-
tion to technical and scientific educa-
tion of our people. Scientific pro-
gress means the progress of the coun-
try. Progress of any country de-
pends upon its scientific progress. In
this connection, I must say that we
the people of this country as well as
the Government are developing a
peculiar and a very dangerous atti-
tude, and that is, we think that any
foreigner from any foreign country
knows better than any of us, any
of our technical people. For every
simple thing, we are anxious to get
a foreigner and we pay enormously
and we get as many foreign techni-
cians as possible. Not only that. If any
foreign technician, of supposed foreign
technician, says this is good and this
is bad and passes his judgment, we
are prepared to accept it with cent
per cent conviction rather than ac-
cepting the view of our own techni-
cians who may be hundred or thou-
sand times better than the foreign
technicians. I feel that this attitude
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of our people must change. Maybe
it is remnant of the slavish attitude
that we had developed because of
the hundreds of years of foreign rule,
but we have to change this attitude.
There is no use of getting independ-
ence without changing this attitude
of course. We find that this country
today—please excuse me for saying
it—is exploited much more by the
foreigners than it had ever been.
That is how I feel. The number of
things, the amount of foreign con-
tracts and the amount of foreign ex-
perts for whom we are paying enor-
mously and fabulously go to prove
that.

We know recently there was trouble
in the Bhakra dam. We have got more
confidence in Mr. Slocum from Ameri-
ca, who is not even an engineer, than
in our engineers who tackled it an in-
stant and in a very simple way! Some
of our great engineers are considered
as the greatest engineers in the world
arena. Yet, we have no confidence in
them. So, this attitude must change.
Otherwise, we would be getting into
a very, very dangerous morass. I am
afraid about it.

Finance 1is very important. But
along with finance we have to do a lot
of propaganda to change the attitude
of the people. They must be made to
feel that these Five Year Plans are
their own and that they must all join
hands with the Government in order to
make these Plans a success. For this,
we must educate the people and get
the help of the masses. Otherwise, we
will not be able to do anything. Man-
power is one of the greatest of finances
that we have to get hold of and which
we have not tapped at all practically.
When we go to the villages where these
projects are being developed or where
some of ‘the social welfare projects are
being worked, the people feel—that is
what we find—that it is all the job of
the Government and they say, “the
Government can do this and that” as
if they have no part in it at all. Un-
leas this attitude changes, progress
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is impossibie, and we will have to
spend more money and involve our-
selves into greater debts. How long
are we to depend upon our countries
like this, if our own people are not
coming forward to join hands with
the Government in the Five Year
Plans and see that they can be a
great success?

Of course, in the education in our
schools and colleges, we have to at-
tach importance to this subject and
teach these people to take pride in
our own country and not think only
in terms of foreign countries. The
other day, I was seeing that our own
hon. Members got up one after an-
other, in the course of discussing the
Bhakra-Nangal damage, and they
were condemning our engineers and
saying “Our engineers are no good;
get foreign engineers”. They were
clamouring for foreign engineers.
When this attitude is with us, Mem-
bers, we are supposed to be represen-
tatives of our people, I want to know
how the attitude will be in the case
of our commoners who do not know
many of these things. Naturally,
then the common people believe that
we in India have no good engineers.
Even when people from small foreign
countries like Norway, Denmark,
Sweden, Switzerland, etc. come here
and say, ‘“We are experts in this or
that,” we say they are good and take
them at their word and use them. So,
we must change this attitude. In the
schools and colleges, we have to teach
the students to respect our own coun-
try and to have pride in our own cul-
ture and in our heritage. This is a
very important factor.

Then, we have taken up compul-
sory and free education for children
from 6 to 11 years of age.

Mr. Deputy-.Speaker:
Member’s time ig up.

Dr. Atchamamba: I shall finish in
three minutes. That programme is
very laudable. But we have neglect-
ed the age-group of 3-6. That is the
beginning age-group for purposes of

The hon.
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neglected it. It is a very important
age-group. As a doctor and a mother,
I can tell you that it is only in the
age-group of 3-6 that the greatest
absorption of knowledge is done in
any country in any kind of society.
At this time, that is, at this age-
group, if we neglect the children and
begin the education only at the age
of six, it means we have lost much
time and by that time the children
reach the age of six, the brain would
have already deve'oped to a very
great extent.

There is a story which I may nar-
rate in this connection. A mother,
with her child which was three
months old, went to Dr. Johnson and
asked him when she could begin the
education for her child. Dr. Johnson
asked her how old was the child
and she replied it was three months
old. Dr. Johnson said, “You have
lost three months”, So, that means
the child, as soon as it is born, be-
gins to take in knowledge and espe-
cially, in the age-group 3-6, the
brains and senses begin to sharpen,
and that is why we have the Montes-
sori schools and other ancient me-
thods of teaching being started at
that age, when both the brain and the
other senses are sharpened. But we
neglect that aspect of the matter and
give no thought to it at all. If we
neglect this aspect, it will be a very
disastrous thing for our next genera-
tion. That is why I must bring it to
the notice of the Government. Re-
garding free and compulsory educa-
tion, we have endeavoured to bring
in a number of schools and teachers
to the maximum extent possible so
far. That is very good and that is a
very useful thing. We have to think
of further measures in this regard.

Then there is the question of pover-
ty. Poverty is so great that most of
the poor children, even at the age
of six, are sent out for work either
in the fleld or in private houses. For

« these people, unless you feed them, it
i is not possible to send them to school
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Shri Tyagi: Should not each mother
be entrusted with the children?

Dr. Atchamamba: I am referring fo-
children between three and six years
of age and in that case, not oniy the
mother but the specialists come into
the picture. That is why the Montes-
sori system and other systems have
come. Every mother cannot be a
specialist in using the techniques and
all that. Special facilities cannot be
given in each home. As it is we are
very poor and so these facilities can
be given in schools, specially for this
purpose. Now, I take up the ques-
tion of justice. I must say that in
our country justice can be had only
by the rich and not the poor man, and
it is so because of the delay and also
the cost involved. The cost is enor-
mous and no man can afford it unless
he is very rich and has the leisure
to go round the courts for years and
years. There is a case of a simple
woman who is asking for the pro-
perty that she should get. Now, it
is ten years since that case has beenr
going on. Even then it is not finish-
ed. It is in the high court. Of
course, there is not one but there are
hundreds of similar cases.

Mr. Deputy-Speaker: The hon.
Mermnber must finish. .

Shri Khadilkar: I will try to be
very brief in my observations. I wel-
come some of the token mercies
shown by the Finance Minister. Un-
fortunately for me and fortunately
for the Finance Minister, so long all’
attention was diverted to defence,
forgetting one aspect that defence of
a country depends entirely on the
growth of economy. That aspect is
completely ignored and perhaps the
Finance Minister is quite happy
about it. Before touching some of’
the theoretical problems which really
deserve immediate attention, I want
to point out certain aspects or cer-
tain interests which he has complete-
ly neglected while declaring the con-
cessions yesterday.
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Firstly, I would like to draw his
-attention to the imposition of income-
tax on productive co-operatives. He
knows fully well that in Maharashtra
.and some other Southern States also
-co-operative form of production has
-taken roots and the credit for that
goes to the former Finance Minister
-~of Bombay State and his one-time
-colleague, Shri Vaikuntbhai Mehta.
“They deserve some concession. What-
-ever little concessions he has given
are not going to benefit those socie-
-ties which are already in production.
Though he has now extended the
limit of development rebate to
-seven years, I would submit that

-those co-operative societies are not,

going to get any benefit out of it.
“These societies are building up the
primary accumulations, laying down
the new pattern of development
which, as a matter of ideal, your
party has placed before the country.
“They are already hit very hard and
therefore, if you want to develop the
production sector this is the time to
show them some concession. I am
not basing my argument just on the
recommendations of the Taxation
Enquiry Committee, who have exa-
mined this problem very thoroughly,
but on a simple pragmatic conside-
ration. .I would appeal to him that
they should be given some conces-
sion. Now, according to their pre-
sent method of accounting, their
financial year ends in July. That
should also be taken into considera-
~tion while assessing them and the
income-tax authorities should pay
due regard to their present account-
ing method so that they will not
suffer much. I do accept that the
that the statement he has made is
‘re-assuring, so far as the co-operative
sector is concerned, but this aspect
perhaps went unnoticed. If co-ope-
rative societies, particularly produc-
~tion societies, are taxed like that, they
will lose much.

Another crucial aspect relates to
-transport. Transport in our country
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is as important as having more
water canals for agriculture. The
development of transport is absolute-
ly necessary in a developing econo-
my. Unfortunately, that aspect has
been completely ignored. Recently,
the Chairman of Lever Brothers has
drawn pointed attention to this as-
pect of our economy and others have
stated that the Central Governments
are treating the transport industry as
if it is a milch cow. The concessions
announced do not benefit them. They
were on strike for some time and
now because of their difficulties they
have withdrawn it. I would appeal
to the hon_ Finance Minister to apply
his mind afresh to our transport eco-
nomy. In a backward country you
should really assist the hinterland
in bringing their produce to the com-
mercial centres and making our eco-
nomy more broad-based by having a
little more mobility in it. The third
point relates to a small industry. I
feel that our Union Government has
rather come down in the estimation
of the common people when the Fin-
ance Minister announced a tax on bi-
cycles. I thought that bicycle tax
was meant for a municipality, be-
cause the municipalities used to tax
these things. Now the Finance Mi-
nister of the Union Government, in
search of some resources, goes out
of his way to tax a bi-cycle, the poor
man’s vehicle, which does not be-
hove the dignity of the Finance Mi-
nister of the Indian Union,

Coming to the theoretical aspect,
one or two things must, of course,
be mentioned. Three wise men—by
‘wise men’ I mean the leaders of the
International Bank Mission—who had
come here, it seems as if they are
going to lay down the size of the
Plan, as also the pattern of invest-
ment. Are we going to tolerate all
this? Is it really beneficial to a deve-
loping economy like ours?

Shri Naushir Bharucha (East
Khandesh): Beggars cannot be choos-
ers.
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Shri Khadilkar: The borrowers can
‘be choosers, provided they are self-
reliant. For the benefit of the Fin-
nance Minister, I would like to point
out that recently a senior Cambridge
economist who has no bias, has point-
ed particularly to this aspect of the
International Monetary aid that is
aimed at helping the backward eco-
nomies to develop, and develop in
such a way that they could stand up
with the socialist development across
the border. What has he got to say?
1 will just make a small reference,
because the time at my disposal is
short. He says:

“Nevertheless, there can be
little doubt that private invest-
ment is not a sufficiently broad
casis cn which to start a self-
generating process of expansion.
Inasmuch as foreign investors
have exerted their pressure
against State enterprise, they may,
in the long run, do harm rather
than help the poor countries.”

This observation of an independent
economist and eminent thinker must
be taken into consideration. Though
we are needing help, we must de-
pend upon ourselves. I do agree
that we are not choosers; we are
borrowers and we have no other go.
But, at the same time, as the hon.
Dr. Atchamamba has pointed out in
this connection, there is some slavish-
ness which is really disgusting. Our
Food Minister, instead of growing
more food and trying to devise ways
and means to achieve self-sufficiency,
goes to America and says “I am going
1o get food from there to the tune of
‘so many crores” and we feel proud
about it. Is this the patriotism? Un-
less we change this outlook, I am
afraid, we are not going to make any
Jprogress.

So far as the present budget is
concerned, this timid and inflationary
budget is neither capable of measur-
ing up the stern necessities of the
present, nor the swiftly increasing
needs of the future. We are ‘'n a
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sort of rut and we talk of the take-
off. We do not know when the take-
off gear will be lifted up and the
country will be taken out of the
‘economic rut in which we are all
the while moving about round and
round. If we want to apply our mind
very seriously to this problem when
there is a challenge on the border
and we are very much exercised gbout
defence, that feeling would be wrong-
ly placed unless we on the home
front and on the economic front are
prepared to build ourselves. Keeping
this in mind, when I look at the bud-
get and the taxation proposals, what

do I find? Yesterday, two ex-hon.
Minister pointed out..........
Mr. Deputy-Speaker: They may

be ex-Ministers but not ex-hon. Mi-
nisters.

Shri Khadilkar: The hon. Member,
Shri Jain, pointed out that so far as
taxation goes, when profits are going
up, production is going up, we find
the contribution of direct tax to the
revenue ig very very limited. This is
a phenomenon which needs to be
examined.

One word more and I am done. Our
problems, basic economic problems,
are not usually discussed in this
House. They are discussed usually
in the Federation’s annual meetings.
And when they were discussing this,
what did our Prime Minister say?
I will just read only one sentence.

He has observed:

“A war could not be left to be
fought to any firm of free enter-
prise. In the same way only
through planned approach and not
through individual  enterprise
could a nation go forward in a
short time.”

He said:

« _..and I believe in this ideal.
It may be difficult to reach it—
in an egalitarian society with no
great differences. 1 dislike the
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vulgarity of the rich as much as
the poverty of the poor. Both are
degrading.”

Unfortunately, while framing the
Budget of course the Finance Minis-
ter has not raised that hypocritical
cry of socialism anywhere, either in
his opening speech or in his reply.
I congratulate him—to be very frank
about it. But, at the same time, he
has had two things before him. One
thing he is looking at is the ideal of
the emerging Swantantra Party in
opposition to the Congress outside—
of cource, the real opposition is in-
side. That Party is acting as a veto
on Indian progress. Whether it is
the question of co-operation or of
State trading, on every question
directly or indirectly the Swantantra
Party from outside is exercising a
certain amount of veto on our think-
ing and on our programmes.

Another aspect which he had be-
fore him is that he wanted to appease
the international bankers, the three
wise men who are emphasising pri-
vate enterprise and the pruning of
the Plan. They have already said,
“Your Plan is a little too big. Have
enly the core” They have made
another suggestion. Particularly Mr.
Frank who is a leading banker wants
to advocate dear money by increase
in the bank rate. What effects it
will have on our economy he has not
pointed out.

Therefore, in the present context
of our situation I would appeal to
the hon. Finance Minister, though I
have said certain things of a minor
nature which need his immediate at-
tention, that the basic problem of
our economy must be looked at from
this point of view. If the hon. Fin-
ance Minister is going to look at it
having one eye on the Swantantra
Party and another eye on the inter-
national bankers and carry on the
Indian economy in this way, then I
think you might just look at the
frontiers but the home fropt will be
weak and it wil collapse.
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With these words I conclude,

Shri Morarka: Mr. Deputy-Speak-
er, Sir in the short time that you
have allotted to me I would like to
refer only to two points. One of
them is about the Audit report which:
has invoked so much of controversy
and has raised questions of Constitu-
tional propriety. The other, time
permitting, I would like to say some-
thing about the customs.

About the Audit report fizst of all,
I would like to place before you some
facts. This Audit Report, 1960, was.
placed on the Table of the House on
the 8th April, 1960 and at that time
on that day no objection whatever
was taken by any hon, Member here.
On the 9th April, 1960, for the first
time when Shri Goray wanted to.
make a reference to that report a
point of order was raised by Shri
Jaganatha Rao. And what was the
point of order? He said that since
this Report was to go to the Public
Accounis Committee and since the
Report wag placed on the Table of
the House only on the previous day,
it should not be allowed to be refer-
red to. At that time there was no
procedural irregularity pointed out.
There was no other ground on which
the placing of the Report was ob-
jected to. Only the practical diffi-
culty was printed out, namely, that
since the Report was placed on the
Table of the House only on the pre-
vious day it should not be allowed
to be referred to. That point of
order, as you know, wag over-ruled.

Thereafter, another objection was
taken about this Report, namely, that
this Report has been hustled, that
this Report was not submitted in the
usual course and that six weeks"
time, which is usually given to the
ministries, was not given in this case.
Later on it transpired that out of
eight chapters seven chapters were
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submitted to the Ministry in the or-
dinary course and only the last chap-
ter was not submitte® That point
was also then given up.

Later on the question was raised
that this Report contains matters too
old and when it was found that the
English report contains matiers of
the time of William the Third even
today that point lost its validity. Then
it was suggested that this Report con-
1ains matters too new, that means
current matters, and also that be-
fore the end of the financial year the
Report should not have been sub-
mitted. When it was pointed out to
them that this Report relates to the
Appropriation Accounts for the year
1958-59 and not for the year 1959-60,
even that point was given up.

The final point on which objection
was then raised was that this Re-
port was not accompanied by the
Appropriation Accounts. Technically
and strictly speaking there may be
some validity in this point. 1 am not
here to quarrel about that, But there
are two main points on which you
must test this issue. The first is
whether it is the first time that an
Audit Report has been submitted to
this House without the Appropriation
Accoungs or has there been such a
pardonable lapse even in the past.
‘What has happened is that even last
year and the year before last the
Audit Reports concerning this very
Ministry have been submitted to this
House without the relevant Appro-
priation Accounts. The Appropria-
tion Accounts came later on. As it
was pointed out here, the Appropria-
tion Accounts relating to the Minis-
try of Defence are compiled and pre-
pared not by the staff of the Auditor-
‘General but by the accounting staff
of the Defence Ministry. The Audi-
tor-General is, so to say, at the mercy
of this staff and has to certify the
accounts only when they are submit-
ted to him. I believe there have been
instances when there have been sev-
ral reminders sent by the Auditor-
General for the submission of these
accounts and in spite of them the
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accounts have not been submitted.
Under such conditions what does this
House expect the Auditor-General to
do? Does it want that the Auditor-
General should not submit his report
and keep it pending till the accounts
are forthcoming which may be at the
sweel will of the Ministry or should
he proceed with the submission of
the Audit Report and say that as
and when the Appropriation Ae-
counts are submitted he would sub-
mit them to this House?

As my hon, friend, Shri Tyagi,
pointed out this morning, in this
whole controversy the main issues
have been clouded. The question is
this. Is this Report a serious enough
report to be brought to the notice
of this House or is it only a trivial
report for which the Auditor-Gene-
ral could have waited for some time?
With great respect I may say that I
am one who has read this Report with
care and in detail and I find that the
Report discloses serious irregularities.
If the Auditor-General has made this
Report availab'e to the House at a
time when the Defence Ministry’s
demands were about to be discussed—
1 am prepared to concede that the
Auditor-General deliberately did it—
even then, I think, he has rendered
yeoman service to this House. He
has done nothing wrong.

Shri Naushir Bharucha: On a point
of order, Sir. It is unfair to the Audi-
tor-General to say that he has deli-
berately synchronised his Report with

Mr. Deputy-Speaker: No. He has
conditioned it. He says that even if
it were so, then too he has not done
anything wrong and has done a ser-
vice to this House, This is what he
said.

Shri Tyagi: The same light.

Shri Morarka: The one minute
must be taken away from his time.

I was saying that if the Auditor-
General has submitted this Report to
this House to enable hon. Members
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to comment at the time of the discus-
sion on the demands of the concern-
ed Ministry, I think the Auditor-
General has only performed his duty
the way this House expects him to
perform.

Shri Tyagi: But the hon. Members
have not.

Shri Morarka: Unfortunately, as
the hon. Member said, the Report
came just a day previous to the dis-
cussion and all hon. Members did not
have the opportunity to study it in
detail. Usually the Report is sub-
mitted in the month of June or July.
This time, with some effort, it could
be submitted in the month of March.
I think this is good progress made by
the Auditor-General and we must
congratulate him.

1 would not say anything more
about this except that this contro-
versy has served no purpose other
than this that it has encouraged some
of us to make some research about
the past preccdents and past pronoun-
cements of the Public Accounts Com-
mittee. It has extracted an assur-
ance from the Government that soon
they are going to bring forward a
Bill which will define the powers and
the authority of the Auditor-General.
I hope that it would not be taken as
a reflection in any quarter in this
country that it is this controversy
which has persuaded the Government
to bring this Bill because the Gov-
ernment feels that the Auditor-Gene-
ral has exceeded his powers. I want
the hon. Finance Minister to make
this point quite clear in his speech
today that the Auditor-General did
nothing more and nothing less than
performing his duties and that the
proposed Bill which the Government
is bringing forward was under con-
templation since long and is not be-
cause of the present controversy.

Shri Morarji Desal: May I say that
I am bringing the Bill at the instance
of the Auditor-General? Where ig the
question of any reflection or anything?
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L5 hrs.

Shri Morarka: Sir, only a few words
about Customs and I have finished, I
hope the Finance Minister would agree
with me that the smuggling of import-
ed goods have not yet been fully
checked. As a matter of fact, the
feeling is that when more and more
curbs are put on the import, we find
more and more smuggled goods in the
market.

Since the time ig very short, I would
only mention briefly the points.

The first is about bonded ware-
houses. I feel the control on them is
very loose.

The second point I want to make is
that the goods which are confiscated
by Customs are nol disposed of by the
Customs authorities in time. I believe
the goods confiscated in the year 1951
are still pending disposal, so much
so that they have deteriorated, and
they would be sold only as scrap. Here
lakhs and lakhs of rupees are involved.

The third point I want to make is
that even from the strong room of the
Customs authorities wvaluabl goods
are stolen, such as gold and diamond.
I hope thz Finance Minister would
give -his personal attention to this
matter, make enquiries and tighten up
the administration.

Before I sit down I want to make &
reference to one case, and that also
concerns the smuggling and is related
to Customs. I believe there was one
officer of the Indian Navy who was
apprehended by the Indian Customs
for smuggling. This officer was handed
over to the Naval authorities for
court-martial. He was found guilty.
Convicted. Sentenced to two years”
rigorous imprisgnment. He was imme-
diately handed over to the Arthur
Road prison, civil authorities. He
served his term there for some time.
Then he was transferred to Yerwada
jail, Poona. He served his sentence
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there for liitle more than a month,
and then he filed his apeal to the
Naval Headquarters. I do not know
what happened to the appeal. But I
eame to know that he was released
from the prison and departmental
action was taken against him where
ke lost his seniority or some such
thing.

Shri C. D, Pande (Naini Tal): Not
his job?

Shri Morarka: That officer is still
serving in the Navy in Lonavla on
SS Shivaji. I do not know how the
Navy rules can permit a person who
is convicted and sentenced to impri-
sonment and who has served his term
of imprisonment to some extent in a
eivil prison, to be reinstated. I would
like the Finance Minister to tell the
House as to the circumstances under
which this officer was convicted, what
was he guilty of, and how he was ulti-
mately released and taken back into
service,

Shri Tyagi: Thank God he was not
promoted! a4
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T § UF TSI A | ot e
#T@E F OF wew warta frar §
fores weara o1 WY oferT a9 & 9T
AT Yoo To g FT & TE F Al
feafa ag § & afsamars, 99rd 9=
femelt § T8 ufw dare g & fomsr
FIAT 300 Fo I SATAT TGN & | FHA
foe efadi & FHaT 2300 To § IAH
frmtarat & ot 37 o7 @1 § fF TR
gfoat #1 FHT ¥¥oo To § W TR
AT T1E [ =nfed | 7 7E FHegar
for ag s 3 wanfea fFar @ §
JAFT WA 300 To § TZ IAT WAW
wraTsw feuredz grar fagd ¢ wEMY
¥ gaa) faft & 7€ A @ FC qq A
fegr T @ | I ¢ 300 To
FAyaR AR @R I3 £ 1 &, TS
a¥ wram § feaieat § T @
&g Yoo Fo & o T §, I Hw
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qTHhe & F AT 9T 0 fama & | few
g N dfea a7 § g ey amfaar-
q1E, F9mE AR faedft &, 3§ 300 To

F & I § AT WT I w5 AT @

aﬁﬁm{{ﬂm‘(foo To &

gfr 9T Y g2 | g7 fmtar W@
TE F wfwgiia ¥ fad s ¥ w7

f =T g ¥ o &Y, a5 W

7@ fFar | 77 a8 GT FT IIT AT

1 % oF wHae § 3w v we

g W F efat X e 7 T ar

T frateart 51T 97 & qfom fada

Y 7 F @Y S fF ag w7 % 3w

g1

Shri Morarji Desai: I do not think
that would have been said,

ot gy - o7 fwiar 99 & fawr
FT AT § I aE T 1 A T §
f& ag ata wora g1, 98 gWT AGY Arfed
fo g@ 38 312 A T A ¥¥o oo F
afsdt & & st € 1 F wwwar g
zas far .8 gmar & § 9 fa=
wATAT FT THG g § faar w7
Tfeq 1

FdT F FIT THTIA I8 Mg
wEE 1 F aamar § v frer F s oy
TG FOST FTAW F T A T & &
gaF! T & ford qrarsr ¥qE seg
€ & | e Tt v § Faer wnfesw
W &7 ol o | & g Tl F
sgraTfaat #1 | s gaTR faer WA wERw
¥ &Y T & A Y AT H AT QA
&< fear @ | F wwwan g f s ag arg
T T TITE T AV wgT grar ) Ik
ot Hq8 #Y oF oy wrw @ e e
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& FT¥ TrreorIaT 97 iw T & fad
w1 §%3 §, 9 < T ryadr s g
oY I9%T fageror faer ¥ AT Trfgd |
qeZT FIA FNT ¥ €7 F o #
W1 Q& W99 §, I9&1 THA
sqwraT & o R € 7€ 77 Ak
ar W § | ¥ awaa g fv seda H
forT A TNT FE AT ATIARAT
gl 91 | W OF A GG A&
qfcrr ) 2@ FY 9 T ae T
T faare v@ at =i g safa A
T 7@ fY | I e g4 S F Ay
A7 Fear § 1| F 97 i w7 fF ag
AT & AT A T HTIE T FLE AV
o= {0 |

frag ¢ qrett & gt @yt oFaTES
gy agft o @ ¢ 1 peve-¥e
Yo FUT §3 ATH To THATET T A
EYX aTAY srHEAr o S FeE g
® et 4t | AR FE O § 350 FAT
WE  FT AA TATAT AT § | AT
H @it grawas ey, I 51 39,
A, wifaw, FAEfaa, FTHR, 9@ AR
A FIET qFATIT L1 F Wi I
3 17 § AR I aegA 0% o IF
ST AT § AT Iq TR 1A aq
STt § T Aeq Faw Y I A g 1A §
A faaer fF geaform adaramor
Y WFAT 9FAT § | OF A TR fawr
qY ot g3 & f erqae 98T wa
SQTET T AATAT ST GHAT FTIH IABT
fafz ar € § | & ST WA § R
wfa< ag fafae #ar @ ? #av qg -
satfase fafae 7@ & o< afs dar
§ 7@ 4 goamar § Wl o @ aa @
gargw ¢ fw Trglee dadwr @ @ ash
AIAZAT HY IFEAT AT G | 99 fq
it gefafagaa o aorga s &Y
T & | TAT AT TR T AeqAl
289(Ai) LSD.—6.
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# st affa o ff 993 g7 sg W@ B
famd: feedmegsiaafifnaw )
WY QAT THTAT § JEHT AGH HX T
QU Na fear st W@ & ) W
IR A wiwe faq § ot Foord * }
W ara #Y mardy 8 | fr 7€ g
O g ¥Rfaw s @ g oww
T wfww § W sAfay # ger
Tt w7 § W 2 @ wyAad § e
forqT oY aFrar § SEE agA FET QY
T W Ag T4 Qg A Af w<
HA A1 GUAT THTaT A agH TEY 5
a% | IuFT qfeorre 7g & f weawt T
¥ P ardr WTHEAT FETC B AT

g afr

F ara § %R Fgar W fe
fagt daadia AT & IR Grar
wifgs gdrer S 'K ¥ e
IgH AARK G F A 0 Bl
w3 T4 & | I Tl F I 99 § A A
AT AN AT A ag ¢
afw R # Wk afaRw
# @ wg qear W @ &
% oF 24T frars AT § | T TR AT
®TC T4 T IFAT TG A6 qHA A A
Y awmar 5 faafia iser F swta
N o fafa frr M E 3 fA R
fra e § | Ao afar ag @R E
o a<FT wraTgwar ¥ wfgs af &
W § A oF qEenfa A 9K G-
T ¥ g feafa faare 30 @ | ofes
TRTEET AT qF FH Ag) (61 s
T3 QAT &7 g g dfFT g
ey § v fafaer qeade=x aar o
wr d | e¥e-ve ¥ fafawr qradar-
qT I FAT AR L& 77 97 N R aq
L% o~ ¢ ¥ a FT 3% FAT AT v
wra @ Tar § | 7g Tg 7w § S fiy
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[t arordt)
T ¥ Grafeaa FWT 9T G g
S WX AT 9X 2F9 o FT g
A FawqiHz T 9T T &9 FE &
N & 7} wwwar f sy 9 S99 qA
& ¢ Mfaw § ?

Jureae ARy, A fAagw § f*
e ot /X IATHfeH IRITIIN
qg 1Y TG TG A GHQ | AN FlS-
e d ? wa wiigs A7 KAV &
Az AT FEAT ITRA & JIX -
s &7 A guA AHINT FEAH BT
woaT <aar & A1 fr fF gw gre Ad
gFy ®IX A ¥ qTAY WX 9y
T® F1E Fsarg & av g7 Qa1 # Fafa
fesra & g

oq GLETC ¥ ©F 2fEw F1 GyaAv
fvar @ 1 # awamar g 5 gad 1 -
#Hfzw o= Fr se@ @ & | TERA
7g &Tar fFar f ag w@Te & aumaTe
1 TearEr w SfFT Tg gt F 7
gHr ¥ifs IgRr AT qw AT
T SR AR qg Tofa & & fag
gare 7@Y & A e ag w1 & s
FT &R TR TAEAH 1§ 7Y
@Y T@AT | HTAEHAT T A9 F7 § (w5
Ded A HR TArRfew g1
& &1 A F30T TF KR TR A4 F
fiedt #1 grgar 92, fray & gigr a
& g TF AT HYAT gAS  F av
s f5 @ ® Al =
zqa| #t FEw @AW 9fed WK
W Ik @ & foq g® cmifan F
¥ F1E A< T 98 A1 AR
A T ¥ A1fEd AR 9EF F@ Y
Cradr

APRIL 21, 1960

Finance Bill 13063

Shri Naushir Bharucha: I desire to
invite the .attention of the House %
one phenomenon which has developed
recently and to which no reference has
been made so far in the entire debate.
I refer to the recent credit squeeze ap-
plied by the Reserve Bank with the
object of arresting price inflation, and
with the object of arresting what the
Reserve Bank considers speaulative
tend:ncies on the siock exchanges.

It appears to me that in applying
this credit squeeze, the Reserve Bank
has wrongly diagnosed the d.ilnmu,
and I do not know whether this wrong
diagnosis is due to the fact thst the
Government does not desire to . find
out the correct causes. v

It will be appreciated that the heavy
expenditure of the Second Plan, deficit
financing, expansion in the circulation
of money which today stands round
about Rs. 1,900 crores, the heavy taxa-
tion in the form of internal excises—
all these have contribuled to that in-
flationary spiral which is vainly sought
to be arrested by make-shift remedies
such as the credit squeeze. As a re-
sult of this, the value of the rupee has
gone down, and today though the ex-
change rate in terms of the -dollar is
4'75, nowhere do you get one dpllar
for Rs. 4:75. The market value ac-
tually is round about Rs. 6. If this
is so, I should like to ask the Finance
Minister whether he has got in his
financial armoury any more effective
remedy than this vain attempt of a
credil squeeze, I

What the Reserve Bank has done is,
that it has issued a directive to the
scheduled banks asking them to depo-
sit with the Reserve Bank 25 per cent
of time and demand liabilities accumu-
lated with the scheduled banks after
11th March, 1960 and it has asked for
maintonance of a minimym margin of
50 per cent. against advances on shares,
and prohibiteq scheduled banks from
engaging in budla transactions. I ask:
what was the object of this credit
squeeze? '
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It was stated that in recent time
there had been speculative advance in
shares, and as a result of that the
Reserve Bank wanted to check the
speculative activities. May I point
oui that if the Reserve Bank had only
taken into consideration the price
range of leading shares such as Tata
steels, Indian iron and steel, Indian
copper, tea shares, jute shares
efc, it would be found that all
these shares are totally undervalued,
and if there has been some rise as a
result of the Budget which the share
market has interpreted as favourable,
I do not think that the credit squeecze
wag called for,

What is happening actually is that
as a result of the credit squeeze, genu-
ine industrial investment is being inhi.
bited. It is not a credit squeeze, it is
a squeeze on investment in industries
and new industries. Today, on the
one hand we are striving hard to see
that our industrialisation advances.
What type of method is this that you
apply a credit squeeze on the one
hand, and then expect that your indus.
tries will find sufficient investments?
If at all there is a rush for investing
in indusirial shares, it is due to the
fact that the nation has become cons-
cious of one thing, namely that the
value of the rupee is depreciating
rapidly, and as a hedge against infla-
tion, there is a rush for investment in
industrial securities. I therefore sub-
mit that this typz of tampering and
tinkering with the credit structure of
the country should be given up by the
Reserve Bank. If the Government has
not got any remedy for arresting in-
flation which is due to causes totally
different from those which the Reserve
Bank has diagnosed, I am of the opi-
nion that the Government had better
revise its concepts of fundamentals of
economics,

Coming to the taxation measures, it
js a strange phenomenon that the more
oil we discover. we find every time
that the price of kerosene and motor
spirit i rising. I am surprised also
at the various arguments advanced by
the hon. Finance Minister when he
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increased the duty on motor spirit; and
par.icularly trucks were hit hard. He
naturally said that it worked out to
one naya paisa per mile, but he forgot
that a truck usually plied 150 miles a
day and that duty worked out to near-
ly Rs. 500 per annum; and that was
not a small tax.

Today, we find in the budget, not-
withstanding the meagre concessions
he has made, that everything imagin-
able hag been taxed, such as cycles,
footwear, electric fans, electric bulbs,
disel oil, industrial fuel oils, motor
vehicles, internal combustion engines,
electric  motors, cinema films
and what not. In 1957, when the
duties were increased, as a matler of
curiousity, I counted on how many
items the duty had been increased, and
I was surprised to find that there were
no less than 403 items. In this manner,
if taxation is increasing, and if that
taxation goes, as has been ably point-
ed out by my hon. friend Shri A. P.
Jain, not for the Plan expenditure but
in the day-to-day revenue expendi-
ture, then inflation is bound to come.

There are two more pointg on which
I shall touch and I shall enlarge and
then finish. Government do not seem
to have any firm policy aboul any-
thing. At one time, they swore that
State trading in foodgrains was essen-
tial in the country’s interests, and to-
day th» Food Minister of the Union
Government point-blank says that this
is impracticable. It is immaterial to
me whether you are having State trad-
ing in footgrains or any type of trad-
ing in foodgrains, but I do expect that
the Union Government will have
some firm policy and not keep on
vascillating on a most important issue

. like this. The problem of food in

India means feeding one-seventh of
the world’s population, and on a vital
and important matler like this, I am
surprised at the Union Government
and the Prime Minister swearing by
State trading in foodgrains, and the
Food Minister declaring equally em-
phactically that this is all impractica-
ble. I want to know what exactly is the
policy of this Government in the
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matter of State trading in foodgrains,
whether they believe in building up
buffer stocks, whether they believe in
eternal import of foograins, or what
else it is. It is necessary that once
and for all, we should decide this and
finish with the controversy.

In conclusion, I shall say one word
about defence, which consumes huge
part of our revenues, nearly Rs. 273
crores. Today, what do we find? At
a time when China is knocking at our
doors, when, we shall have to fight, if
at all we have to fight, in a terrain
which is inhospitable and inaccessible,
where the entire Army stra.egy would
have to be changed, where there will
have to be reorientation in the matter
of equipment as well as recruitment,
where our entire Army will have to be
re-equipped in a different direction,
what do we find? The ordnance facto-
ries are manufacturing not the type of
arms that we require in that parti-
cular terrain, but pressure cookers
and hair-clippers. Is this the
time to manufacture hair-clippers; I
ask. Have not our Defence Minister
and our Defence O:- anisation under-
stood that we have got to fight an
Army which has got a population of
600 million souls to recruit from and
which can iling into our terrain a mil-
lion or two of its soldiers, who can
carry on guerilla warfare, and we
have to ma.ch our Army with that?
That has to be understood. For that
type of terrain, for that type of war-
fare, most of the modern equipment is
completely useless.

Mr. Deputy-Speaker: Why should
the hon. Member then say that China
s knocking at our doors? He can say
that it has entered without knock-
ing.

Shri Naushir Bharucha: Yes, Sir 1
accept that amendment, without hesi-
tation. The point I am making is that
today we are spending crores of
rupees on aircraft carrier which is
utterly useless. Nobody has given me
an explanation in this House as to why

we require aircraft carrier for fighting
with China.
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Shri Raghunath Singh: Because the
Navy will be useless without aircraft
carrier.

Shri Naushir Bharucha: I refuse to
yield, Sir,

The fact remains that all our modern
equipment is totally useless, and our
Army is hclpless in  that directiom.
That is a place where you cannot use
bombers, you cannot use fighters, you
cannot use tanks, and you cannot use
anti-aircraft guns; you can only use
there small ammunitions, small arms,
portable machine-guns and stenguns.
You can manufacture all these things;
you can have enough land-mines there
which can effectively prevent the
Army from crossing into our frontier.
We are capable of manufacturing all
these things, but what are we manu-
facturing? Hair-clippers? I, there-
fore, Sir, protest against this.

Mr. Deputy-Speaker: Now, Shri 8.
C. Samanta.

Shri Raghunath Singh:
has 79 aircraft carriers.

Mr. Deputy-Speaker: Order, order.
No specches should be there in be-
tween speeches.

America

Shri Naushir Bharucha: We have
not got far-flung possessions like
America,

Shri 8, C. Samanta (Tamluk): Yes-
terday, my hon, friend Shri A, P. Jain
was telling the House and the hon.
Finance Minister, that as regards edu-
cation, heal h, community develop-
ment and other things, we were not
going to spend from our internal re-
sources, but I do not know whether
the accounts will say so. If we take
the accounts into consideration, then
it is our bounden duty to create inter-
nal resourczs, and that cannot be done
without more production. We are
trying for more production, more food
production and other necessary things,
and we are giving thought to many
sther things also.



13073 Finance Bill

I think, first of all, increased food
produc.ion should be our target. In
the First Five Year Plan and also in
the Second Five Year Plan, we put
stress on food production, and from
the beginning, we find that food pro-
duction is increasing, but not to the
extent that we would require for our
consump ion. So, wz have had to im-
port food from outside. I would re-
quest the Finance Minister to give
thought to this matter why we are not
able to produce foodgrains to the ex-
tent .hat we want. Thcre is some
difficulty somewhere, and that has to
be looked into.

Now, I would draw the attention of
the Finance Minister to another thing
from which we earn much. I am re-
ferring to the Calcutta port. This port
has created an alarm in everybody’s
mind. The other day, the shippers
met at Calcutta and they unanimously
passed a resolution expressing their
concern at the alarming way in which
the Hooghly river on which the Cal-
cutta port is gituated is being silted.
It is not boing silted in a day. In our
childhood, we read that little drops of
water, li.tle grains of sand, make the
mighty ocean and the pleasant land.
There are fourteen bars from Calcutta
to the Bay of Bengal. These bars were
not created in one day. There are ex-
perts in the Ministry. They might have
coenceived that when the flow of water
from Ganges is not available in such a
proportion as to help to clear the silt,
somthing should have been done. Bud
that was neglected.

I put it to the House that it was not
in this century but from the
last century experts were say-
ing that there should be a
barrage on the Ganga to save the port
of Calcutta and the river Hooghly.

The port of Calcutta and the river
Hooghly are important. If boats can-
not run and the river is silted, I would
submit that a big limb of India will be
paralysed. I am glad that Government
have thought over it; better late than
never. They have taken it seriously.
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I cannot but praise the work of our
Minister of State who ig in charge of
ports and shipping. He is continuous-
ly trying to handle the matter ably
and to get a solution, But the solution
will not come in a day.

There are three solutions. Silting
away the river; that is we have to
train the river. Then, for the present,
& suubsidiary port is necessary. And,
for a permanent cure, the Ganga bar-
rage is necessary.

I would request the hon. Finance
Minister through whom all the money
goes to think over this mat er. If for
the Calcutta port a big sum is neces-
sary, he will kindly look into it and
see that it is given. It is not needed
for the Calcutta port, nor for Bengal
nor for Assam; but it is needed for the
Indian Union, to save the economy of
the country. This thing should be
carefully handled @&nd nurtused by
Government.

Sir, you know the problem of
Bengal Lauckily or unluckily, the
rehabilitation problem at last has fal-
len on the shoulders of the Union
Government and West Bengal. There
are complications; and it is not an
easy thing to solve. We are glad and
thankful that the Central Government
is not lagging behind to meet the ex-
penses required for the rehabilitation
of these displaced persons,

I would not go into controversies.
There are difficulties here and there
I would request the hon. Minister to
see that the Dandakaranya scheme
which has been taken up by Govern-
ment {s vigrously carried on and the
glaced persons are really rehabilita-

Lastly, I would request the Indimn
Government through the Finance
Minister to note that those people whi
are said to have been rehabilitated o
partially rehabilitated are not really

"80. So, some sort of compensatién

should be given so that they are really
rehabilitated once and for all and they
become good citizens of the country.
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Shri Dinesh Singh (Banda): Mr.
Deputy-Speaker, discussion in this
Hous> and elsewhere on the Budpget
presented by the Finance Minister
showsg clearly that this very controver-
sia] matter in the past has become re-
latively less controversial now and the
Defence Minister has performed a
very delicate task....(An Hon. Mem-
ber: Finance Minister)..I mean the
Finance Minister. He has performed
a delicate task of presencing a balanc-
ed Budget—not in terms of money but
balanced in the sense of stability. At
-this particular time when we need
-resources for the entire country's
-development that is ahead of us, we
should have the support of all sections
in the country. The Finance Minister
"has in this task done a very remark-
able work and I think we need to con-
gratulate him on this,

Having said so, I should like to
point out to a few matters that we
need to consider. First of all. there
is this question of rising prices. This
has bzen referred to by some hon.
Members and the Finance Minister
himself has mentioned that he is con-
cerned about it. Now, what is to be
done? Prices are rising. When prices
rise, the cost of living goes up. As
soon as the cost of living goes up, the
wages go up. When wages go up, the
price of goods again go up. This
vicious circle continues. How are we
to break this circle? Unless we do
that all the planning that we have
will be of very little use. If we look
at the wholesale price index, in 1855-
.58 it was 92'5 and in 1958-59 it has
. risen to 112-9—a difference of 20- 4 in
. these years. Now, they have risen
further. That means that all the plan-
ning that was done in 1955-56 has al-
ready been reduced by 20 per cent in
1958-59 and further reduced today.
This is a very important matter be-
cause unless the Planning Commiasion
iz able to take into consideration all
these factors, just planning on a parti-
- cular subject will be of little use.
What is really happening today? Thé
Planning Commission is making these
- plans and laying down certain pro-
gramme and also indieating how and
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where we can raise these taxes from.
But the taxes that we raise are not
enough to finance the Plans because
by the time they are raised. the cost
hag gone up.

Last year we took for study the
question of the growth of civil expen-
diture. This matter is before the Esti-
mat>s Committee. I need not go into
the details. I would only like to draw
the a.tention of the House to a book-
let issued by the Planning Commis-
sion named the Appraisal and Pros-
pects of the Second Plan. In pages 11-
12 of this booklet, it says:

“The aggregate yield from the
measures of additional taxation
adopted so far by the Centre is
estimated at Rs. 725 crores over
the five-year period.”

“This is an improvement of
Rs. 500 crores over the tax target
suggested originally in the Plan
(viz. Rs. 225 crores).”

What has happened to this additional
Rs, 500 crores is well known. This
has been already brought out. Then
it continues:

“This means that despite the im-
provement in tax receipts by
Rs. 500 crores over the original
plan target, the revenue resources
available for financing the Centre's
plan outlays are expected to show
an improvement of only Rs. 45
crores ag compared to the plan
estimate.”

Now, the Finance Ministry has very
kindly brought out another booklet
last year which explains the growth
of civil expenditure. My point is this,
that explanations are of liffle use. We
have the Planning Commission and we
have the Finance Ministry. They
should have a co-ordinated plan where
they shoulq take account of all thése
factors and the plan should not be
upset by the cost of living going up.

In this regard, Sir, I have two com-
structive suggestions to make. First
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of all, efforts should be made to keep
the price of essential commodities con-
stant during a Plan period. That
means that we must have the food
prices and also the prices of other
essential commodities constant during
the Plan period. If we can manage
that, then we would not have this up-
set. The other thing is, if we could
ask the manufacturers to mark the
prices on all manufactured goods it
will not be possible for the retailers
to have hoarding and blackmarketing.
‘We can make over-charging a eriminal
offence and ask the manufacturers to
stamp all manufactured goods with
the prices so that the public will know
who is over-charging.

Now, Sir, about the growth of ex-
penditure that I was mentioning, if I
may refer to the Explanatory Memo-
randum, we see on page 94 that the
general administration costs is really
going up. Whatever the explanations
may be, from Rs. 12 crores it has gone
up to Rs. 17 crores. There are certain
factors in it which are interesting. We
have here the administration of reve-
nue, From customs it was est'mated
last year in the revised budget as
Rs. 160 crores. This year alsp it re-
mains at Rs. 160 crores. But the cost
of collection has gone up from Rs.
972,00,000 to Rs. 10,91,00,000. In this
way, the general administration costs
is going up. I feel that some measure
should be taken to go into this matter
more deeply.

There have been some proposals
made about reorganisation of govern-
mental system. I hope the Ministry of
Finance will consider them seriously.

Now, while on this question of eco-
nomy, I would suggest that the Cen-
trd] Government should really take
steps to reorganisc the Ministries under
it. There are many ministries which
are dealing with purely State subjects,
like the Ministry of Health, Ministry
of Education and Ministry of Labour.
They can easily be combined into a
Ministry of Social Services. Then,
there are the Ministries of Food and
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Agriculture, Community Development,
and Irrigation and Power. What is
really happening today is that the
Ministries of Community Development
and Agriculture are doing practically
the same thing. Why should we not
have these integrated ministries where-
by we can have much economy,

In conclusion, I should like to refer
to the Audit Report, It was not my
intention to refer to this matter that
has come up here before this House
and say anything about the report by
the Auditor-General. But the turn
that it has taken has been rather un-
fortunate. There has been a feeling
that it is a conflict of personalities
more than a conflict of principles. I
am glad that this matter has been gone
into in detail by various Members of
this House, and I have no doubt the
hon, Finahce Minister will explain the
position in greater detail. But I would
like this House to bear in mind that
people come and go. It is the office
that stays and whatever we might do
today will have its repercussions for a
long time to come. Therefore, when
we consider this matter, we should not
go on the basis of people but on the
basis of grinciples and the principles of
democracy which are very dear to us
rather than anything else.

Wt go ATo WAN (7idE) : Tur-
o wged, § wew frgme wwe
g f& ov i fasr o S9N =
% Wy faar | & wed wfd oA
fafee< amga # g arst < T =R
& d=1 9w eAT fawr & ag @
F& I F07 A fgewa wwon€
w1 § | gAETEAE damw A w
T 7 At 7Y @ o Forerds s ooy
AT 9T & & 1w A e gy &
T 41 WX a7 AT § e TAey-
¥z TR GA T 9T ATH AW 97 qEAT
2 o Ia4Y a9g ¥ oy Fwar A q¥-
faat /Y ferat & gomer & o &
TF ETAT TH TASTELAE 2990 & A6
ag Ty A fawa aren 7@ & i



13079 Fimance Bill

TETT G afcd ot 7S Terd A l

A F g« HTT ATt § 7 W g
/& T A | GIHF FT AT S AT
e SRTT F¥T WX & g el
AT Wifs W LA 2 IF TR
¥ agH g I TR F IEF TGT FIN
THH NI g1 §dT § WX oY fF 7g
AEH HT AEF HIA § AT FHAT @ |
WEWE 2T FT Glog A @I Y
vt Wt sga wfas st ¢ w1
W § WX WL garu wefafwdaw
FAAT & WY I AT F FW
W gW # IFT I T FIF H qga
o e grfew @ vy § WX @
g § T AW B et o
& & FIM |

U §IRTT & JqUHA 3@ Y &Y

ﬁﬂzmm%mmi’rmmél

W E% fad g #1 9y a0n
@A ifed faaw fe afd qew & ot
NIER F IR AR FRWH &
O W IF FT Y A% | Wy Tg
TEW $TE AL SN ¥ Y T Y
IwY &, G THY T G & grwitw &
T I A v fF @ adw ¥ A
B 1 FY ST 790 A& o7 Fwdt
€ | 5T R AW A TR AR § FNT
WX g wft ol g€ & Wi g%-
AW &7 S CH FA THA BT AT F
N ww TR 9 ST g
KT gaT ST gy e g oY oF at g
#* gaTe ¥ derare W@ WX gER O
¥ & @y Wt ¥ a0 g gE
T N AP A I AR
TTOTT B TF T A7 F (F 07g o
FET AT H FRT O N JP
WX whw qa® & S91 § SN wiE A
wifi@ WX § TOx SR AFT 7 0w
@ ®TH qT AT AT I JEE T
it 9T gEt & 37 FfE o g

APRIL 31, 1000

Finance Bill 13080

w ITHT GA MIF AT 3N W @
AT FUF BT AT AT gL AW § wHlY
¢ Suw! oft aga 8T aw g FE ¥ ww-
T BT | TE §FANIH A § gER
TEF 9T AT OF JF FC WiAr gur ¢
qg X g awar @ 1 o efeas A S
f wgr & gw g o g wwdw
O W=7 W ¥ Wi W Huar @ €
B qg 3% 19 7 § WR N quE §
ey gEd o fedw aff war =ifed
WX ¥ @ quTF §F 7S A AN
giew qT Efem Fm arfegd A waw
¥ drEa @R & foq 9% 4% w@
IFEATEA W I FHA TG dW $Y
aweiw T & o faw 9T fr § A
AgAa & 2 & AR WA T &
W q| a9 § f e our famn oy
a1 T TH WES HI A A § HHIW
g R |

L = dfea sgT T wniw ¥ grew
% = §H a6 feaman fs aw o
T ggd ®r M7 ufgw omar § 9
[t # Aadwe fear o @ § W
T ZTET 48 € 6 gl F s alt 9%
w=EgT QY aF R ®7 fY g faear
£ 1 g aY o o ag et § e
T EF & nAW B @ F a0
TR G T WY ¢ SfeT gowew Qv
wif® i W fey gy o
ot dwaw gfg fomey fie aoerdy
T & GagE J&@ § I ag
W forey freet anfgg ag =ff faw
et § | v Jw A T ¥ auge
FEE *T Iy A% v g § e
geife duger srezw o wwi€ & fed
2o & TuT A Y W@y ¢ dfew awr
M e § e witaw Sws & vy we
Tar Y a9 AfY & qrw § W ey
Far wfaw &Y svay weaw § 1 g .
g o+ ¢ fr 33 AW fiv 97 o amw



13081 Finance Bill

Wafl iR AT, wWw Ay
T W1 e g e A Y A
WgaX T & AT AW gawr e
¥ | § 7o WERT 1 G @ W
U A 93 fewan =gan § it g
I § g AW FY aRT FT awA
W AT {7 U6 TIRRAGAT {78
T wFar

FTHTT T A TAETEA TS Y
W&t o1 @Y & ot sew @ qT aga
wfas W a@ @1 § WX SR e
wT & Tz @Y T § | IEEE dwew
W 3% qE ¥ W RAGAT § qFTHIL
W F FT FAATH F QT A THH
RES W ¥ g &Y 9% & W1 99
OET ¥ 7g TeTEiE SR St frf
o oE | T § | &7 A wgeg A
aaeTan ar R IR §9 IR A
W &t § fww ag & aga averer §
ok T8a ®r & qIw gy S9N
g Ay 7 §

# wiok afd ag am o wg
W § W 3% fe ww A oF
e A wgr oY qr n ) @ w wiw
& A § wi€ e weq T g W
QA & o I = w3 wY w7
W & A s f qg frdr oo e fasgw
€ =X T & O Wk I W g
T ¥ HraaT Y @ § T A fawgw
Y & o it Yy qg oy o
it § WX ¥qw & qferw qraawt @
ST MY WH I frwed § av qw
WY WTNT 7EY FATU YW u<g frew e
€ O fix farrey fin ag W2 WY ool
it el & g & faeeft § 979
aolr grew ST weEy @ WX gl
S g A § i qew & i v
R ¥R 1370 e, w2
oY g 1 F§ wrpw Ak @ f
S ¥ ST wdt wrardY e A

VAISAKHA 1, 1882 (SAKA)

Finance Bill 1 3082

& o 37 Fegrem o1 aga & wdfew-
RN wEET AW § WX ag dan
AT I A & WL T TR #Y
&I 450 aAT I FAAT N Y AP
TG A W9 G N F@AAT Y gH §
TFY § | TIEHTC BT OF AARAT 8B
T F A g % FY AT [RAT FE
QEHA G & | FTHI FY @ AW A
gugrelt &t § o 1w fowfos ®
7 oft A 7= wrew £ grawane
¥ ¥ o gar aiew fufaeet agm A
X WOHIT F § AT TGTA ATHA WIHH
w2 9 f& gd wgrenT 47 & 99 9w #
v Sifgd W gEd # ftg &
w5t S EAY afga | gER # S d
o sag siadrasrsiw &+
ar & A wEt w2 #T "gw we fe
§E0 & g@ ¥ & gEeY woAT gu |
aifgg | AT wASw I W & g
¥ ¢ EW WA SO oA A
T g § W AN gy A ¥ qdw
¢ WIS Wt Ag & ew W g
T R | W IAE HES H gA-
AT T §X I fog Wiy wifew €
g W W WEET W O wwar ¥
Wiy @ ats Wi aaeag Oy
qfgr 1 Wi @ &t & g e
T &, W @ T €, e A
W IR B Qg a1 ST g
g a%dt § 1 Sw (e & faw
e gafedt 3 wifgy Wi agt 7w
1 &% I ST I ¥ fag wifew
eoft wfgg 1w o & & Fwrdy
aydt ar Y § SEwY 3T 6 # wfew
' arft wfge)

© gw & vOw W & SO X
R ¥ g wgar g | 3 fer @
T § e A% FTHTF TR | T O
frggee wree ard & fawifor & o
Faey Hodo ot 1 A% fufreer ampw



13083 Finance Bill
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Shri Morarji Desai: Mr. Deputy-
Speaker, Sir, I have been carctully
listening for more than 8 or 9 hours
to the debate on this Finance Bill. The
scope of debate is sky-wide. There-
fore, it will not be possible for me to
cover all the points raised by many
hon. -Members who spoke on this sub-
ject. If 1 am not able to cover all the
poinis raised, 1 would request hcn.
Members not to think that I.am not
attaching importance to any of them.
1 attach importance to all the points
raised and I shall try to look into those
matters which they have raised even
if 1 have not referred to them.

Before 1 go to the points relating to
the Finance Bill, I must refer to the
point raised by my hon. friend, Shri
Feroze Gandhi.

I nad hoped that it would not be
necissary for me to go into this again
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but the point that he has raised is im-
portant because he has raised a point
of procedure. But I did not understand
what he meant by saying that he did
not want to retaliate. I do not know
what he wanted to retaliate against
and against whom. I do not want to
do any hing to deserve any retaliation.
If 1 said anything on that day with
which he had any quarrel, I said that
only with a view to explain what he
was saying as an interjeection. It was
not an a on him in any way. I
leave that attack to him alone. I do
not want to attack anbody in this
House. It is not my function to do so.
I would be wrong if I did so. It is,
therefore, that I hope he will not think
of any retaliation in this matter.

The point he has raised about the
ruling which he referred to as having
been given in 1957 and which he thinks
vitiates everything that I had said or
which he thinks makes whatever has
been done in the matter of the Audit
Report on Defence out of order, really
gpeaking, does not apply. That is what
I would like to explain.

I am glad that now it is accepted by
him too that it was as a result of the
decision of the Public Accounts Com-
mittee that the Auditor-General was
asked to give separate reports. He-said
first that it was prel'minary and that
this was not marked ‘preliminary’. He
now sees that what has been said there
is that it should be Audit Report No, 1
and the second one, that is, afterwards
when the Appropriation Accounts are
submitted, should be called Audit Re-
port No, 2. That- is the implicgtion.
His objection is why this Defence Re-
port is then not called Audit Report
No. 1. The explanation is very simpirn.
The reports as regards Defence have
always been given separately, thougn
they may have been presented all (he
while together. The Appropriatien Ac-
counts are mnot prepared by the
Auditor-General. They are prepared
by the Finance (Defence), that is, by
the D.F.A. who is in charge of this.
They are, of course, certified by the
Auditor-General and he prepares his
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Audit Report. I have here more tnan
20 Audit Reports beginning from 1840.
They have all been termed the same
way as the 1960 Report has been term-
od. They have all been called Audil
Report (Defence Services) 1840 in-
cluding the report on the Appropria-
tion Accounts of the Defence Services
beginning from 1938-39. It has gone on
like that till today. It is, therefore,
that it is not called Audit Report, Part
1. It has been the same system in the
matter of Defence reports. If my hon.
friend, Shri Feroze Gandhi, did not
know it, I do not blame him because
he could not have known all this. This
is what I said on that day too, namely,
that the facts are more with me than
with him. That is why I have said it.
It was not to attribute anything to him
that I have said that. I have more
access to these things than he can ever
have with all his capacity. That s
quite certain. Therefore, I had said
it

Shri Feroze Gandhi: How did the
question arise with the hon, Speaker?
How did the question with regard to
the particular report arise with the
hon. Speaker? I was not able to
follow that.

Shri Morarji Desal: About 19577

8hri Feroze Gandhi: Yes. Why did
the question arise that they should be
submitted together and why did the
hon. Speaker nave to give that direc-
tHlon?

‘Shri Morarji Desai: I am coming to
that. I am going to explain the whole
thing. I only hope that he will bear
with me in this matter.

. .Shri Feroze Gandhi:
thought he had finished.

Oh! ves. 1

Shri Morarji Desai: I am not trying
to sidetrack anything because that is
not my method. 1 need not, therefore,
now refer to what the P.A.C. decided
in 1852, and why it was done; because
that js all now accepted ground.

VAISAKHA 1, 1882 (SAKA)

Finance Bill 13035

16 hrs.

The question now, therefore, relates
to what was done in 1857. But it is
accepted by everybody that it was as a
result of the direction of the P.A.C. or
of the agreement between the P.A.C.
and the Auditor-General, which was
also acquiesced in by the Speaker that
wherever it was found that the Appro-
priation Accoun's could not be submit-
ted quickly or there would be delay—
and there must be reasons, legitimate
reasons, for the delay in the submis-
sion of the Appropriation Accounte—
then the Audit Reports should be given
separately. That is an accepted ground.

Now, whether that has been vitiated
by the decision given by the Speaker
in 1957 is g matter which requires con-
sideration. But in this matter also, I
should like to make one thing very
clear, that the Audit Report which tne
Auditor-General gives concerns itself
not merely with matters arising out of
the Appropriation Accounts; it also
deals with financial irregularities,
losses of public money, etc., and he is
free to do what he likes in that matter,
and I do not want to fetter his discre-
tion in any way. The discretion will
be with him. If he does anything
wrong at any time, certainly I wouid
be the last person to say that he should
take shelter under his preserved posi-
tion. I am not saying that, But what
I say is this, that when he has been
given this extraordinary position by the
Constitution—and it has been delibe-
‘rately done, it is done with a purpose
which is beneficial to the Constitution
and which is necessary in the interests
of the proper functioning of the Gov-
ernment—then we should see that his
authority should not be questioned
without very grave and serious reasons
which call for an examination of his
conduct. Otherwise, Sir, it will be diffi-
cult for any independent authority tu
function, especially when the powers
rof the Parliament are wide, and it is
the highest authority. Other people
would feel what will happen to us if
we are treated like this? That feeling
should not be created. I do not say for
a moment that that was the attempt
in this matter. I do not say that; I de
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[Shri Morarji Desai]

mot believe it. But we should also
guard against such feelings being
created anywhere, That is all my pur-
pose in saying this.

Again, it is not the fault or the merit
of the Aud tor-General if the reports
are presented to Parliament early o
late, after they are sent by him. His
function ends when he sends the re-
port to the President through the Fin-
ance Ministry. Then the Finance Min-
istry comes in. If this report has been
put in early, and with indecent haste,
as seems to be hinted at, ‘hen ‘'t would
be the fault of the Finance Ministry,
no doubt; and I should be taken to task
for it. I have no grievance about :t.
But has that happened?

The Finance Ministry gave an under-
taking as early as 1951 to the P.A.C.
This is the Report of the P.A.C. given
in 1951-52. There the Finance Ministry
seid like this:

“In future, the Finance Ministry
will arrange to pregent to Parlia-
ment such of the Appropriation
Accounts and Audit Reporis as are
received from the Comptroller and
Auditor-General immediately after
they are received by them, if the
Parliament is in session then.
Otherwise, arrangements will be
made to have these documenis pre-
sented to Parliament early in ths
following session.”

And that is what is being done by the
Pinance Ministry.

In this particular case, we receilved
the report on the 30th March, and sent
it to the Lok Sabha Secretariat on the
4th April. It was presented here nn
the 8th April as arranged by the Lok
Sabha Secretariat. That was not the
function of the Finance Ministry after-
wards, but we had to present it. I am
gsorry in some cases it took about tem
or twelve days before it was sent by
the Finance Ministry. I shall iry to
see that it is done within three or four
days. The time taken should be only
for presentation to the President and
return to the Finance Ministry.
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Mr. Deputy-Speaker: There is ome
thing I should make clear. I have
been advised that when the feport is
sent to the Lok Sabha Secretariat, it
is not the business of the Lck Sabhza
Secretariat to choose the date vhen it
is to be presented. The date is chosca
by the Department of Parliamentary
Affairs. It is put down on the agenda
on their own initiative, and that is
done by them,

Shri Morarji Desai: I did not want
to enter into the relations between
the Lok Sabha Secretariat and the
Minister of Parliamentary Affairs.

Mr. Deputy-Speaker: I only wanted
to make the position clear.

Shri Morarji Desai: I knew the posi-
tion very well, and I did not want %o
enter into further details and creawe a
further controversy. It was, therefore,
I said what I said. What I meaat to
say was that once the Finance Ministry
sends it its duty also ends, and it can-
not be said it has done this or that
When it is presented here, it cannot be
blamed on the Finance Ministry aftee-
wards.

Now, let us take the decision in 1997,
That was read out by my hon. friend
here, therefore I do not now read it
out. I got hold of it only last evenimg.
Till then I wag searching for it, be-
cause he had informed me.

Shri Feroze Gandhi: I had givem
him.

Shri Morarji Desal: I know thed,
but before he had given, 1 had found
it. He had also found it. We found it
at the same time,

Shri Feroze Gandhi: I asked him te
look for it, and sald that there was
some such thing.

Shri Morarji Desal: Therefore, I said
I tried to find it because he asked me
to find out, I could not find it till last
eveming, and it happened by coinci-
dence that we found it practically et
the same time. That shows that anift
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then, he was not sure of what he had
sald. This is an additional argument
that he has brought forward now. That
is what I have got to say. After all,
be had raised it before that. In the
absence of this thing, he had raised the
controversy, Therefore, this is an addi-
"tional argument. So, that argument
does not apply to h's previous stand.
That is all that I would like ‘o say.
But I do not want to take shelter even
*under that.

* We must see how this decision was
arrived at. I must say first of all that
this decision was not given in the
House. This decision was given by the
hon. Speaker on a flle. It was a deci-
sion, and not a ruling. That is the
difference I make between the two. I
respect both of them. I do not say that
I have anything but respect for both
of them, but one is not as binding as
the other: that I must say, That is
what I want to point out. Otherwise,
It will create a very difficult situation.
That is what I would also like to point
oart.

The whole procedure went on from
1952 onwards as described before with
the Speaker’'s own orders. The
Auditor-General’s Reports have been
submitted to the House. Several re-
ports have been there. Posts and Tele-
graphs Reports have been there, some
of the Railway Reports have bLeen
there, There have been about ten Re-
ports like that presented to the House
separately. I am on surer ground.

16.09 hrs.
[MR. SPEARER in the Chair )

Shri Feroze Gandhi: Now we know
who did it!

Shri Morarji Desai: It Is a good
thing. I do not think that you, Sir,
should be involved in this. [ do not
think anything wrong has been done
in that sense.

What happened in 1957 was that Fin-
ance (Defence) did not consider it pro-
per that the Appropriation Accounts
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should be laid on the Table of the
House. They thought there was some-
thing harmful in that; for what reasons
I do not know. That had not been sub-
mitted- to the Finance Minister. I do
not know whether it was submitted to
the Defence Minister. But it was sent
here by the Financial Adviser; and he
said that this should not be put before
the House but that the copies can be
circulated to Members separately, so
that they are not published. That was
referred to the Speaker at that time,
on that point whether th's should be
put on the Table of the House or whe-
ther copies should be circulated to the
Members separately. That was the de-
cision that the Speaker had to give.
The legal authority said that it may
be done and it need not be put on the
Table of the House. You, Sir, differed
and said that it should he put on the
Table of the House., But, somehow,
along with it th's appeared in such a
way that these should be put together.
That is the meaning that can be put
on that ruling, and if my hon. friend,
Shri Feroze Gandhi puts that meaning
on it, I have no quarrel with him. But
I would say that that would not be
consistent with what has happenad
before and after. If the Speaker had
meant that this was to apply, and both
the reports were always to be put on
the Table of the House....

An Hon. Member: Together.

Shri Morarji Desai ...he would not
have allowed in 1958....

Shri A, P, Jain: You have thrown
the ball now in the other court.

Shri Morarji Desai: ....the putting
of the report on the Table of the House
separately for Defence Accounts. The
Audit Report on Defence was put in
1958, soon af‘er 1957 on the Table of
the House separately, and nobody rais-
ed any objection; and even the eagle
eyes of the hon, Member Shri Feroze
Gandhi did not detect this at that time.

Shri Feroze Gandhi: I did not notica
it.

Shri Morarfi Desal: That is what )
say. The eagle eyes also sometimes get
closed. That is what happens.
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[Shri Morarji Desai]

In 1959, the report was sent separate-
ly to me, but the House was not sitting
then; by the t'me the sessions of the
House came up, the other report also
was received, and both the reports
were put together, but both of them
were separate. That is what I am
pointing out. Therefore, this ruling
would not have that effect. And that
was how it was understood also by the
Finance Ministry before and after-
wards. Therefore, nothing wrong has
been done by the Finance Ministry,
much less by the Comptroller and
Auditor-General. I would go further
than that.

8hri Feroze Gandhi: May I just seek
a clarification from you, Mr. Speaker?
I just want to know the difference bet-
ween a ruling and a directive, If the
Speaker is asked by Government to
give his judgment in a decision on a
particular ma‘ter, and that decision is
given, is that decision binding on
Government or not? That is what I
want to know from you as the Speaker.
I do not know. It is not a ruling in
the House, but it is a directive to Gov-
ernment.

Shri Morarji Desai: That can come
later on. Let us not get involved into
this just now. But I am referring to
that....

Mr. Speaker: That is not necessary
to enable him to proceed with his

speech.
Shri Morarji Desai: Then....

Mr. Speaker: The hon. Minister may
resume his gseat for a minute. He has
drawn my pointed attention 1o this.
Lest it should be understood in future
that 1 agree with what the Finance
Minister has said, I may say ihat so
far as the procedure is concerned, as to
what ought to be done here, whether
inside the Chamber or outside the
Chamber, on any matter that arises,
it I give my decision, it is as good as a
ruling in the House, Even though 1
give my ruling here, if, subsequently,
some other facts are brought to my
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notice, I do not mean to say that I
would not change. Notwithstanding
the fact that that ruling has been given,
I have always got the right to change;
for the time being, each ruling covers
the facts of that particular case. Sp
long as those facts continue, that ruling

will apply.

So far as this matter is concerned, I
did say, and I said and repeat that we
need not wait indefinitely, in the mor-
mal course for the accounts to be put
and the reports to be put. There are
occasions when the Public Accounts
Committee will have to be requested
to look into accounts immediately and
report on particular matters of great
consequence. Therefore, it is, that
that distinction was made. Hence, the
application of that ruling depends upon
the circumstances of each case.

Shri Morarji Desai: May I say that
the decision given by you in 1857 was
a decision called for only about the
putting of the report on the Tabla of
the House?

Mr, Speaker: Yes.

Shri Morarji Desai: It was not whe-
ther these two should be put simul-
taneously.

Mr. Speaker: That was not the par-
ticular point at all.

Shri Morarji Desai: That was not the
point at all. Therefore, it had a very
limited jurisdiction.

Mr. Speaker: That was not the
issue. That was incidental.

Shri Morarji Desai: That was an
obiter dictum. That is all I would say
(Interruption.) It has absolutely no
application to this.

Shri Tyagi: This question is quite
clear,

Shri Moraji Desai: After I finish
this thing, I want to ask for your deci-
sion, I want to say that after hearing
all this, if you think that in future we
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should change the practice we shall
change it. That is quite clear, But, in
this particular matter, this decision was
only for a particular purpose and this
purpose was served and the Appropria-
tion Accounts were placed here.

- But, otherwise, last year also, while
talking to the Chairmen of the Public
Accounts Committees, you asked them
%0 see that the reports are given earlier
though the Appropriation Accounts are
not given. That was only last vear.
Even recently you asked the Auditor-
General to give an advance report on
one particular item if the general re-
port was not ready. It was as late as
February. If that had not been so,
then, I would have said that the 1957
ruling would have a different meaning;
but this makes it quite different.
Therefore, your intention was very
clear, I have no doubt about it.

8hri Tyagi: It is quite clear now.

8hri Morarji Desai: Therefore, I
would only say that in this matter the
Auditor-General will also be told if
there is a separate ruling that this is
the position. But so far we take it
that the ruling is that it might be given
separately and it should be given sepa-
rately. We will try to see that they
are given as early as possible.

As I explained before, the difference’
between this report and the other re-
ports is very obvious—why ‘hey were
called Part I and this is not called
Part I. Because Defence traditions
have been different (Interruptions).
Not only in this but in many other
things, because Defence requires to he
treated in a very specia] manner.

Shri C. D. Pande: In a refined man-
ner,

8hri Morar}i Desai: I hope my hon.
friends will also bear that in mind.

My friend, Shri Bharucha, in this
eonnection, asked why does the
Defence prepare hair clippers and why
does it prepare pressure cookers in-
stead of attending to Defence. Sir, if
there is any extra capacity to produce
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something and if it could be utilised,
why should it not be utilised? I do
not understand.that, Yet I did not
know that he was a military expert
that he would prescribe to Defence
that they should do this and should do
that. . But, I do not want to go into
that What I want to say is this,
Defence does require a special treat-
ment.

It was sought to be made aut here
by some people that there is some dif-
ference between Defence and Finance.
There is no difference between Finance
and Defence. As a matter of fact,
whatever may be the grievances of
other Ministries gagainst Finance,
(sometimes, as there is a grievance
against the Ministry expressed here by
hon. Members), the Finance Ministry
cannot have any grievance against any-
body. We should not have.

I believe the function of the Finance
Ministry is two-fold. One to get as
much money as it can for public fin-
ances, in a proper way and see that
more and more money is available and
the source is not dried up at any time.
It must be done in such a way that
more and more revenues accrue, That
is the function of the Finance Ministry
on the one side. On the other side, its
function is also to see that all the
finances available are utilised in such a
manner that production increases and
the wealth of the country increases
and the prosperity of the people also-
increases.

That will involve two things. One
is to see that proper priorities are ob-
served; and the second is to see that
waste is avoided. There should be no
waste, Now, when one tries to avoid
waste or when one tries to give priori-
ties, it is a very difficult matter for
the resources are small, Then, there
are certain dspleasures incurred and
one has to put up with it with a smil-
ing face and that is what I try to do.
Therefore, I hope this controversy will
not be carried on any further. May I
request you, if you think it necessary,
to let me know after giving considera-
tion to ‘all these aspects, whether the
audit reports henceforward should be
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presented to the House earlier than the
.appropriation accounts if they are
Eiven to us earlier or whether they
should be given earlier by the Auditor-
-General also? Because if you decide
that we should not do so, I would not
want to do so at all. It is for the pro-
per examination by the P.A.C. and ulso
by the House. As a matter of fact, you
have said that we should try to put all
these before the Budget Demands are
-dscussed here so that the hon. Mem-
bers are able to consider tham. (An
Hon. Members All departments.) ..Yes,
....all departments. I am not saying
this for one department. This time
three reports were put here and we
will try to do better next time pro-
vided you confirm the procedure that
has gone on so far, If that does not
happen, then perhaps I may say that
the reports will never come up in time
to the notice of the House and that is
al] that would happen. Then, there
will be not that sort of urgency about
it; nobody will feel it and delay will
take place.

Mr. Speaker: What is the difficulty?
In the case of Defence accounts, the
Auditor-General does not seem to have
any exclusive jurisdiction; it is in the
hands of the othersg and he has to de-
pend upon them. With respect to the
-eivil accounts, he looks into them.
Before the audit report is framed and
presented to the House, he must have
Jooked into all the accounts.

Shri Morarji Desai: Not necessarily,
~8ir. Audit report does not mean meve-
ly accounts. It also means other irre-
gularities; they are also included in
the audit report. But the appropria-
‘tion gccounts sometimes get bogged up
because of some difficulties in the ac-
.counts which have to be cleared up
.and that takes a little time, in ecivil
.side and other places,

Dr. Ram Subhag Singh: Regarding
the Defence appropriation accounts,
the Auditor-General is not having
any control over the preparation of
:appropriation accounts. I think the
Jon. Speaker means that. Why not
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that right be given to the Auditor-
General in that case also?

M:. Speaker: I will put in one or
two sentences what all happened
The object was this. I myself sug-
gested that the audit report need not
wait with respect to certain matters
which do not depend upon the appro-
priation accounts. Let us divide one
from the other. There are a number
of matters to be gone through by
this House or by the P.AC., for
which the accounts may not be neces-
sary and they could be separated.
Call it part I or preliminary. Even
without calling it part I, those are
reports which could be appreciated
and understood by the Parliament
and the Public Accounts Committee.
They could be detached and imme-
diately placed here. No appropria-
tion accounts need accompany them.
With respect to o‘hers, with regard
to which the perusal of the report
necessitates the perusal of the
accounts for better understanding and
the House cannot go into them with-
out the aid of these accounts, I would
like in all those cases that normally
the appropriation accounts should
accompany the reports. Let there be
a distinction made between the one
and the other.

Shri Morarji Desai: May I say that
these are technical matters about
accounts and other things? I would
say that you can discuss these matters
with the Auditor-General and see
what is possible and what is mot
possible. Then you may issue direc-
tions and they will be carried out
very rigorously.

Mr. Speaker: In the first instance
I will ask the P.A.C. to look into the
proceedings.

Shrl Morarii Pesal: I would like
to say that article 151 does not pre-
vent reports being presented separate-
ly to the hon. House but there again
if you give your ruling it is binding
on me and I will not say anything
in the matter. '
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Mr. Speaker: I am not going to
give a ruling contrary to it.

Shri Morarji Desai: Whatever
reports are sent by the Auditor-
General, they will have to be sent
by the Finance Ministry to the Presi-
dent and then put before the House.
Otherwise, they could not be given
to anybody. That will be the posi-
tion,

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Sir, I regret
I must intervene at this stage, if you
will permit me. It is no question of
whatever ruling you give, whatever
the Constitution provides, according
to that you have to give the ruling
(Interruption).

Mr. Speaker: Who disputes it?

Shri Jaipal Singh:
disputed it.

Mr, Speaker: No, no, that is not so.
I have no right to differ from the
Constitution or go contrary to it. I
have no right independently of the
Constitution, although the difference
may arise in the interpretation of the
Constitution. Somebody has to inter-
pret it, and possibly so far as pro-
cedure is concerned I will have to
interpret it. I shall hear everything.

Shri Morarji Desai: Also, in the
matter of interpreting the Constitu-
tion here, Sir your interpretation is
final for me. I will not take the
interpretation of anybody else in the
House. Therefore, I cannot think
that your ruling would be against
the spirit of the Constitution. I can-
not think, I cannot imagine, that your
ruling would be against the spirit of
the Constitution. It was therefore
that I said that, and T have no doubt
about that in my mind.

Someone has

Now, Sir, I should like to come to
the major debate on the Finance Bill.
Unfortunately, half-an-hour has gone
in this explanation only. But I think
it is good that it has happened
because that helps us in settling pro-
cedures also for future, and it will
also be a warning to everybody not
to raise wrong issues.

289 (Ri) L.S.D.—T.

VAISAKHA 1, 1882 (SAKA)

Finance Bill | 3098

Shri Feroze Gandhi: Sir, I object
to that. He said that he will not say
anything like that, but again he has
sgid it.

Shri Morarji Desal: I have said
that it is a warning to all of us, not
only to one but to all of us, not to
raise wrong issues. That is all what
I said. I do not know why the cap
is worn immediately—I cannot
understand.

Shri Kamalnayan Bajaj (Wardha):
Is it an arranged affair between Shri
Gandhi and the Finance Minister?

Shri Morarji Desai: I always
include myself in this. I have no
special position here beyond that I
represent the Finance Ministry; other-
wise, I may be as good or as bad as
any other hon. Member.

Shri Tyagi: We understood the
meaning all right.

Shri Morarji Desai: Now, first I
will come to the point of prices,
which was first raised in this matier.
My hon. friend, Shri Bimal Ghose,
said that although there has been a
rise of 20 per cent in prices no satis-
factory explanation has been forth-
coming. He said that different
Ministers have given different
reasons. What he meant was that
every Minister said that it was not
the fault of his Ministry. That is
what he meant, and he asked:
“Then, where does the fault lie?”

Well, Sir, there is no question of
fault in one place or another place,
because prices are not governed by
only one factor gnywhere. Anybody
can see that there are a few factors,
three or four, which govern prices,
and all those have got to be tackled
if price stabilisation is to be made.
We do want to stabilise prices, and
we are trying to do that. I think in
India we have no reason to feel sorry
about what we have been doing in
this country. We have succeeded
better than other countries in this
matter. In spite of adverse circum-
stances our prices have not run away
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as rices have run away in several
other countries under similar circum-
stances. But better can be done, I
have .no doubt about it. And today,
at any rate, I have no doubt that if
all of us do not combine together in
holding the price line our develop-
ment is going to be more and more
difficult,

It is, therefore, that Government is
very anxious on this point, and if
any suggestions are forthcoming they
will be very respectfully attended to
and accepted with gratefulness if
they are acceptable.

Shri Bimal Ghose: Sir, may I ask
one question? Does he agree with
the hon. Minister of Labour and
Employment that he is not at all
responsible, I do not say wholly, even
partly responsible?

Shri Morarji Desai: I do not want
to distribute blame. He is very kind
to one Minister but he does not want
to be kind to other Ministers; pro-
bably, he has some inferest there, 1
do not know.

Shri Bimal Ghose: It is the interest
of the labour.

Shri Morarji Desai: But, Sir, I
would say that a rise in prices may
occur because of an overall shortage
of resources relatively to the
demands. ‘It can also occur because
of an imbalance between demand and
supplies in particular commodities,
and it can also be traceable to large
distribution of wages and profils,
where the Labour Minister does come
in. It is an attempt on the part of
different sections bf the community
to pull out for themselves a large
share of the given lot. That also is
one of the reasons why it happens.
But all these reasons go together and
they have got to be tackled together.
It is no use trying to put the fault
at one place and not at another
place. These have all got to be co-
ordinated and a co-ordinated attempt
ghould be made to see that prices do
not run away and that we do not
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suffer from inflation. May I assure
my hon. friends that we are very
careful about this, within our limited
capacity, to see that we achieve the
results, and we are very carefully
considering this matter at the present
moment as to what steps we should
take in various directions to see that

we hold the price-line during the
third Plan?
Shri Anthony Pillai (Madras

North): He is evading the issue., The
main issue that the Labour Minister
had raised was that wages have not
been the cause of price-rise; not at
all. Now, does he want to imply that
wage-rise has been the cause of
price-rise?

Mr. Speaker: Along with other
factors.

Shri Morarji Desai: The hon. Mem-
ber wants me here to raise some con-
tradiction and then make use of it.
I am not going to walk into that trap.
He must realise that. Therefore, I
am not going to enter into that and
not give him any reply in this
matter., I hold my own views and
those wviews, unless we  discuss
together, will not be known to the
hon, Member. That is all that I have
got to tell him,

Shri Anthony Pillal: Tell us that
you do not agree.

Shri Morarji Desai: I will not say
anything. about it. (Interruptions).

Mr. Speaker: Both are correct, he
says !

Some Hon. Members: He did not
say that.

Shri Bimal Ghose: That is not
possible,

Shri Morarji Desai: Sometimes that
becomes possible. Sometimes both can
be wrong. Therefore, there cannot
be any verdict on such matters. At
least I cannot pass any verdict on
such matters.
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Then my hon. friend also quoted
the figures of national income in real
terms and then tried to deflate them
by rising prices. I would say that it
is because of that that he thought that
national income in real terms has
gone down. The factual position is
that apart from 1857-568, during which
period the national income in real
terms went down by 1.5 per cent,
there has besn a rise in national
income all through the last decade.
For 1958-59, the increase in real
national income was about 6.8 per
cent. Obviously this meang that there
has been a rise in the per -capita
income also. Roughly speaking, the
rise in real national income for the
last decade or so has been at the rate
of 3.5 per cent per annum which is
above the rate of growth of popula-
tion which has been about 1.8 per
cent. Therefore, there is no mistake
in the fact that real income per capita
has been rising.

Then I would come to the ecriticism
of my hon. friend Shri A, P. Jain.
He described the budget as a super-
budget.

Some Hon. Members: The Plan,

Shri Morarji Desai: I am sorry. I
missed that word. He described the
Plan as a super-budget, I would say
that that is not a proper description.
The proper description of the Plan
would be that it is a broad frame of
the budget. That is what it should
be called. It cannot be called a super-
budget in any sense.

Shri A, P. Jain: I can make a com-
Ppromise.

Shri Morarji Desai: I am very
happy if he does so. But if we want
to develop properly and if we want
to use our resources in the best
manner possible, we must have a
Plan. About that also there is no
quarrel. If there is no quarrel about
it, then the Plan must have all these
things. I do not see what the Plan
can do otherwise. It is not that the
Plan makes the Finance Minister in
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anyway helpless. On the contrary,
the Plan is an aid to the Finance
Minister. That is my proposition,
because the Finance Minister also
helps in the Plan. Not that he does
not do so. If the Finance Minister
finds that he is incapable of produc-
ing the resources, the Plan also gets
framed accordingly. Therefore, it i#
not that the Finance Minister is driven
by anybody. But the Finance Minis-
ter is certainly governed and influenc-
ed by all reasonable and intellectual
efforts that can be there before him.
‘If I would not be influenced by what
all the hon. Members say here and I
would be as rigid as a stone, I do not
think you will have any use of such
a person as Finance Minister.

Shri Raghunath Singh: We want a
dynamic personality.

Shri Morarji Desai: At the same
time, if I yield to everybody, I will
be of no use to you. Therefore, one
has got to strike a balance somewhere,
where to vield and where not to
yield. Sometimes one yields and
sometimes one does not yield,

Shri A. P. Jain: In spite of all that
argument I hope he understood what

I meant.

Shri Morarji Desai: I understand
my hon. friend very completely,
because we had been colleagues for
so many years. Even now we are
colleagues but in a different and sepa-
rate sphere. Yes, I understand him
correctly and he understands me very
correctly. I do not think there is any
likelihood of misunderstanding bet-
ween each other in this matter.

I would like to say that the Plan
is not inflexible in the matter of
resources also, Every year the
Finance Minister has got to consider
what can be done and what cannot
be done He does co-ordinate the
work and say that this must be done
or that must not be done. That is
what I meant when I said this.

Then there was some real mistake
made by my hon. friend when he
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accounted or when he described the
basis of the Planning Commission’s
report about investment outlays.
There is some real mistake committed
probably.....

Shri A. P. Jain: None whatsoever.

Shri Morarji Desai: I will show it
and then, I am sure, he will admit it.
He said that everything has come from
borrowing, which is not true.

8hri A. P. Jain: I did not say that.
I said from the foreign aid, which
includes loans and grants, and then
from inticrnal borrowing and deficit
financing.

Shri Morarji Desai: That is what I
said. What else did you say? It is
borrowing from foreign countries.
Deficit financing will also mean the
-same thing, that is to say, amounts
which did not come from the taxes.
That is what he said—nothing has

come from taxes, That is not quite
true.

Shri D. C. Sharma (Gurdaspur):
Let there be no fight.

Shri Morarji Desai: There is no
fighting at all. That is left to my
hon. friend. Though he is a professor,
he figh*s many people.

It will not be correct to say that
the entire Plan outlay of Rs. 4,600
crores will have been financed by
borrowing. The balance of revenue
available for the Plan are about
Rs. 900 crores, if not a little more.
Now I will show where the mistake
lies. The mistake lies in thinking
that drawing down the sterling
balance is strictly a budgetary
resource, that cannot be counted
against Plan expenditure. The foreign
exchange budget is a separate matter
and reflects not only the expenditure
of the public sector but also of the
private sector. In other words, if one
has to follow the line of reasoning
that he propounded to me, then he
would have to define the Plan outlay
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not as Rs. 4,600 crores but as Rs. 6,900
crores. When he referred to the
resources, he did not mention what
has to be set against the total invest-
ment of Rs. 6,900 crores minus
Rs, 3,600 crores in the public sector,
that is, Rs. 3,300 crores in the private
sector.

Shri A. P. Jain: May I know how
much of the foreign exchange was
utilized by the private sector and how
much by the public sector? We can
only deduct what is utilized by the
private sector.

Shri Morarji Desai: I have not the
figures here, but I can give them. In
the Second Plan, it has been utilized
a great deal. Otherwise, the private
sector could not have gone up to the
extent it has gone up. The difficulty
of the situation arises, not because
the resources in the public sector
have not grown but because the
economy has not been generating
savings at a higher rate. That is true.

Then, it is true that the Plan outlay
of Rs, 4,600 crores represents in real
terms less than what would have been
meant by the Plan frame. That is
what I also said. There is no hiding
that fact. That is inevitable. But it
would not be right to deflect this
figure by the rise in the index of
wholesale prices completely. That
would not be right. We will have to
consider to what extent raw material
prices have risen, to what extent wage
costs have risen and to what extent
the cost of the imported machinery
and equipment have risen. The
calculation would not by any means
be simple.

I would also agree with him that
judging in terms of the production
capacity created, performance, I would
say, would be roughly 80 per cent of
what was originally intended. I have
no doubt about it. In this matter my
hon, friend speaks from close know-
ledge. Therefore how can I contradict
him on this? But I wish he applied
his close knowledge to the defects
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and why they were there. Then he
will not have to ask me. He will
have to ask himself. That is all that
I will have to say.

Shri C. D. Pande: He understands
but does not share the responsibility.

Shri Morarji Desai: I would like to
go to another point about income-tax
which he had raised and which some
other hon. Members also had raised.
He said that income-tax yield has
increased from about Rs., 150 crores to
Rs. 170 crores only during the last ten
years or so while industrial produc-
tion has increased by 50 per cent and
it shows that there is evasion of tax.
I would not say that there is no eva-
sion of tax, but there is not this
amount of evasion of tax which is
sought to be made out from this. May
I say that the method adopted by him
is not very correct in calculating
these things? One sometimes finds
that when we calculate by an arith-
metical method and give up other
factors, arithmetic misleads us though
the arithmetical calculation would be
very correct.

Shri A. P. Jain: I never wanted to
be very accurate. I wanted to give
just an estimate.

Shri Morarji Desai: Therefore I
would say that the very increase in
industrial activity would not imply a
proportionate increase in revenue
because there are other factors to be
taken into consideration. Substantial
incentives have to be given with a
view to encourage industrial develop-
ment. That also takes away some
part. Then, while industrial activity
might have increased, profits result-
ing therefrom enjoy tax relief, like,
initial depreciation etc. Then there
is tax holiday, exemption from super-
tax of dividends received by com-
panies from basic industries etc.
Further, during the initial period of
activity though there may be an
absolute increase in production, pro-
fits on a substantial scale may not
emerge. This also has got to be taken
into consideration., The increase in
developmental activity has also result-
ed in diffusion of incomes among
persons in lower income brackets

-
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whose contribution to revenue will
not be in proportion to the absolute
amount of income received by them.
All this therefore will not be reflect-
ed in income-tax that would be
received. Ang yet in spite of all this
I would say that the figures quoted
by him also are not very correct.

I would say that the collections
from income-tax and corporation tax
have in fact gone up from Rs. 159.66
crores for the assessment year 1949-50
to Rs. 242 crores for the assessment
year *1959-60. It will thus be seen
that they have gone up by more than
Rs. 80 crores. Even the total income
assessed has increased from Rs. 618
crores in 1949-50 to Rs, 1,184 crores in
in 1958-60. These figures also include
income from sources other than busi-
ness. But if we take business incomes
alone, the increase in the total income
would be from Rs. 381 crores for the
assessment year 1849-50 to Rs. 680
crores in 1959-60, It will thus be
seen that increased industrial produc-
tion has a reflection and not that it
has no reflection. But we go about
saying this many times out of our
desire to get more and more. That is
a legitimate desire. I do not say that
it is not so. It is also a hope that we
have. If we get more and more we
can spend more and more and go
further more and more. But our
desires must not run away outsiie
practical considerations. That also is
a pleading that I would make with
my hon. friend.

Substantial results, in fact have been
achieved in tracking down conceal-
ments to a large extent. But there
will be concealments in spite of this.
I can never say that concealments
will completely disappear. If all
crimes can disappear in the world
this also can disappear. No crime
will disappear from the world.
But they can be minimised and
the society can become better and
better. That is our attempt in this
matter and that is what we are trying
to do.

My hon, friend, Shri Supakar, had
raised a question about the distribu-
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tion of taxes, that is, income-tax and
other taxes and said that these were
being distributed according to the
recommendations of the Finance Com-
mission on the basis of collections
which left the backward States more
backward. Sir, it is the Finance
Commission which does it. And if
there is anything to be pleaded, let
it be pleaded before that body.

But is it the idea that from wher-
ever there is more wealth it should
be taken and should be dumgcd all
in the backward areas immediately?

Shri Supakar (Sambalpur): Not
that.

Shri Morarji Desai: Then what is
the argument?

‘ Shri Supakar: It should be Qistri-
buted equitably to ensure uniform

Progress.

Shri Morarji Desai: It is now dis-
tributed on a population basis, and
even more goes there than is earned
there. 1 do not know what more is
wanted in this matter. It is only ten
per cent. that goes to the area of col-
lection; ninety per cent. goes in the
matter of population. I do not know
what more is wanted.

Shri C. D. Pande: Population and
income, both.

Shri Morarji Desai: Population is
ninety per cent, as far as I know. The
present distribution is 10 per cent col-
Jection and 90 per cent population.

There must be ten per cent: on the
basis of collection. Otherwise there

‘will be no incentive to collection; 1
do not think that that would be the
right thing at all. I do not think one
could go beyond that. And.yet. it it
js desired to go beyond this, :ch?re
will be the Finance Commission

before which they can plead.

T would now go to the question of
growth of civil expenditure, which
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has been also a perennial subject of
criticism. It is rightly so, it should
be so; because, it is a thing which
requires to be checked every year.
Government is likely otherwise to
become unmindful sometimes. Some
Departments do become unmindful.
Therefore, it is better that this should
be constantly drawn attention to.

But if the attention is drawn only
in a general way, only from the
figures given, then it will not catch
the particular point which requires to
be arrested. But it will, on the con-
trary, have another effect, of com-
placency and one would say, “well,
this is all wrong, and what can one
do about it?”

I would like, therefore, to clarify
how the increase in civil expenditure
has taken place in this year or in the
previous two or three years. Last
year, in reference to a criticism, I had
circulated a memorandum on the
growth of civil expenditure from the
year 1957-58 to 1959-60. I had cir-
culated it last May. And, as men-
tioned therein, the total net civil
expenditure in 1957-58 was of the
order of Rs. 427 crores. The budget
estimate for civil expenditure this
year stands at Rs. 708 crores. This
will mean an increase of Rs. 281
crores. But please do not think that
this Rs. 281 crores has gone in
administrative services. This Rs. 281
crores would mean Rs. 100 crores
under the group head ‘Civil Adminis-
tration’, Rs. 68 crores under ‘Miscel-
laneous', Rs. 34 crores under ‘States’
share of ‘Union Excise Duties’, Rs. 33
crores under ‘Debt Services’, Rs. 12
crores under ‘Community Develop-
ment’, Rs. 11 crores under Direct
Payments on Revenue’ and Rs. 10
crores under ‘PL 480°.

Of the increase of Rs. 100 crores
under Civil Administration, adminis-
trative services proper account for an
increase of Rs. 19 crores. The balance
of Rs. 81 crores is for development
of social services, namely scientific
department, education, medicine,
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public health, agriculture and allied
services like co-operation. The increase
under all these heads is due mainly
to the larger provision required for
implementing the development plans.
Administrative services proper which
show an increase of Rs. 19 crores
during this four-year period comprise
mainly general administration includ-
ing expenditure on audit, police,
external affairs and tribal areas. The
increase in expenditure on audit and
tribal areas amounts to Rs. 2 and
Rs. 7 crores respectively, and this is
chiefly the result of larger outlays
on development plans. The expendi-
ture on police and external affairs
shows an increase of Rs. 3 crores,
mainly on account of policing of
border areas and for meeting the cost
of India’s international obligations.
The head “General Administration”
therefore shows an increase of Rs. 236
crores.

Shri Tyagi: Have our external
obligations incrcased? They remain
as they were last year.

Shri Morarji Desai: Some more
consulates etc. are opened.

Shri Tyagl: This is wasteful.

Shri Morarji Desai: There can be
a difference of opinion on this matter.
If we want to have a place in the
world, and a place of importance, we
have also to pay the penalty for it.

Shri Tyagl: Have strength in your-
self at home, and you will be res-
pected abroad.

Shri Morarji Desal: Merely having
strength at home, sitting here, not
having contact with the world, we
cannot go on with our Plan, it is not
possible. We want the sympathy and
help of all people. If we want that,
we will have to keep all these things.
We will have to work for all this. If
we do not do that, we cannot go
ahead. The hon. Member is generally
very studious about all these matters,
but he sometimes becomes very
critical because of certain ideological
or ideal conditions which he wants
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to have. I would request him to be
a little more practical in this matter.
I am prepared to understand him, and
where expenditure can be cut out,
we will be prepared to cut it out.

We are now trying to cover all
Ministries to see that work is done in
a proper manner so that redundan
staff is removed, and I think within
two or three years we will be able to
cover all the Ministries, and then
wasteful expenditure in this direction
will go. It is getting economised in
various Ministries as time goes on,
and yet I cannot say that there will
be no waste whatsoever in this. It
will be wrong for me to say that.
Some waste is unavoidable in life, in
all human affairs, but that waste must
be such as can be explained, as is
unavoidable. Even if we eat ideal
food, we are not able to assimilate the
whole of it. That is what happens to
human life, that is how man is
created. Then how do you expect
man to regulate his dealings that there
can be mno waste? That is what I
want the hon. Members to remember.

Now I would refer to a few points
about taxation because there is very
little time left, and I do not want
myself to be the cause of extending
the time.

Mr. Speaker: Can he not reserve
them for any of the clauses?

Shri Morarji Desai: Yes, that should
be quite all right, but I was allotted
time up to 4-55 and I will finish
within that time.

There was a question of tariff
figures representing a weighted aver-
age of the prices of engines, and it
was said that those which were pro-
duced by smaller factories have to
pay also the same, and that was the
difficulty. If we consider the price at
Rs. 4,400 at present, which is the
price of the engine produced by the
bigger factories, and the price of
Rs. 2,300 which is the price of an
engine produced by the small-scale
industry, the difference between the
two prices today is Rs. 2,100, That
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is, th» smaller industry has got a
benefit of Rs. 2,100 as price difference.
What happens afier the tariff which
we have levied? They ar> getting a
20 per cent. rebate as I have said in
my proposals now. Considering that
20 per cent. rebat~, their value will
be Rs. 2,476, adding Rs. 176 as tax;
Rs. 220 will be the tax added to
Rs. 4,400 and it will be Rs. 4,620. The
difference betwern the two will be
Rs, 2,144, ie., the difference in price
now obtained is Rs. 44 more, and not
less. Thrrefore, I think there should
be no cause for quarrel in this matter.

My hon. friend Shri Morarka
referred to some questions about
customs. May I say that some cases
in which goods were missing from
customs warehouses did come to my
notice, to the notice of my Ministry,
and we soon took sieps to see that in
future this does not happen? We
have also taken steps to see that
those who are responsible for it are
traced. But it is not always possible
to do so when it is after a long time,
but we have mow made rules and
arrangements whereby this is least
likely to happen in futire, and I hope
that I wlil have no occasion to hear
such complaints hereafter.

About disposal of goods also, there
was a method employed which led to
misuse, We have, therefore, prescrib-
ed now definite rules, and definite ar-
rangements have been made to see
that these things are auctioned regu-
larly and frequently, so that nothing
decays and nothing is lost and full
price is obtained. That also - has
been done. I thank my hon.
friend for bringing this to my notice,
and I shall be thankful {0 gll hon.
Members if such things are brought
to my notice, so that thege matters
can be remedied as quickly as pos-
sible,

Then, I was told about co-operative
societies, and asked whether due ac-
eount will be taken of the accounting
periods adopted by the oco-operative
societies, while applying the new
provisions. That fs, they have dif-
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ferent accounting periods. May I
say that this will certainly be done,
and there should be wmo cause for
grievance on that score!

I shall leave the rest of the reply,
perhaps, for the clauses.

Shri M. B. Thakore: May I seek a
clarification from the hon. Minister?

Mr. Speaker: Is it something new?

Shri M. B. Thakore: Here, the
Finance Minister has said that the
rise in prices depends upon wvarious
factors, but in his speech in the
Rajya Sabha, at page 258 of the un-
corrected debates on Tth March, 1960,
he said:

“The general prices in this
country depend upon agricultural
prices, and it is the rising of agri-
cultural prieés,” which is respon-
sible for the rising prices all
round.”

May I seek the clarification from the
hon .Minister on this statement?

Shri Morarji Desai: The clarifi-
cation would be this, that that is one
of the factors, no doubt.

Shri M. B. Thakore: It is the nain
factor? It is not mentioned in it.

Mr. Speaker: He has repeatedly
said that there are a number of

factors, and this is one of the main
factors.

The question is:

“That the Bill to give effect to
the financial proposals of the
"Central Government for the fin-
ancial year 1960-61 be taken into
consideration.”

The motion was adopted.

Mr, Speaker: We shall now take
up the clauses. Since there are no
amendments to clauses 2 and 8, I
shall put them together to vote.
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The question is:

“That clauses 2 and 3 stand part
of the Bill”.

The mootion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 4.—(Amendment of section 9)

Mr., Speaker: There is an amend?
ment to clause 4, namely amendment
No. 57. That is out of order, because
the recommendation required under
article 274 of the Constitution has
not been received. The amendment
reads thus:

“Notwithstanding anything con-
tained in such law the amount
of taxes pajable on Municipal
properties the liability of the
tenants shall be limited to the
extent of fifty per cent and.”

This is out of order on the ground
that the States are interested in it. It
is not that it seeks to increase the
taxation. Hon. Members are aware
that when there is reduction of taxa-
tion, no sanction of the President is
hecessary. But when a particular
tax has to be distributed to the States
or the States are interested in it, the
consent of the States and the Presi-
dent is necessary.

Shri C. D. Pande: T have got an
amendment to this clause, namely
amendment No. 57.

Mr. Speaker: I have just said that
I have ruled it out of order.

Shri C, D, Pande: It does not in-
crease the tax, but it only reduces it.
I think there ig some mistake in
cyclostyling. I shall explain it.

Mr. Speaker: Perhaps, the hon.
Member did not follow what I said.
There are two or three grounds on
which an amendment is out of order.
If an amendment seeks to increase the
rate of tax, then the sanction of the
President is necessary.
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Shri C. D, Pande: But my I just
point that this amendment only re-
duces the tax?

17 hrs.
Mr. Speaker: I have myself said

that this amendment does not come,
in that category.

But there are certain taxes in which
the States are interested and the con=-
sent of the President is necessary
under article 274. Therefore, the
sanction of the President is necessary
here. And, so, the amendment is out
of order.

Now, the question is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6.—(Amendment of section 14)

Amendments made:
Page 3,—
for line 37 to 42, substitute—

“(3) The tax shall not be pay-
able by a co-operative
society—

(i) in respect of its profits, and
gains of business carried on
by it, if it is—

(a) a society engaged in carry-
ing on the business of
banking or providng cre-
dit facilities to its mem-
bers; or” (46)

Page 4,—

for lines 8 to 14, substitute—

“(e) a society engaged in the
processing without the aid of
power of the agricultural produce
of its members; or

(f) a primary society engaged
in supplying milk raised by its
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members to a federal milk co-
operative society:

Provideq that, in the case of a co-
-operative society which is also engag-
ed in activities other than those men-
tioned in this clause, nothing contain-
ed herein shall apply to that part of
its proffts and gain as is attributable
to such activities and as exceeds
fifteen thousand rupees;”(47)

Page 4, line 16,—

for “ten thousand” substitute—
“fifteen thousand”. (48)

[Shri Morarji Desai]

Mr. Speaker: The question is:

“That clause 6, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 6, as amended, was added to
the Bill.

Clause 7 was added to the BII.
Clause 8.—(Amendment of section 15)
Amendment made:

Page 5:""'
for ctause 8, substitute—

‘8. Amendment of section
15C.— In section 15C of the In-
come-tax Act,—

(a) in clause (ii) of sub-section
(2), for the word “thirteen”, the
word “eighteen” shall be sub-
stituted; and

(b) to sub-section (6) the fol-
lowing proviso shall be added,
namely: —

“Provided that where the asses-
see is a co-operativé society, this
sub-section shall have effect as
if for the words “four assess-
ments” the words “six assess-
ments” had been substituted.”’
(49)

[Shri Morarji Desai]

Mr. Speaker: The question is:

“That clause 8, as amended,
stand part of the Bill”

The motion was adopted.

Clause 8, as amended, was added to

the Bill.

Clauses 9 to 15 were added to the Bill.

Clause 16.—(Amendment of section 6)

Mr. Speaker: I think amendments

Nos. 2 and 35 are out of order.

Is any hon, Member moving any

amendment to ¢lause 16?7 None. I
shall put clauses 16 and 17 to the vote
of the House.

The question is:

“That Clauses 16 and 17 stand
part of the Bill.”

The motion was adopted.

Clauses 16 and 17 were added to
the Bill.

Mr. Speaker: 17A is a new clause.

That is also out of order, being beyond
the scope of the Bill. So, I need not
put it to the vote of the House.

Shri Karni Singhji (Bikaner): The

Estate Duty (Amendment) Bill has
been introduced today. This would
be in continuation of that.

Mr. Speaker: Let him give fresh

‘notice Wnen the Estate Duty Bill
comes up. I am prepared to receive
another notice regarding that. Now,
ithe question is:

“That clause 18 stand part of
the Bill.”

The motion was adopted.
Clause 18 was added to the Bill.

Clause 19 was added to the Bill,

' Mr. Speaker: Now I shall take up
clause 20. There are a few amend-
ents.
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Clause 20.—(Amendment of Act 1 of
1944)

Shri Naushir Bharucha:

move:
Page 9, lines 40 and 41,—

for “Sixty naye paise per tyre or
fifteen per cent, ad wvalorem, which-
ever is higher,”

Substitute—
“Five per cent. ad Valorem,” (8)

Shri Braj Raj Singh: I beg to
move:

I beg to

Page 10, lines 1 and 2,—

for “Thirty naye paise per tube or
fifteen per cent. ad valorem, which-
ever is higher”

substitute—
“Five per cent. ad valorem” (32)
Page 11,—
omit lines 20 fo 22 (33)

Page 12—
omit lines 46 to 49. (34)

Shri Anthony Pillai: I beg to move:
Page 12, lines 36 to 38,—

omit "or fifteen per cent. ad valorem

whichever is higher” (52)
Page 12—
omit lines 41 to 43. (52)
st Aige gfagm @ AT

e off, 47 aga & gEeAAt F an
W THEAT 9T, A IF TH g4 FI q9G
¥ F surr wwr foaw @ Fom
? [ & QA AP g F FR CF qga
IE gaTa AR IAET qEEAd agr
T AT ATEAT § WK TR FT S
S #r aew frrar wgmT )

qget A 7g § PR g graer

TTIT A qF FEAT § | Tg A X
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W HEAY & | g e W g
ww ¥ g § ar ey aea g
ag gefagiar e &1 &4 § a9
d=x g ¥ waE fggaw W
Ay T 9T LA gaAsT ¥ g, A
& qum gfar & i a9 E |1
& w1 o Are ddod I dsT I @
g1 T graer e ¥ fggem
FT qq § I37 e fasa mET 1 A@y
& fegem &1 g & a9 Eenfmafo
FoT 21 @ Fr wgfaam @
gdr ¥ g7 &, g Wwreg fee ufmar
¥ oo a9 (RN # fare
dex &1 9% gemar fggeam #
gefegaamgaa &1 qgem ¥@W e{e
¥ grEeT ¥ T@T TEIGr |

Mr. Speaker: Order, order. Is this
a general discussion?

Shri Muhammed Elias: All these
come under clause 20,

Mr. Speaker: What has that to do
with Howrah and botanical garden?

Shri Muhammed Elias: I had no
chance to speak.

Mr, Speaker: I will certainly give
him a chance. Let us dispose of this
quickly and whatever remains on
the third reading, I will allow him
time if he wanfs to say about Howrah
and Botanical garden.

Shri Muhammed Elias: This is a
very important thing.

Mr, Speaker: I have no doubt
about it. But this is not the proper
place.

Shri Muhammed Elias: Please give
me a little time,

Mr. Speaker: If there is the smallest
time in the third reading, I will give
it to him for Howrah.

Shri Naushir Bharucha: So far as
amendment No. 8 is concerned, I do
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not want to make a speech but it re-
lates to the tax on cycle tyres and
tubes and I hope you will permit us
to press th's one amendment as a
token opposition to increases in the
price of tubes and tyres for cycies.

Mr. Speaker: I shall now put amend-
ments Nos. 32, 33, 34, 52 and 53 to the
vote of the House.

The amendments Nos. 32, 33, 34, 52
and 53 were put and negatived.

Shri Braj Raj Singh: What about
amendment No. 8?

Division No. 7]

APRIL 21, 1960

Finance Bill 13120

Mr. Speaker: I shall put that sepa-
rately.

Shri Naushir Bharucha: That is
about the cycle tax.

Mr. Speaker: The question is:

Page 9, lines 40 and 41,—

For “Sixty naye paise per tyre:
or fifteen per cent. ad valorem, which-
ever is higher,”

Substitute ‘“Five per cent. ad
volorem.” (8)

The Lok Sabha divided.

AYES [r7.16 hrs.

Bharucha, Shri Nsushir
Chakravartty, Shrimati Renu
Dharmalingsm. Sk.ri
Elias, Shri Mohrmrmed
Gaikwad, ShriB. K.
Ghosal, Shri Aurobindo
Godsora, Shri S. C.

G cpalan Shri A. K

Jadav, Shri

Katti, Shri D. A,
Kaysl, ShriP. N.

Kedaria, Shri C. M.

Achar, Shri

Aney, Dr. M. S.

Bajaj, Shri Kamalnayan
Balmiki, Shri

Basappa, Shri

Bhagat, ShriB.R.
Boroosh, ShriP. C,
Chandak, Shri
Chandra Shankar, Shri
Choudhry, Shri C. L.
Chuni Lal,Shri
Dasappa, Shri

Desai, Shri Morarji
Dube, Shri Mulchand
Dwivedi, Shri M. L.}
Eacharan, ShriV,
Ganga Devi, Shrimati
Gounder, Shri K. Periaswami
Gupta, Shri Ram Krishan
Hathi, Shri

agjivan Ram, Shri

Jain, Shri M. C,

Jbangde, Shri

Jedhe, Shri
Jhunjhunwala, Shrl

Jinachandran, Shri

Jvotishi, Pandit J. P.
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Kesar Kumari, Shrimati
Keshava, Shri

Keskar, Dr.
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Khadiwala, Shri
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Kunhan, Shri
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Kedaria, Shri C. M,
Khan, Shri Sadath Ali
Kiledar, Shri R. 5.
Kotoki, Shri Liladhar
Krishnappa, Shri M. V.
Lachhi Ram, Shri
Laxmi Bai. Shrimati
Mallik, ShriD. C.
Manaen, Shri
Maniyangadan, Shri
Masuriya Din, Shri
Mehta, Shrimati  Krishna
Melkote ,Dr.
Mirs, Shii R. R.
Morarka, Shri
Munisamy. Shri N. R.
Muthukrishnan, Shri
Nair, Shri C. K,
Naeir, Shri Kuttikrishnan
Nanjappa, Shri
MNayak, Shri Mchan
Negi, Shri Nalk Ram
Neswi, Shri
Pande, Shri C.D.
Patiabhi Raman, ShriC. R.
Fillai, Shri Thaou
Raghubir Sahal, Shri
Raj shadur, Shri

Parulekar, Shri

Patil, Shri Balasaheb
Pillai, Shri Anthony
Rao, Shri T. B. Vittal
Reddy, Shri Nagi
Shastri, Shri Prakash Yir
Singh, Shri Braj Raj
Singh, Shri Jaipal
Singhji, Shri Karni
Soren, Shri

Thakore, Shii M. B.

Ramaswamy, Shri K, §.

Ramaul, Shri S. N.

Rane, Shri

Ray, Shrimati Renuka
Reddy, Shri K. C.

Sahu, Shri Rameshwar
Saigal, Sardar A. S.
Samantsinhar, Dr.
Satyabhama Devi, Shrimati
Sharma, Shri D.C.
Sharma, Shri R. C,

8ingh, D, Ram Subhag
8:ngh. Sardar Hukam
8ingh, ShriD. N.

8ingh, 8hri Dinesh

8ingh, 8hri Raghunath
Singh, 8hri Umrao
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Sinha Shri Jhulan
Sinha, 8 hri Batya Narayan
8 inha, Shrimati Tarkeshwarl
Snatak, Shri Nardeo
Subramanyam, Shri T
Tarle, ShriA. M.,

Tiwary, Pandit D. N.
“Tyagi, Shri
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Shri Jaipal Singh: Sir, there is a
particular hon. Member who is not
sitting in his place. He is Shri Raghu-
nath Singh.

Shri Raghunath Singh: This is my
seat.
Shri Jaipal Singh: The hon. Minis-

ter 7 Parliamentary Affaire is also
not siiting in his place.

Shri Morarji Desai: That is his seat.

Shri Jaipal Singh: I hope he con-
tinues to sit there!

Shi Satya Narayan Sinha: I always
take notice of what the hon. Member
says when he is in a different mood!

Mr. Speaker: Now, who are the hon.
Members whose votes have not been
Tecorded properly and so on?

Shri Tyagi: My vote has not been
recorded. I am for Noes. _
ot T Ao MY (Foirg-fia-
sqafe wifmt) : Awat: Rer
T g E | WU AT AT AT AT
g
Mr. Speaker: The result is as
follows:
Ayes 27; Noes 82,
The motion was negatived,
Mr. Speaker: The question is:

“That clause 20 stand part of the
Bill"”.

The motion was adopted.

Clause 20 was added to the Bill

Clauses 21 to 23 were added to the
Bill.

Mr, Speaker: I shall now take up
the schedules. All the three amend-
ments to the first schedule are out of
order. The amendments are 59, 60
and 61. Recommendation is required
under article 274(1), as the States are
interested in it. The question is:

“That the First Schedule stand
part of the Bill”.
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The motion was adopted.

The First Schedule was added tlo
the Bill.

Pandit Thakur Das Bhargava (His-
sar): So far as the question of reduc-
tion of tax is concerned, under article
117 no amendment can be ruled out.

Mr. Speaker: It is not under that
article, But when the States are in-
terested in a particular tax......

Pandit Thakur Das Bhargava:
I have taken care to see that they
only affect those taxes which do not
go to the States. I have given an
explanation.

Mr. Speaker: What does it refer to?

Pandit Thakur Das Bhargava:
Even an explanation has been added
to one of the amendments to say that
the taxes which go to the States are
not exempied. These amendments re-
late to the first schedule,—income-tax
and the surcharge relating to the tax.
The third amendment relates to super.
tax.

Mr. Speaker: What are the numbers
of the amendments?

Pandit Thakur Das Bhargava:
I forget the numbers.

Mr. Speaker: In my note there are
only three amendments relating to the
Schedules, and they are No, 59, 60
and 61. I have ruled them as out of
order.

Pandit Thakur Das Bhargava:
I want to know how they are out of
order.

Mr. Speaker: Are the States not in-
terested in them?

Pandit Thakur Das Bhargava:
They are moved in this House every
year.

Mr. Speaker: That is another mat-
ter. But the States are interested in
income-tax.

Pandit Thakur Das Bhargava:
I know that. But, so far as one of
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the surcharges is concerned, it relates
only to the Union tax. This is for the
purpose of the TUnion alone. How
can that be out of order.

Mr. Speaker: As long as even a
portion relates to the States, the
States are concerned.

Pandit Thakur Das Bhargava:
There are two surcharges. One goes
to the States and the other goes to
the Union. I have suggested amend-
ment to the tax which goes to the
Union.

Shri Naushir Bharucha: With re-
gard to the amendments that are pro
posed to be moved, even if they are
not hit by article 274 they attract the
mischief of article 117.

Pandit Thakur Das Bhargava:
Reduction of the tax is admissible
under article 117. T am not suggerting
the raising of the tax. The Chair has
ruled many a time that amendment
relating to reduction of tax is adwis-
sible,

Mr. Speaker: Now let me take them
one by one, as each is different from
the other. Amendment No. 59 relates
to income-tax.

Pandit Thakur Das Bhargava:
A portion of that tax relates to the
Union also.

Mr. Speaker: Even if a portion of
the tax goes to the State, to tha' ex-
tent, it is varying the tax and there-
fore, it is out of order.

Pandit Thakur Das Bhargava:
Under what law?

Mr, Speaker: Article 274 says: .

“No Bill or amendments which
imposes or varies any tax or duty
in which States are interested....
shall be introduced or moved in
either House of Parliament ex-
cept on the recommendation of
the President.”
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Income-tax is one of the taxes in
which the States are interested.

Pandit Thakur Das Bhargava:
So far as the surcharge is concerned..

Mr. Speaker: That is over.

Pandit Thakur Das Bhargava:
It does not relate to the States. It
relates to the Union. In this very
Schedule it is stated that the  sur-
charge shall go only to the Union

Mr. Speaker: A share goes to the
States.

Pandit Thakur Das Bhargava:
They are not going to the States.
There are two kinds of surcharges.
One goes to the Union and the other
goes to the States. I have moved
rather given notice of an amendment
in respect of the surcharge which goes
to the Union. '

Mr. Speaker: Which amendment is
he referring to?

Pandit Thakur Das Bhargava:
1 am referring to amendment No. 60.

Mr. Speaker: Let us dispose them
one after the other. Amendment
No. 59 is out of order. Now lect us
iake up Amendment No. 60.

Pandit Thakur Das Bhargava:
I have even incorporated an Explana-
tion saying “This exemption shall re-
late only to surcharge for purpoies of
the Umion”. I have taken even that
precaution.

Mr, Speaker: Article 274 relates to
surcharge also. It says:

“No Bill or amendment which
imposes or varies any tax or duty
in which States are interested....
as defined for the purposes of tne
enactments relating to Tndian in-
come-tax, or which affects the
principles on which any of the
foregoing provisions of this Chap-
ter moneys are or may be distri-
butable to the States, or which
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imposes any such surcharge for
the purposes of the Union as is
mentioned in the foregoinz provi-
sions of this Chapter, shall be
introduced or moved in either
House of Parliament except on {the
recommendation of the President.”

So, it relates to surcharge also.

Pandit Thakur Das Bhargava:
Then I may be allowed 10 speak on
the Schedule.

Mr. Speaker: I have already allow.
ed the Schedule to be passed. So, I
will give him an opportunity in the
third reading. Now let him resume
his seat.

The question is:

“That the Second Schedule stand
part of the Bill."”

The motion was adopted,

The Second Schedule was added to
the Bill.

Mr. Speaker: Are there other Sche-

The question is:

“That clause 1, the Enacting
Formula and the Long Title stand
part of the Bill.”

The motion was negatived.

Clause 1, the Enacting Formula and
the Long Title were added to the
Bill.

Shri Morarji Desai: Sir, I beg to
move that the Bill, as amended, be
passed.

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Pandit Thakur Das Bhargava: I
hope all hon. Members who speak
on this will be very brief, as brief
als possible. I will call Shri Elias
also.

Pandit Thakur Das Bhargava: Mr.
Speaker, Sir, yesterday when you
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were not in the Chair I had some-
thing to say so far as the question.
of Hindu undivided family was con-
ceyned. But I find that today the
hon. Minister has not found time to
deal with this subject. Last year
he was pleased to say that he will
send a reply to me about his ap-
puinting a committee to go into thif
matter. If you will kindly look into
the history of about the last 32 years,
vou will be pleased to see that mnot
one Finance Minister but all the Fin-
znce Ministars who have adorned
these Benches had been saying in
this House that so far as the Hindu
joint family was concerned injustice
was being done to it. One or two of
them I have already quoted in this
House. I do not want to quote them
again. I have quoted Schuster and
Rowlands. The late Mr. Liaquat Ali
Khan and other Finance Ministers
have also taken the same view. Dr.
John Matthai was one of those who-
accepted this and made certain inno-
vations also so far as this Schedule
is concerned. It was he who first of
all raised this taxable amount in
regard to the Hindu joint family
from Rs. 3,000 to Rs. 3,600. Later he
increased the amount to Rs. 8,400 in
respect of families which had two
members, In respect of those which
nad more than three members the
amount was raised to Rs. 12,600, This
was as a sort of a palliative because
the system enunciated in this Bill is
ioo harsh. -But after, that I was al-
ways told every year that the matter
shall be sent to the Taxation Inquiry
Commission when it was appointed.

The matter was so sent and I ap-
peared before the Commission. At
that time the Commission said that
gince the Hindu law was on the anvil
« ! the legislature this point could not
be gone into. Now so far as the
Hindu law is concerned that has been
passed and the Hindu law has affirm-
ed that the Hindu joint family has
to continue. It has not abolished 1t.

Since the time he sent his reply
to me some further things have taken
place which have not been consider-
ed by the hon. Minister. He is of the
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view that no committee is needed.
But at the same time he does uot
say that so far as the Hindu joint
family is concerned there is no case
for being examined. Even Shri
Krishnamachari, the previous Finance
Mmister who was all for revenue—
he said, “ I am only for revenue, not
for equity”—all the same recited his
own story and came to the conclusion
that the matter must be looked mto.
Last year the hon, Finance Minister
told me that he was not all for re-
venue. Even today he was pleased
to say that the first concern of a
Tinance Minister is money, but at
the same time I know that his view
is that money must be taken with
fairness and equity. He is not out
for money in that way. If every
Finance Minister was for money only,
then I should say that it is better to
tax the other things, like air and
water also and put to auction posis
and services. Then the decoits and
the thieves also will justify their
action on the basis of revenue. Bul
I do not think that he is of thai
view. Therefore I think that taxes
should only be realised if they are
fair, reasonable and equitable other-
wise there will be no difference be-
tween a civilised government and
those who take these taxes without
any rhyme or reason,

Now two things have happened.
First of all, I will call the attention
of the hon. Minister to articles 13
and 14 of the Constitution. When 88
vears ago this Hindu undivided fami-
ly was taken as a unit for taxalion
there was no law like our Constitu-
tion. I will call the attention of the
hon. Finance Minister to articles 13
and 14 of the Constitution. Article
13 says:

“All laws in force in the terri-
tory of India immediately before
the commencement of this Consti-
tution, in so far as they are in-
consistent with the provisions of
this Part, shall, to the extent of
‘such inconsistency, be void.”

APRIL 21, 1960
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Therefore, according to my ming, all
these provisions of law which are not
in consonance with article 14 of the
Constitution are certainly in contra-
vention of article 13 of the Constitu-
tion, and they are not good.

At the same time, after the year
1949 when the Income-tax Investiga-
tion Commission met and the matter
was examined by the Taxation En-
quiry Commission, even after that
this Government has brought up an
Estate Duty Bill and passed an Es-
tate Duty Act. From 1924 to 1946-
47 the view taken was that it is not
possible to impose any estate duty
onn the Hindu undivided family as it
vould not be predicated about the
family that the family's property can
be treated as partitioned. But when
the Estate Duty Act was passed, the
theory of a notional division was
accepted, and it was that the separa-
tion had taken place just before
the death of the person and on that
basis his property was found out and
estate duty levied,

The basis on which the report of
the Income-tax Investigation Com-
mission or the Taxation Enquiry
Commission is founded in respect of
H.U.F, is no longer tenable and can-
not be relied upon. On the con-
trary, when the Government has ac-
cepted the theory of notional sepa-
ration, as a result of a supposed par-
tition before death, Government
should have no hesitation in accepting
that very theory in so far as Income-
tax is concerned.

At the same time it would be diffi-
cult perhaps for the hon. Minister to
just now express his views. Because,
according to me, as a matter of fact,
even what the Investigation Commis-
sion and the Taxation Enquiry Com-
mittee supported and recommended—
and according to that recommenda-
tion, for several years the law was
in force—even that right of the Hindu
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undivided family was taken away by
the previous Finance Minister by
one stroke of the pen. Whatever pal-
liative was given was not allowed to
‘be continued, and no reason was
.given. I then and there questioned as
to what was the reason, and the Fin-
ance Minister then said there was no
reason behind it; he only said “I want
money”. I know from what fell
from the present Finance Minister,
after the previous Finance Minister
went away: he told me that his con-
sideration was not solely money.
‘Therefore 1 respect him.

Before this question is finally set-
‘tled 1 want to make this appeal. This
important but complicated question
.cannot be settled in this manner as
‘the hon. Minister has been able to
‘write to me. He said to me, “As a
‘matter of fact, now the Hindu Suec-
«cession Act has been passed, and we
arc watching the results of the Hindu
‘Succession law”. For how long will
he wait? Will he wait for fifty years
1o see how that Act is working? If
that continues, and there is no pros-
pect of that Act being taken away,
my humble submission is that it
means that he is not going to decide this
matter this way or that way. This is
rather too much. This means that in-
definitely they do not want to decide
this matter on the merits,

1 once submitted an application to
the President to allow me to put in a
Bill in this House, so that I may be
able tp support my case and see that
this House accepts the theory that
the Hindu undivided family should
not be regarded as a unit of taxation.
But then the Government did not
allow me to do that. I want to ask,
is it fair and just that you do not
allow me to bring a Bill, you do not
also want to enter into this question,
you do not want to decide or have a
committee, you do not also want to
refer it to the Law Commission? Then
how will it be decided? Or is it said
fhat because they have the authority
In their hands to say ‘no’, therefore
they should sav ‘no’? Is it fair and
Just?

280 (Ai) L.SD—R
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This is not the only thing in res-
pect of which great injustice is being
done. May I refer you to the provi-
sions of the Delhi Land Holdings
(Ceiling) Bill in which a Hindu un-
divided family of fourteen, fifteen or
twenty persons is regarded as one unit
and thus twenty persons are said to
be entitled to thirty acres, whereas
one person is entitled to thirty acres?
Similarly, in regard to estate duty,
as I brought it out and proved be-
fore the House when that Bill was
being amended in this House, there
is a great discrimination between
even a’ person and a Hindu undivid-
ed family. In Income-tax here, they
charge from every person Income-
tax even if he is not a co-parcener
and he is entitled only to mainte-
nance. Even from him they charge
Income-tax.

So Government has done three
wonderful things. In the Hindu Mar-
riage Act we found that on impotent
persons the parenthood of certain
children is foisted. So far as the
Income-tax is concerned, even those
persons who have got no income but
are only entitled to maintenance
under the joint Hindu family, even
those persons are mulcted. Even
labourers earning Rs. 30 a month are
liable or even those who do not earn
anything at all. In the case of estate
duty, it is being levied upon the pro-
perty of living persons in the case of
Hindus and there is no minimum for
Hindu undivided families. In the
olden days there was jesia under a
foreign Government, but do we ex-
pect from our own Government which
says that it believes in the Constitu-
tion that a Hindu family be treated
in a different manner from a non-
Hindu family? In the case of non-
Hindus, even if four persons do busi-
ness jointly in a family, each one can
get Rs, 4,000 a month, whereas in a
Hindu family similarly situated, they
will get only Rs. 1,000 each if the
income is 4 lakhs in each case. This
is the distinction,

What is the basis for it? In the
Constitution there are only two insti-
tutions, the individual and the State.
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Nowhere in the wholg world is a
family or a family preferring a parti-
cular religion, but the Hindu family
which is being mulcted like this. This
is a strange thing that the Govern-
ment is doing.

It may be a legacy of the past, and
therefore Government should take its
time, but the reply we get is that they
are watching the effect of the Hindu
Succession Act, and the Minister does
not know when he will appoint a
committee. If he is not prepared to
appoint a committee, let him send the
matter to the Law Commission, be-
‘cause the Taxation Enquiry Commis-
gion had definitely said that it was
not going into the matter as the Hindu
law was on the anvil of the legisla-
ture. The Income-tax Investigation
Commission was not charged with
this at all, it had only to find out the
evasion part of it. Still, it went out
of its~way and made certain obitor
observations. It said that in regard
to super tax there should be no
differentiation, and that in the case of
a Hindu joint family, the amount
should be proportionate to the num-
ber of members constituting it. The
recommendations of both the Com-
mission which are in favour of Hindu
undivided family have been given
the go by. I have never seen a case
of such injustice being perpetrated in
this Parliament.

I would therefore request the hon.
Minister to go into the matter in
order to do justice to these people.
If he feels himself incompetent to do
so, he should entrust the matter to
some other body. 1 invite his atten-
tion to articles 13 and 14 of the Con-
stitution, and to come to his own
conclusicn, and I will be happy even
if it goes against me, but all Finance
Ministers for the last 32 years have
refused to loock into the question.
Last year our Finance Minister said
he did not know the intricacies of the
problem. If he cannot decide it him-
self, let him entrust it to some other
body, but the refusal to decide the
matter cannot be tolerated. He can
give relief if he wants to.

APRIL 21, 1960
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Shri C. D, Pande: Next year.

Pandit Thakur Das Bhargava: Next
year? I had occasion yesterday to tell
the story of the kikar tree. Every
time a person went to his debtor's
home, he was asked to come the next
day. After twelve years in this way,
one day when he went, the debtor’s
wife was present, and she said: “Here
we have got some kikar seeds. We
will sow it, and when the tree grows
out of it, it will be cut and then we
will be able to pay your debt.” He
has not given relief during the last
three years. If you do not change
the Act, how can relief be given? It
means the patient should be killed,
so that there should be no question
of relief at all. Because he is so un-
just to the Hindu undivided family, I
also propose to him to finish it up, I
am agreeable, I will support him here.
I have mlways said so. Since this
Government is unable to do justice,
it is better it finishes the institution
rather then regarding it as a milch
cow and getting hundreds of crores
from it, realising it unconsciouably,
unjustly and without reason or rhyme.
Therefore, I would beg of the Mi-
nister to come to grips with = this
question and not relegate it to some
future generation 50 years later,
after he has watched the results ot
the Hindu Succession Act.

st ggwe gfegm:  aEAT
oy oY, AT § FEST 199 Fr
wgfaga & aX # guwi &7 Sfaw
T g1 97 fF 39 71 ¥ +f 0 g
FT AV agT §ue< g a9 & oY T
¥ v ssfeaersas gE g g,
Tt dux faw, $efifrafor s fag-
fafezr &1 Framn ok wwene
$AgT qAY Tg> gaeT # g fw Mgy
T % grawr ¥ gefegmemgaT agw
IRIN @R F@t Awgad 1 AT
TG W AL A A AT ¥ ARG
agi fefal #1 arr W 7 ¥ FA
X AT SYTRT § | WAT L@AT qEY
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A TS §, I HRA THEAA A4 A
LA W 7eg & g, e Ay ==
FRA TFAAA G FA A TIAY 72X
w1 &, IEHT gr g T & A
@ X F JqAr AT AqTEAT E |

T g H 1§ w=G1 TEAT1 A8 ¢ |
giz ¥& Uz frar fear sng fas
T 94 BT T § /I IT FT Fe-9q
g 3 {9 e TreT g, TEY s
g | o gefggaTsse arew ¥ AY
=g T g 91fgd, § agt 1@ &)
gga AT a8 & R e aw dfew
dw g1 o g1 aga @ e
AT F A A T qfewer & v g
@ TRA qER FT FF GG 900 )

T T T7T I FTT F TAAH FT
are® ¢, 7gr faw o & grafeew &)
i Tt o X T &, FE A W
IAH T A SATET & SATRT /AT A AT
&1 9§ grafyew § Hedie g w1
o fasge 3 a@Y &1 grast
TEF & WA "B o1 A SArET
¢ R 77 %% qF afemt § s @
ART 0T ARHT WE &1 I W@P
TE A Few g #H fwrd
grr 8, &Y Gt #Y arerz ¥ WY 7T
T & WX IT F g 7T S grAoTH
/Y g &

qRl 9% qiY &7 Y FE geT
T} agt AW AW e X uw
ART T &1 =R ¥ AT 9T W€
€ favger e A 41 At ggad
Mg RS ¥
¥ O A A aF O A FT T Y
wf @ ¥ gt #T ogew A
B ¥ S A aga awdlre @t &

W g & 79 3—aoaml § —
quaE A qgaamfeard | oifsfiee
¥ g aTeq & Aot A fera far
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g W Ag R §9-%T ¥ fag oW
Y daW Y &, @ W weE o A
g e sr s fr g ¥ s &
st g, & feaw #Y @Y aga g A A
) TwmFAREH @ A I &
fog =1 & foq wr§ o= graeT ZTem
¥ a2

T T3 Y gAY wginaa §, ofew
FTHT FT a6 & 99 = ) faar
AT | IEHT ITET ST AT ARy |
efegae grofam &w & @7 e
¥ =< fafeerg an€ o€ €, 3few
IT ¥ wEg ® @A F AT AGY
freer &, wif6 Ro—3Y T
T FIF I AEY @ AwT § 1 grstan
W # A F W Y R, ag W
:mﬁﬁ*{falwmﬁﬁm

I

9 ¥ 99 979 WA @ (TR
#, forg &7 f% 7 7 ago frar @, @i a%
W9, TRz g de e SR TEde
¥ o feurddza #t aga w=dt s
T A A F | T T AT AT
AT g1 § | qgr F IO W
AHfAF qgT TG FW FA A §,
e GrEY FIRIT I 731 F4 3 fag
FTHTT 1T G WA @ ) w9y qur
FT 47 T FAEGT @ T F I9 A
HIT FIA FT 1§ AE FTH FIHC
1 awF ¥ 7 1 Froy S afear w7
IR @ (eI #7 faiee deT
FT o TTFT FY I § TG A T
#Y qTH aga AT § | g fefgee
fegeamt & wa ¥ grey fefgae ¢
W ¥ W) §g ar a1 qrAg |
g | T9 W agT WG A AT
faraT T AT 9T | FATR I AT WX
a9 TET A g ) F @ AW weer
T &, Afe maEt S e F wsEr
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[t Mgz o)
weqfdT agi & 1| § W@T fafret w
AT W T fe=rar argar g v ag
TF W3 §, g W93, N1 e |13 AvgeT
® | 39 ® IAAATZT F@T F 7 TH
F qga Hiferw F §, aga qEAT= WA E,
fefegae & qum &t 7 fifesg =l
T & WIGIT A9 &, IFT 99 7
AqAATEIT A g | WX I ;T
ATAAGITT § ATET, WX I S
FYATAT STAT, AT A Fg THT & [®
I FTF, 7 IF A1 AR BRI
FT * gH T grae fefigse & sgmem@x
M W 2T w1 gravaT # gfaer 4
qFIT 7 |

IR 3T IoFE F ¢ EW &
[T ZW 7g I@T & fF arwEe & arEr
U & T TR facge g€ @
g g | AdeT g @ o T & fet |
faga ot Y fawar & @t F@
Ffaw w3 amar & fr afe &
fat #, st QT ®Y IEIG AEY g g,
qrAT AT g AT § A TAH
G g T@E g1 ATdT & |

' grae fefgae & frad o 299,
for ®1 areT ¥ F F9 QAT A,
agT w3 & W quTT qrev e ghmr,
TR, faser §7e & #gi & M
AT FT F AT I § | WA TEAAA
FT AT ATAT qg TF A TR T, AFA
WIS IH qETH W FT ATH g1 74T 2,
for &7 Ao a8 & fF 7 299 o A
T @ & AT 979 &Y BT qFEa T hy
TTHEAT aga qT ME |

T & ¥ 9Tq § FAGAT 99
%7 »ff 4TS TgT TT T@AT ATgAT § W
garar wrgar § v fafase Seem
FAFAT T(3T FT W | Ty IT A
wTa dre ATE oF WX 7Y q@l §OL
e srraf—argrad—gr w1 8, fog
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w1 Ao 7 § 6 g7 o e i
3fe A gar &, TF 7 0 TRy HEfRw
W g 1 EfEw & oy & frg awi
TET TG & | N TR §, F gy
TR g A q9g § FaT few @Y
¥ T FFT § | WX WY qGT 9T 14,
ar wre @ fF fowr &Y ar wa, g aw
T G & Ha-wrefen @ g

WS WA : T A €T gEw
g

s Myrey gt ™ FE oo ag
w7, qga q@ FAfear 43 & fE g
[E ATZA qATE AT AR TN AT AT
& frar T, aFw o w1 A
AN A A1 E | AT A AT 1 TAT
&1 dreq F4 # form FEnarfeaey aq
®1 AT @Y, T qg AN gET | W
gaR forx, »f am=a, 7 qamar fr s
09 F g F1 awg § goer e F
fafeer g1 <er &, forr &7 s ag g
f& @9, 91T, o= T F wET TR
o1 3G 5 9 gare Z7 #7 oft g
gty P # Y o &@wm # #w A
N2 faegs @ew g AT | ag fageara
® T I 1T § W HEHT THE
FTCN F TIA F@T & | WX T8 @A
g s, q1 qar g w1 aga
AT FTF G | FAiAQ § @i 97
AL FAT 91Ear § fF Fowar wiK
gTAST 37 T 1Y TS~ *1 gATR 2
# ssfggagae & fag aga s
wefaaa &, safaq & sgar g f5 &=
AT 219 &1 @i w1 & fag, A
qIE & ¥ I9TA # fog, T8 aw@g
T ¥ T & g, oF FEE qF A
9@ AfF ImT gar fF 37 F1 q@Tw
g A R q=TT o TFAT § | W AE
g Fea @ 5 agi o S e §
IaH fedzarey & g awsdT g
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¥ a7 awdY § aY a8 O Y 8 ) -
ATEHAT § T THEAT & g TG FHAT §
TG IR A BIGS FT @A &, TG AT E,
e §TEY § T 99 F W q@ A
T g awa & | e g e €
w1 aga W=y o ¥ fedemde
gr 21 @ g % R AR
Zreq & Agf gnm, 4 qwre S
H 99 T q@R g FEAr |
gafeg & w0y 0 SR g 5
oA & 79 oE waer fasd AT ag
FHET A M LT FT W FA F
IIT AT, TART LA FA & I
gad w99 gATEl 9 W HHS
L3l

oa § AgAE T F A A
$g FgAT ITgal § | Ig g T4 419
2 1 T8 TXEA F AT W 1% A T47 RN
FTAT § AT % R F frer 7wk
o &g & | ge-sfer A7 Afew,
g Y st Fafde § ) g7 Al
FEfde =1 A9 Fgfer &
9 TF & A9 § @1 AT Aq1MEC
AR g% faeme ¢ AoIE T34
L@ AT FMRY | ITH AT AEAH
Fg UF Tg qME wEAFEAT A CF
A gAr a1 Sifw fadedt g & A
Fr qee d foar @ 91 #] T8 FE
€To &Yo Hro T & TN TAT 4T | TE
AT I 9F F A H 97 Y ox fF
g /AT = AgE & 2g o faar @
7= Aty F=fE & Awfar
& A A § | TTo T TR FIE JATE
T T EF F | TIHY GEQ LW A &
fang o ER R B TR}
oo g 2aa § i s sfadr &
Wl Avwfar @ et § ) qfes

W gt gferm ofe Ghfra &
el & g w1 age e §
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1 fo & g gl wfefedwe
IR AT Avwfat 7 & o § )
TR F§ §F FTH G FTAT 7T §
# gEw fog-amgde a1 @i @ g,
q] SuF! AgEe ag) foar omar g
AT GTHRIL A qE A w1 waw AdY
®T Il § | 9 g wEw A @ o
# T HIH Toorg aHT A0 )
AEEAET FY TF AT 9T AL g
& ot } R oo e At g
7R T 7 A qF T AT A9 g
few F g oo e g fF gadr
S ¥, TETATT ST FT FIAATT T
R© & e w3 @ §, Feagifaas qreew
¥ W gU & | T AR T W TEY F
SRR AL RS CIEECE R AR g
I, TR AT & FHT B wA
#r g2fasia @ @y &, T gl adr
gt 9%, fravifeas aegw =< w9
< #1 g2fosia Y @y &, | a7
HTIHT qAwE § 7 A7 wown F giewwy
2 ge-gfeqa s=gfadr & Wi ey
Far g, T =g SFfaaw §, w=ar
aa €, ¥few @ FE AT @ § S
ANH0 7 et § 1| 9= W w1 foely
g & fae sTeaTed 3T &, @ SOy
AT &1 q€€ (U qTEHe T §F
fear smar & 1 @ A oft fggema &
aifer’ &, fegeam A & soeY weads
TEy § | e FfE
B9 T F Hag FET AT
T |

? WO OF FES A awern
AT | G VI T8 gH a1 oA &
foq €7% a9 ™ § 99 ari-geaT ¥
Frg | AT agh &Y @7 97 | g e
W gE-gferm wgfadY & @w oA
g1 fe S7% O R I 1] WK
IR T wg a1 fF W wdw w0
e 74 R Y T TR Few o
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[t ez o]
¥ T T AL a0l & a1 @
R ...

ot ®o To qi¥ (RvaATA) AW A
¥ ga it § JET

st sgewe gfwam : dfe o

#rr §Tr &, S dT 9,

F TOET WEE FQ@ § WK SAEr
T AR FR E | W a2 a® gfew
T e § W qfwea 99 T4 49,
F agr o sy fafadg <=1 @ & 7@
# T @ &, At agr o w1 A
@Y &, agt W we faw @ 9w
A o 9T FOEAR qX@ @ R |
Ffar Y gAY AT AN E, IART AR
7@} fradt g AR AT e W1 &
arear g i oas arq &€ frer awg
T 3T ATHE T TLT 17 H ATZATIEY
sfrdl @9 FT IR AR
{ I |

N AFAAA AT @A, ITHE
forr ¥ ar@ @A & fag F1€ oTg T &,
IF A § Arfady ara Fg F 0D
FT AT | IAF AF 9 FEL @I A
oo F¢ forar & X famm wral &
% 1 7 rfeeaT @ TG E, T & A
qx & | & e § fF PR IR IR
T arfae feand WX WK 3 qar
7w awar § A ITRT AL AHE el
A | AR AH HOHT AT JI A
s JAT AT |
Shri N. R. Muniswamy rose—
Mr. Speaker: Is it necessary to con-
tinue?
Shri C. D. Pande: 1 can forego my
rights.
Shri N. B. Muniswamy (Vellore):
Sir, 1 may be permitted to make a
few observations regarding the recent

merger of the customs with the excise
department We get crores by way of
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these duties and so we should see that
we keep the collecting agencies con-
tented. At the time of their merger,
it was stated that each wing will have
to fill its vacancies. Bu 1 wag told
that after the merger recently, much
against the desire of the collectors of
the Central excise some officers were
promoted to Class I posts from cus-
toms wing. So, I beg to submit that
while making promotiong due care
should be taken to see that there is
no discontentment between the two
wings. Recently, I am told that some
four or five vacancies have arisen in
excise wing and only the officers in
the customs wing have been promot-
ed whereas people in the excise wing
who have put in a good record of
service have not been given a chance.
The explanation is alleged to be
that promotions are eligible only from
certain categories. There are three
grades in the collectors—Class I—
grades I, IT and III. Again in the
customs wing certain emoluments are
granted. They are, for Instance,
started and put in the scale of
Rs. 1300—1600, 800—2000 and so on.
When vacancies arise we will have to
see in which grades those vacancies
have arisen. I find that irrespective
of the grades to which people belong
emoluments are given on the customs
side.

I only want to request the hon.

‘Minister to look into this matter. In-

stead of giving promotions or incre-
ments in an ad hoc manner, I would
suggest that an expert committee may
be appointed to go into this question
and see that people are contented.
There should not be any sort of dis-
contentment among these people, be-
cause they have to deal with the job
of collecting revenue. If they them-
selves are not given their due emolu-
ments whereas such emoluments are
given to other categories of staff, it
will create some discontentment. I,
therefore, request the hon. Minister to
appoint an expert committee consist-
ing of members belonging to other
departments—not customs and excise
departments—to go carefully into this
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question of merger with emoluments,
promotions and distribution of vacan-
cies as and when they arise when
these two wings begin to function.

Shri Anthony Pillai: I would like to
draw your attention, Sir, to the ex-
treme delay that the Finance Ministry
is guilty of in the matter of pension.
I would like to quote one single epi-
sode to show that all this apparent
over-flowing of the milk of human
kindness which the hon. Minister has
described here is not true. As far
back as 1946 an order was passed
granting pension rights to certain
medical employees employed in
the Medical Stores Depot at Madras.
The Accounts Department raised a
query in 1946, and that query was not
answered for ten to eleven years. When
it was brought to my notice in the year
1957, I wrote a letter to the Department
of Health—the Ministry of Health—
quoting the fundamental rules and
pointing out that the same categories
in other centres like Bombay and
Calcutta had been granted the pen-
sion. The Ministry of Health was
pleased to agree with me that the
fundamental rules covered this parti-
cular case, but on the insistence of
the Finance Ministry they added a
rider: “Yes, the pension is due, but
it will be paid if the men are still
alive”. I replied back: “I have heard
that justice delayed is justice denied,
but this is the first time I hear jus-
tice should be denied merely be-
cause it has been delayed”. Again
the Ministry of Health was kind en-
ough to agree with me and it has
been lying with the Ministry of
Finance for the last one year.

Shri Morarji Desai: I do not think
it has been lying with us for one
year. It cannot lie with my Minis-
try for one year. I should like to
be told about that.

Shri Anthony Pillal: Sir, the cor-
respondence with me shows that it
has been lying with the Ministry for
the last one year and for 14 years
pensions due to the people have not
been paid. It is not an isolated ins-
tance. I have seen from letters appear-
ing in newspapers time and again
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how pensions are delayed, how pen-
sioners have to go from office o office
to collect pensions. Why? Only
two months ago I wrote to the Minis-
try of Transport with regard to pen-
sion papers in a case which was
delayed for more than one year.
Though the concerned departmental
head has said that the amount is due
and it would be paid, one year has
passed and it has not been paid. It
is not a matter in which the liability
of the amount due is denied.

Mr. Speaker: The hon. Member will
bring such things to the notice of the
hon. Minister.

Shri Anthony Pillai: Time and again
I have brought it to his notice,

Shri Morarji Desai: I have not re-
ceived anything from him.

Shri Anthony Pillai: Sir, I have with
me my correspondence. I do not go
running round from Minister to Minis-
ter. I would prefer to put it down
in writing.

Shri Morarj}i Desai: That is what I
ask for. I do not want him to see
me.

Shri T. B. Vittal Rao (Khamam):
He has written to the Minister.

18 hrs.

Shri Morarji Desai: He has not writ-
ten to me; as far as I remember, I
have never received a letter from
him.

Shri Anthony Pillal: T would like
him to look into this question. It is
not as if there is only one complaint.
There are so many such complaints.

Shri Morarji Desai: Write to me and
I shall look into it; not otherwise.

Shri Anthony Pillai: I have seen
80 many letters written to the news-
papers by pensioners pointing out
their grievances in the matter of
delay in the payment of pensions.
Therefore, I would urge upon the
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Minister to look into this with a little
extra care and expedite the grant of
pensions wherever they are due.

Then I would like to state that the
Minister has been very evasive in his
reply today. There has been a cate-
gorical statement, which I believe is
a statement on behalf of the Govern-
ment, that wages are not the cause
of the price rise. But again we got
an evasive reply, and a very double-
edged reply, from the Finance Minister
as though it is possible that the wages
might be responsible for price-rise.
Now, it is not as though the workers
are asking for a wage-rise merely for
the sake of asking for some increase.
It is precisely and largely due to the
fact that the prices have risen, and
the policy that the Ministry or the
Government has been following has
not been able to arrest the rise in
prices. Of course, it is platitudinous-
ly stated from time to time that Gov-
ernment are not interested in arrest-
ing or holding down the price-line.
No one denies their sincerity, but we
only doubt their ability or their capa-
city to hold it in view of the past
experience.

Again, they said categorically that
“we cannot expect orderly develop-
ment without being able to hold the
price-line.” Having said that, have
they at any time outlined what pre-
cisely they propose to do to hold it?
At one time it was said that the
panacea would be at least State
trading in foodgrains, because, as they
said, the cost of living has gone up
and, as the Minister himself said,
mainly because of the rise in the price
of foodgrains despite abundant crop.
But, Sir, from the statement made at
Nagpur to the present pragmatic philo-
sophies of the Minister of Food, we
gsee that there is no going down of
prices except some vain, problematic,
strategic holding of the price-line by
stacking and amassing foodgrains at
points and that too depending on
some aid from outside which may or
may not be forthcoming. But labour
bas come with the decision that the
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Government are incapable of holding
the price-line.

If the price-line cannot be held, the
question then is whether labour
should not get its due share at least
on its own standard of living. We
are told over and over again that if
labour should increase its productivity
it labour should prove efficient, of
course, their due share will be given.
But let me point out that from ad-
vertisements issued by the railway
the position comes to this. Let us
take the Integral <Coach Factory.
The Integral Coach Factory proudly
announces the fact that ag far as man-
hours are concerned, for the produc-
tion of a coach, the man hours is the
same as the number of man-hours
required for the production of a coach
in Switzerland. Is it not true, that
the real wages of a skilled worker in
the Integral Coach Factory has gone
down during the last five years? The
Hindustan Machine Tools has given a
full-page advertisement saying that
productivity has increased but have
wages gone up in proportion to it?

Then, I find from the Jha Commit~
tee’s report that the overage rate of
efficiency of labour at TELCO is more
than 70 per cent. of its German com-
peer. But have the real wages gone
up at TELCO? Therefore, when we
hear these plantitudinous statements, if
labour should increase its producti-
vity, if its efficiency should go up,
then surely labour should get its re-
ward. The millowners themselves
have said in giving evidence before
the Textile Wage Board that un-
doubtedly the efficiency of the textile
workers has gone up by 25 to 30 per
cent. But then, have the real wages
increased by five per cent? No, Sir.
The real wages have gone down by
15 per cent., while productivity has
gone up by 30 per cent., during the last
four or five years. Therefore, if they
expect that labour will be contented
under these circumstances, then they
will be sadly disillusioned. There-
fore, if the price line has to be kept
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the labour has to be given a fair deal.
Now we have on the one side a state-
ment to the effect that Government
intends to implement the Wage
Board’s decision, but, at the same
time, we find other Ministers not so
very careful about treating them as a
governmental policy decision.

Then I would like to point out one
other aspect of the question of hold-
ing the price line. With regard to
road transport one would have
thought that the greater the efficiency
of transport, it would at least have a
bearing on bringing down the prices.
Everyone admits that transport is the
Achilles heel of planning in India.
Though there are these admissions that
transport is the Achilles heel of plan-
ning, nothing has been done about
transport. Let us take, for ins-
tance....

Mr. Speaker: The hon. Member
should not forget that this is the third
reading. What the hon. Member is
now saying can be said only during
the scecond reading, when we take
the Bill for clause by clause con-
sideration. Now he can only say
whether the Bill should be accepted
or thrown out.

Shri Anthony: I am now coming to
the question of specific taxation
measures.

Mr. Speaker: Not now. I have al-
ready given him sufficient time. I
will give him two more minutes.

Shri Anthony Pillai: Coming to the
specific taxation measures, there is an
element of discrimination with respect
to the taxation provision on motor
vehicles. With regard to motor vehi-
cles with lesg than 15 h.p. the excise
duty is Rs. 1,000 but for motor vehicles
with more than 15 h.p. it steeply rises
to Rs. 3,000. In addition to that, there
is an ad valorem tax of 15 per cent.
Then, with regard to vehicles costing
anything less than Rs. 20,000 it comes
to Rs. 2,500. If the motor vehicle
costs more than Rs. 20,000 it riseg to an
ed valorem charge of 12§ per cent.
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Now, motor vehicle manufacture is
rather unknown in this country.
There are only two manufacturers whe,
are doing this job and it is unfortu-
nate that these two manufacturers ara
from South India. There is an ele-
ment of, shall we say, geographical
discrimination with regard to thesn
taxes. It is not as if these taxes are
being levied on these motor-manufac-
turing concerns, merely because there
is an extra demand a higher demand
for the products of the manufactures
in the South. That ig not true. In the
Jha Committee's report, it has stated
clearly and categorically that, as far
as the medium trucks are concerned,
the demand has increased, and has in-
creased considerably, but as far as
heavy trucks are concerned, the de-
mand has not increased and that,
therefore, there is no necessity for any
control of their prices. Having said
that and having accepted this report of
the Road Transport Re-organisation
Committee, they assume that there is.
some surplus capacity which can be
tapped from the self-same manufac-
turers of heavy trucks. Obviously,
that is going against the very finding
of the Jha Committee”s Report and this
is going to be discriminatory tax levied'
on the motor manufacturers in South
India.

Let us take again another instance
with regard to passenger car. After
a great deal of trouble, in the South
the motor industry managed to manu-
facture a small passenger car, but then
it found it difficult to stand in compe-
tition with other passenger cars in
North India. Therefore, it switched
on to the production of a larger
model. Now a tax is being imposed
on those manufacturers who are pro-
ducing bigger models. Let us take,
for instance, another instance. When
Studebaker fell, they started going in
for Bedfords. Now we are giving
artificial stimulus to the manufactur-
ers of Bedford by putting them at a
disadvantage!

Then again, the whole policy with
regard to the motor transport seems
to be in a very fluid stage. On the
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one hand, we have the Ministry of |
‘Transport who seem to give the
impression that the Road Transport
Re-organisation Committee’s recom-
mendations are generally being accept-
ed. But, then, what is being done on
the financial side goes counter to the
impression that is being created. The
rTecommendationg of the Committee
‘were generally found acceptable to all
-quarters of the South, including the
‘Treasury Benches. Then I would say
that the imposition of tax on diesel oil
is utterly illogical.

Mr. Speaker: All that has been
said.

Shri Anthony Pillai: He made a
statement yesterday to the effect that
some of these matters are still under
consideraion. That is why I am im-
pelled to....

Mr. Speaker: Now today the con-
sideration is over with this.

Shri Anthony Pillai;: Therefore if
motor transport is to play a larger
part in holding the price line, then I
would like him to consider whether
other steps should not be taken to
improve road transport.

5t T FW q@ (RS
wEgE #IRY, Gr“tfaatnargrtgrg
4 SEFT TN F@TE | T 97T §
7% & JAET AT F W FET AT §
HR wrar @ § 5 37 = Ak frar
ITYAT |

# argarg fr N afear weiE ey
€, I Ifaam g # Fifgw A
T aifg? SR AR W & A
&9 FTHATE AT & A FAT wTASAY
FTHr a7 FHAT § | AT g a7 Ay
N qfrFara § T FH @ T T
gFar § | @ A A 7 OF 1 awAT
FIST & WHA TRHAT ATRATF |

A AN AT g g o
a1 forg fear o fs ofearie
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‘We recommend that an expert
committee be appointed to exa-
mine the whole question and to
advise the Government on the
principles which should deter-
mine the appropriate form of
organisation for the various types
of undertakings.”
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Dr. Melkote (Raichur): Sir, let me
add my tribute to the Prime Minister
for expressing the sentiments of the
people bodly before the Chinese
Prime Minister.

Then I wish to say that the price
structure of the different commodities
should be stabilised somewhere. We
have reason for saying that. But
particularly the recent statement
made by Shri Kasturbhai Lalbhai
with regard to the decisions of the
Wage Board has come in for a lot of
criticism from the working classes.
And in this connection I welcome most
heartily the statement made by the
Labour Minister this morning in the
House. It is a welcome feature, and
it almost means that the Government
has accepted the challenge that Shri
Kasturbhai Lalbhai threw on the deci-
sions of the Wage Board. Govern-
ment has done well in coming ior-
ward with that statement this
morning.

If there is any place where there
has been considerable profit made, it
is in the textile industry, where due
to rationalisation and various other
factors the profit has gone up con-
siderably, but the wage increase lo
the working class has been the minj-
mum. If anything, the wage struc-
ture has gone down, instead of going
up. I do not want to deal with this
any further than to say that the state-
ment made by the Labour Minister is
most welcome.

Then I would like to deal with one
important aspect which pertains to
the Finance Ministry itself. That is
with regard to the tax collection.
If one goes through the different
data supplied by the Finance Depart-
ment with regard to tax collecticn,
it could be seen that the disposal of
cases in the Income-tax series in 1857
was somewhere about 4,40,000 or so,
and in 1958 it was about 4,680,000, and
in 1959 it was somewhere about
470,000 or so—which means that
during these three years the number
of assessees has not increased very
much. That is one of the reasons
why we have been feeling in this
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country that Income-tax evasion has
veen increasing, whereas Income-tax
collection has not been sufficiently
geared up.

1t was said a few years back that
they wanted 250 officers to be select-
ed by the Public Service Commis-
sion to gear up the collection, Sut
due to some ditficulty—possibly the
Fublic Service Commission was over-
burdened with work—this selection
does not seem to have taken place,
and the number of cases to be asses-
sed has been increasing. In fact,
Shri Tyagi himself, in 1953-54, for a
period of three years stopped the
ussessment of new cases. That s
one of the reasons why in the matter
of collecting the taxes new assessees
have not been taken into considera-
tion. And that seems to persist even
today. Therefore, this cycle of ac-
cumulation of arrears and assess-
ments seems to be increasing, and the
department seems to be even today
where 1t was in 1953. That is a very
important aspect of the question
which 1 feel the Finance Minister has
got to tackle. There is a general
feeling that the amount of tax evad-
ed—either not shown, or under-
estimated, or not paid by fradulent
means as in the case of sales tax—
has been increasing to such an extent,
that the amount of tax uncollected is
estimated by some competent persons
as between Rs. 400 and Rs. 500 crores
annually. The Finance Minister him-
self stated last year that it might be
anything like Rs. 250 to Rs. 280 crores.
Possibly that may be the assessment
of the department. Even so, it is a
considerable amount, and I personally
feel that the maximum attention
should be paid to the collection of
this tax which may help in bringing
down the burden of taxation to the
benefit of the taxpayer.

Shri T. B. Vittal Rao: I only want
a clarification. Yesterday, while
replying to the debate on the De-
mands of the Fimance Ministry, the
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Finance Minister gave the figure of
Rs. 1,400 crores as the investment in
the road transport industry, while
explaining the incidence of taxation
on diesel oil. But the figures that
we have as also the figures given by
the automobile associations show tha:
it is only Rs. 400 crores. I would
like to know his source of jinfor-
mation.

Shri Morarji Desai: I had only
quoted one of the members of the
industry who had given the figure of
Rs. 1,400 crores. That is not my
figure.

Shri T. B. Vittal Rao: That is a
wrong figure.

Shri Morarji Desai: May be.
Then, tell him.

st & A ArER (qIMA) ¢
& wadrT faa 74 o ¥ $7 wek dg
NE AT FY F grEA T FFAT AT8A
g1 dAfAimmag s agm g fF &
¢ A6 3 F AT AFAF § I FT w0
TF TFRX F AT qIfAdt 7 FIAT
2 7 e gfsfagpas Fast & qa 27 )
Qg FF A ZTIFR A AT W fF
AT T A F ea< § 7g Ifsfagaw
FIT A Ay 277 X & ¢ feafg g
TR F G A & F5-73 fFraesaear
%7 37 § AT @ gawg 99
qrfeTd FIFFTAF T | A gTFT 37
wIfEad & IT F1 TH T F FH FT
Ffeq g1 A1@T @ | T FTFIAAT GAF g
HTA AGI FT T & | 7 AT FT ATTHIA
¥ fag fagy &7 & g7 a@ w1 g9 gfee
A #zx a1 g fr 39 ge@ & Aot w0
gifaa @ g7 ¥ safam 351 @ E,
AT T HAA AR TG F AT T
F 1T &Y I31 © & afew gae AT IBT §
£ | TF @ ot g T 94 § 1 R
HTT ATARTL NTCT HGT AT TF JSANTRC
sra fafeer & wmEiT &%,
AT #WTS0 Hro THo g. 3‘"@3’1 CURRE i
o ¥ IF T F AW FT AH ISAT

VAISAKHA 1, 1882 (SAKA)

Finance Bill ‘13154

SIGE ARG A O SO LR T
F AHRY A B 39 F {vad {fefapue
T AFT AT @AWY

780 g ¥ T I 7g & A
59 ZF wifead 17 § 9 a7 oy
frafe idT & 99 & o9 3 Gar war }
& fr co wfawa ST waATizHe g
WX 2o gfaga a7 & o= &1 yagw
feq sra & 1 3fww feafs g3 & wfasa
g | feafa g g1 %1 & 5 2 co
sfaaa ergdge goageRz 48 & M
afew waraw & & saE< i fad
I & | weor 38 @ fw agd ¥ ofiwy
wifz &t Y Al ar g 37 ¥ AT AIH
o & 1 w7 fA3ew og & fe s
weargzAe faa w1 g1 3 sfas frffaar
¥ YT TsIar & w14 T FHT |

Fradr arq § AT A FAA F A
afafa & gray & fAig9 FTAT Frgar
7 = gfafa 3 o w94 oiw ¥ 9@
I ¥ faq A & faafa feoqor 4 37 79
#1 @Y 59 & @@r AT TIfET 97 | FEHT
yeaer w< o afaf v foie qav &
qar IAqT g f& A Avo Fro warfsar
g 7T wqw faafa feogor # feafaa
fafaar 3va=ai 1 fotd & adf gmr
war @ | @/ ag SArAAr Jrgan g 5 99
TF ITaHT A7 g9 Fead F AT A=
e g 9491 § a¥ fe 39 fawfy frogor
F F9Y 99 F w77 gwrfag 737 fear
war 1« o wfafa & ganfy 9 ST
qOA ETEFIT A A FT AR IAAY
Y % 1 A oI IH & I H aAT qEAT
oY St T@ TIFATAA 9 AT H TE 9@¥
f 9% qeq @ar waar, Aa: afg
s < fagr o7 av ag fazaraem
grmr 1 feeg afafs & gee & feoqm
¥ g A7 fawre 30 TF AETHE A
| qar g FIFIT A ¢ faww A sroAY
e A w1E AT 1 § A7 A A/ 59



ZFHE AT T F et FFIT F AT 90
BY & A1 FH qAT S & | 9 &ar av
T F THIT A AT QR AT A FT AN
&Y ITET WX 7 99 § w0 g faworit
w g au faaw A ¢ fF e
AT I AN F T q@T F 1% AT NA

ot A A aga HqEw A W
Q@I E o W & FT@MA § 97 & qeaey
#1 @g @I & wr@m dm sfory

% & qux 4 o e SN fIN
¥ w E WA § W oA @
fet ¥ oW & 0 faw w1 @

g FTCEm #7199 § B¢ I A
g\ w@ w9 ¥ oY v afa A
I F FEF (TP A a7 gu 9 W

13155 Finance Bill APRIL 21, 1960 Finance Bill 13156
[t storr iz redt)
faw & wroelt awyfee &< oY & av € Y & A "Wy 7 qun, Sfew anw
afx dar 4 fear @ & @ v B EN & T gu i AR g
wt ag feorwr gw &7 § 7Y fasm @ ® WY F HE gWEw @ A a
T A ag wiferw g1 A F Fwmar g /T fa=Te 77 wFR o § i wowrw
fr o g § W< fai famfar feoaor W g & 9T aer ar fauare st
fad & S A guF w2 waw qgy gAY AT SITIT TSJT ZI |
wifgd e & axedt a1 97 &Y @
ITAHTL ST &Y qF |
G AT T FHAT ¥ 7g FHgeAT ITAT

Y AT A Fedw F T A g 5 &% g7 aw o< gt a1 fam Y,
AT ATEAT | A CF fAr F iy W gt ZW AT #Y wiigs gfte & ard qw-
&Y qYeT a7 g faar a1 fF 5o g Tl R AR s R § fr iR Y
QAT Gz A | WA F =y § X9 S #7 fegqfa 23 & awd == o7
Q4T a7 fF 5@ aF gH &N IT F [ @ & 5 e 71 waEar o & s
ZHTT &I @ 9 I wT WY 7 F A fagm e Xt st sm @ &1 afx
&1 Faer A i @ & \ FTE WA # T Tqez ATAT ¥ g Y 7g Fg THAT
EIT F1 7g qa1 § o aga & a1 g fr gat 3w & avae Y o wafo
WHEFRFEFNIEIE T & T ST o7 WY ¢ fF S W g

AR fearns wgfa & fam s §
T8% FLEIL IT &7 faOw w@T @,
g ER YR @mrag T g f& ag
qME A qE) 9 {F T @ W IF A9
F SIFEC FT JAT 1 qA T AR
wgA & wog wda wdi g, e fogs
fei & oF 37 9371, W G QT T
TR 97 f g awme fa=< 1 3T
7z @ faar mar qr1 IR S AF
fear a1 ez a1 F 30 ¥ § ¥ wrEeT
IJAF GG agr waF ag faar m@r
a7 : "FTHT AT J FT AL | AAGGAG,
CIRERE R R et A e i |
HZT 9T a7 & qraey § 6 gH T qH0C
w1 faoig &4t | 3feT s ae w1 g,
g7 1 78 i 7t at fox frorr e
T "I & gEEeT ¥ AT gET IE6TT
# feafa 1 g7 gzaml 1 3@ &7
gaa FT# fawm awr ¥ oF afer
A @% gAY qg Fgr v g g A
T g% X AT HT A G & s aAr
@i gl FEr I aq TF W AFT



13157 Finance Bill VAISAKHA 1, 1882 (SAKA) Finance Bill ;3158

oA favig 9T g7 @ ) @ &
et § fF @ TR oA w1 wgfa
¥ A gFA HT G FT A A g,
ay qrer ofmd T g wfgd | afew
At 7y wwE w2 fF Sy wifa
Qfe § 9@ & S FY gwHEgTHI F7 qAI-
T It AT @, A TW a<g F AN
9T q9q § SART GHNETH] FT FEAH
wigterard | gfF e wwyafa
et o7 @Y R, sefed g ww d frag
yafa &€ 9 o 7 a7 s R
T g 3w A s wy gdfaa
@ F fad o a1 1w o ¥ qfeqw
fwar a7 )

TF qa Y F fasiy w7 ¥ wq A
FEAT gl § Ig 48 & ¥ ot w9 A
% gifgs feafa v i & faae
w1 ¥ fad 43 & AR 1@ faw fawr &Y
TgH 9T S HTT FTA 7 1@ & ) T +fs-
ATEgT Srgr orer oY &), fow v & ot &,
I &feargal & Iy & foF, 59 &
TR & ol 7 FY g A qewar
¥ Aw wr Aifgd | 3E o
A7 gt @7 F weax W=t 1 A fw
% aqgd a3 famafaamem & o= <
®Z F A=wiq § w4 qEEHT IH TFL
* ¥y 3 fw ggr & s a1 T, fama-
fearem & wfywifal & 58 &1 g
wat ¥ gognr fFar 1w & 7 q[@T
f& ot a1 et 9@ a9 SRR
¥ qifFeaE JET SR 4, SENg
Hfeaw fagafaaem & 57 #r JmER)
B g0TT | 7 T T AHT F AW
¢ frghr sl s d AR 78
fer & s afeea s& @ @
T M F AR 2 Frowgfa 99 @ g
AT e Farare @ i o gw gaeT @€
ufy faafrarer Y 2 @ & @Y &
& graay § Y gw 91T @ qawaT A< |
it garR fasr 7 S Y Fg av fw
T AT F ford g ot ey a4

WX @ oox X feary & sroey
aETd & fod gw @ A vy W<
AT T 439 w7 g F gw fae-
faamea st wiw v F fog o afefa
T Y, 39 w1 ww gg § i Y MY
T T S i< faar o i ag SR
O AN AT TH A
¥ wrq & & T § ag w7 @
g ¥ W 99T § W AT Ao ¥
faafaaes & sroma & ofdT
& @ ¢ fo o 7z whY ael @A
ar 99 B 7 aeg Y faw a@a o
¥ AR Tt @ wRer #r fgfe
g€ 21 9= % 7 WA fex wiw
qE FO @ ¢ 7 ¥ agh g
w1 # GET &Y STy, WK 99 & aney
qg @ Ay JrEt 5 omft @ agr )
«1 & & 7Y, & v & ol W,
g @ g ? @ ¥ § oA
Qi JATY I TH FT FT AL AY
afy ag #9E ol oty F wvw oA
FT g a1 AT Fg 48 ¢ 7 57 fowar-
frareg & oY FTEMA R A o
gt & 9w & e w7 famr o,
a1 AT fedy YFT ¥ ST FY e
forar sng «aife & 2 v wrfas weear
q, 21 % qrerfora sqaear § @y gFaey
@I gEAR A A7 fAdaw AT
4t wgea ¥ ag ¢ f T wrfwa
safeaal aF AT €9 w9 F qg=w &
ff gg &1 TWNEE WEWs g M@l

g

Shri Anthony Pillai; On a point of
clarification, Sir,

Mr. Speaker: I have given him en-
ough time,

Shri Anthony Pillai;: I am only ask-
ing for a clarification. Yesterday the
hon. Minister said that he would be
changing the duty on motor vehi-
cles— from 15 h.p. to 20 h.,p. But.
no such amendment has been moved
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today. I would like to know the
reason for his silence today.

Mr. Speaker: The hon. Member
says that the Minister stated that he
will reduce the taxes on motor
wvehicies, ...

Shri Anthony Pillai: In the Bill It
:de stated that motor vehicles up to
15 “horse power will have one rate
and others above 15 h.p. will have
.another rate—Rs. 1,000 and Rs. 3,000.
But the Minister said that he would
-change 15 horse power to 20 horse
power. Not only is it something which
T have heard but it is also reported in
‘the newspapers.

Shri Morarji Desal: I said that on
‘those cars which are medium cars
Rs. 3,000 will not be taken but
Rs. 1,000 will be taken. That will be
.done by notification. (Interruption).

Sir, I am grateful to the hon. Mem-
‘bers for their cooperation in getting
this Bill passed within the shortest
time. possible. 1 can only say that I
:hall carefully bear in mind whatever
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the hon, Members have sald on the
third reading and try to benefit by
their suggestions and their criticism.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

18.41 hrs.

BUSINESS ADVISORY COMMITTEE
FIFTY-FIRST REPORT

Shri Rane: Sir, I beg to present the
¥ifty-first Report of the Business Ad-
visory Committee.

Mr, Speaker: The House will now
stand adjourned to meet again at 11
tomorrow.

18.42 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
22, 1960|Vaisakha 2, 1882 (Saka).
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ORAL ANSWERS TO
QUESTIONS ;

5.Q. Subject
No.

1615 F. A. O, of
Gmga nhnuputra

1616 Roorkee-Bndmut.h
road

1617 ch-xsln:ion for hnt:l
industry .

1618 Bridge over Gangs
near Ghazipur .

1619 Soil Testing Labo-
ratories in Ori

1620 Delegation to Israel
1621 Impor;ﬂ of rice from

1622 Anti—T.Bg drug

1623 River transport in
Brahmyputra .

1624 Suratg/sh mechamaed
farm.

1625 le I nk ‘with Palus-

1626 Darmge to Rnb: crops
in;dimachal Prades

1627 ll!;i for Kerala

1628 1 Milk Suppl
Scheme o,

1629 Pontoon bndse on
river Jamuna on
Lucknow-Jhansi Na-
tional Highway

S.N.Q.
No.

13 Recommendations of .

textile wage board

WRITTEN ANSWERS

TO QUESTIONS .
S.Q.
No.

1630 Cuttack-Bhubaneswar
telephone line

1631 Cigarette smoking and
lung cancer :

1632 Pradip Port

1633 B.C.G. Vaccine

1634 Major port on West
coast .

1635 Locust invasion
1636 Concrete sleepers

DAILY DIGEST
[Thursday, April 31, 1960/Vaisakha 1, 1883 (Saka))

12505—46
CoLumMNs

12905—07
12907 —10
13910—13
12913 —I5

12915-16
I12017—20

12920 —22
12922—24

12924—26
12926—28
12028—31

12931—--23
12933—35

12935— 40

1294041

12941—46

12946—78

12946-47

12947-48
12948
12948-49

13°49-50
12950
12950~51

WRITTEN ANSWERS TO

QUESTIONS—contd.
S.Q. Subject
No.

1637 Food polsoning in

1638 Consolidation of
Motor vehicles taxes

U.S.Q.
No

2375 Rnilway out-agencies in
Bombay State . .

2376 Movement of food-
grains out of Bombay

2377 Bombay mlway sta-
tion

2378 Jawahar Tunncl
2379 Import of foodgrains .
2380 Village roads

2381 Station Masters and
Assistant Station
Masters .

2382 Tourism in Punjab

2383 Air accidents

2384 Telephone Excl
in Andhra Circle

2385 Fertilizers for U, P,

2386 Intermediate port
development  com-
mittee . . .

2387 U.S. Development loan
fund loan for reilways

2388 Irrigation in Himachal
Pradesh . )

2389 Villageroadin Bom-
bay . i

2390 Implementation of

cvelo&mcnt Sche-
Hi ;

Pradesh .
2391 Tube-wells nnd ng
wells

2392 Mmr irrigation worh
in Tripura .

2393 Track Renewals

2394 Family planning .

2395 Price of sucfl.r in Hima-
chal Pradesh . A

2396 Income from trans -
B:.nd“lin Himachal

2397 Rail facilities in Orissa

13162

CoLumMnNs

12951

I12951-52

12952-53

12953

12953
12954
12954

:zyg,

12957
13957-58
12958
13958-59
12959

1297960

12960
13961

12961-62
12962-63
12963

12964

12964
12965



13163

WRITTEN ANSWERS TO

QUESTIONS—contd.

U.S.Q. Subject
No.

2398 Iron and Steel for
Irrl;atlon and Power
Projects in And.h.m
Pradesh .

2399 Payment of Compen-
sation : "

2400 Contractor at Sahibganj
2401 New station on Dar-
ﬁg:ngn-Narkatiagani

2402 Welfare Officers in

P. & T. o
2403 Delegation of farmcrs
to Israel

2404 Delhi Flying Club .
24c5 Passenger air fares .
2406 Sea Island cotton .

2407 Buffer stock of food-
grains in Assam .

2408 Village road develop-
ment coopemtwe
.scheme & "

2409 St e of Madras-
Howrah Janta  Ex-
press at Yellamanchili

2410 Staff Councils . )

2411 Corruption cases on
Western railway

2412 Quarters for P. & T,
employees, Jullundur

2413 Road accidents in
Himachal Pradesh .

2414 Warchouses in Punjab
2415 Orchards . .
2416 Bnnnqu-Calmm air

service N .

MOTIONS FOR  AD-
JOURNMENT

The Speaker withheld his
consent to the moving of
four adjournment motions
given notice of by Sarve-
shri Nerayan Ganesh
Goray, Khushwaqt Rai,

Hem Barua, Yadav
Nerryan Jadhav,  Atal
Bihari  Vajpayee, Braj
Raj Singh and Naushir

[DaLy DrcEst]

COLUMNS

12965
12966
12966-67

12967

12967-68

12968
12968-69
12969-70
1297071

12971
12972
12972-73
1297374
12974
12975

12975-76
12976
12976-77

12977-78

12978—93

MOTIONS FOR  AD-
JOURNMENT —contd.

Subject

Bharucha regarding the
decision of the Govern-
ment to waive its claim in
the ‘Jeeps case’ against
& British firm and to settle
the issue out of court.

PAPER LAID ON THE
TABLE . .

A copy of the draft Order,
under the Newspaper
(Frice and Page) Act,
1956, for a price-page
schedule for daily news-
papers together with a
copy of a Press Note on
the subject was leid on
the Table.

MESSAGE FROM RAJYA

Secretary reported &8 message
from Rajya Sabha that at
its sitting held on the 19th
April, 1960, Rajya Sabha
had passed the Hindu
Marriages (Validation of
Proceedings) Bill, 1960

BILL PASSED BY
RAJYA SABHA LAID
ON THE TABLE .

Secrcta.ry laid on the Table
Hindu  Marriages
(Vahdauon of Proceedings)
Bill, 1960, as passed by
Rajya Sabha.

REPORT OF ESTIMATES
COMMITTEE PRE-
SENTED .

Eighty-eighth Report was pre-
sent

ELECTION TO COMMI-
TTEE

The Minister of Agncultm-e
(Shri P, S. Deshmukh)
moved for election of two
members from amo
Members of Lok Sa to
be members of the Indian
Central Sugarcane Com-
mittee. The motion was
adopted.

BILL INTRODUCED .

The BEstate Duty (Amend-
ment) Bill, 1960.

13164

Cor.umMmNs

12993

12993

12994

12994-95

12995
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BILL PASSED

Purther discussion on the
motion to consider the
Finance Bill, 1960 con-
tinued. The Minister of
Pinance (Shri Morarji
Desai) replied to the de-
bate and the motion was
adopted. After clause-
by-clause  consideration
the Bill, as amended, was

passed.

REPORT OF BUSINESS
ADVISORY COM-

MITTEE PRESENTED.

Fifty-first Report was pre-
sented.

GMGIPND—289(Af) LSD—LS II—s5-5-60—950

[DaLy DicEsT]

COLUMNS
« 12995—13160

11160

AGENDA POR FRIDAY,

APRIL, 22, 1960/
VAISAKHA 2, 1882
(Saka)—-

Consideration of the Resolu-

tion re : appointment of a
Committee to review rate
of dividend payable by
Railway Undertaking to
General Revenues, Dis-
cussion on Demands for
Excess Grants in respect
of Railways for 1957-58 and
consideration of Private
Members’ Resolutions.
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